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LOK SABHA DEBATES I

LOK SABHA
Wednesday, January 28, 1976/Afagha]

8, 1897 (Saka)
The Lok Sabha met at Eleven of 

the Clock
| MR. Speaker in the Chair]

ORAL ANSWERS TO QUESTIONS

lle-demarcation of Areas for Central 
Subsidy

*286 SHRI ANNASAHEB GOTKH- 
INDE: Will the Minister of INDUST
RY AND CIVIL SUPPLIES be pleased 
to state;

(a) whether the Government of 
Maharashtra has urged the Union Gov
ernment to re-demarcate areas eligi
ble lor 15 per cent. Central subsidy; 
and

(b) if so, whether his Ministry is re
viewing the working of the Central 
subsidy scheme in the context of the 
-overall growth-centre approach?

THE MINISTER OP STATE IN 
“MINISTRY OF INDUSTRY AND 
CIVIL SUPPLIES (SHRI A. P. 
SHARMA): (a) Yes, Sir.

(b) An overall review of the im
pact of subsidy schemes in selected 

"backward areas has been undertaken. 
It is only after this completed, that 
ihe strategy for development of back
ward areas will be finalised keeping 
In view the suggestion of growth 
centre approach.

SHRI ANNASHEB GOTKHINDB: 
So far as the dispersal of Industries 
to the backward and ^dear-developed 
'■vre&s of the States are concerned. In 
tffeiei light ttf experience gained* the 

2278 LS—1.

a
State Governments suggested the 
growth centre approch with a view to 
developing certain growth centres in 
each of the under- developed and 
backward areas in the State, according 
to the criteria laid down by the 
Planning Commission. May I know 
whether the over-all review was 
undertaken and, if so, how long it wiB 
take to complete the process of' review,

SHRI A. P. SHARMA: On this ques
tion of the development of backward 
areas a committee was set up under the 
chairmanship of Shri P. C, Nayak, 
Industries Secretary of the Mahara- 
shtra Government. The Report of the 
Committee and also the review carried 
out by the Ministry will be available 
shortly. After the receipt of the re
port of the Committee, this question 
will be considered in consultation 

with the Planning Commission and the 
Finance Ministry. Since this has bee* 
approved by the National Develop

ment Council before taking any final 
decision the NDC would also be con
sulted.

SHRI ANNASAHEB GOTKHINDB: 
How long will it take?

MR. SPEAKER: He said “very 
shortly”.

SHRI ANNASAHEB GOTKHINDB:
I will bring to the notice of the hon. 
Minister the discussions held at the 
33rd meeting of the S.S.I. Board where 
the hon. Minister of Industries said 
that the Government planning 
to dispense with the practice of giving 
Incentives to industries in metropolitan 
cities with a view to encouraging dis
persal of industries into the rural arid 
backward areas. I waifct to say tint 
there are some districts which #;re not
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declared as backward; they are sup- 
posed to be forward, or not so back
ward. But there are some regions in 
those districts which are backward, It 
faas been stated that all the so-called 
backward areas or regions are not 
altogether devoid of infra-structure 
facilities necessary for the growth of 
industries. Therefore, I want to know 
from the hon. Minister whether while 
deciding this strategy, this particular 
aspect would be taken into considera
tion and whether industries would be 
located in those areas, especially in 
the drought-prone areas whicfi are lull 
Of development potential, where the 
Infra-structure facilities are available 
Secondly, instead of taking the dist
rict as the unit, will they take a tehsil 
as a unit while deciding this strategy?

SHRI A. P. SHARMA: I have al
ready slated m my earlier answer that 
on all these questions the report of the 
Naik Committee for the development 
of the backward areas, whether they 
are in developed or developing States, 
will be taken into consideration and 
a decision' will be taken.

ar m r  srwenr f t  fa  Prat
tfsff % fwrar % fat? tk

f^TTT I  I »TRf *T
snrft ^ % fair *n«Frc
«pV jtVsrt t , ^  
qft |  fsi% vta

| 3*  «flr <r*rr su ffer *rre
% fopra wft 2T>9RT ift 
I  I  W T  S T * P T T  T O

f?TSTT ^  5Tcr <1T
on* fa

5 R T  ^ J T  t r a p r  ^ S T R r r

m  t w tft t
$  tfh  ^  $ 
9$ ^  wh* w*f

<n wv % f a n * i t

»TRf)f % m * n r  % am  
<n*r gfasrof % ift f*raf«r

qo tfto : sfr amr qr
fawrc % fiytr TTjf? TOT<y fr

r̂- tpt TTT=«fr ^ «sfk <sr>
*rwfor sq-rsr
ritaetr % far? i r #  | $  f̂ rtr

f e r  * t  w m r  
sFtfVpir 5TT T ^ | l

«ft wf*rr*n: tuft
^  ^   ̂ srttot & fo f r e t  

W?fr % *7  Sf
EJTPT * T$V I  *T|T TK ?wJw SFV

% fati  ^rf^r snft fqps% w
it $ETT %̂TT W  t  fa f^l^TFT V 
facF* fTO# sftfacT WT
| f a ^ i i  tt <rBftor «f)%
?nfr t  ^  *Ft
?r> jpf ^ ctt g f% trr 
®tzT âft̂ rr w  | i ?rt
WT 51TŜf5ET»T
?ftf?r Jr ^ t i  t̂t |
f̂ TR ^ f% 3ft ^rt»nrf?r ^rn^ff 
§ptt ^  ^  ^T

^  fatT fe ir 3rr̂  sft f% f r a f  
srer | <T3tpt ^  3r*T| % r̂fr «r^r 
% ^ft»r ep=£ | \

THE MINISTER OF INDUSTRY 
AND CIVIL SUPPLIES (SHRI T. A. 
PAI); We have seen that in spite of a 
large number of districts being declar
ed as backward, except for giving, 
them a name, there has not been much 
of development So, the idea of back
ward area development taking ail 
factors into consideration is under 
consideration, and I hope we will coma;
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lap shortly with our proposals to see 
that greater attention is paid to back
ward area development, if necessary 
by even changing the licensing system.

Utilisation of Capacity ia Wagon 
Building Units

*288. SHRI S. N. SINGH DEO: Will 
the Minister of INDUSTRY AND 
CIVIL SUPPLIES be pleased to state:

(a) the reasons for slow progress in 
wagon building units;

(b) the action taken by Government 
to utilize the capacity fully in -wagon 
units during the last three years; and(

(c) the result achieved?
THE MINISTER OF INDUSTRY 

AND CIVIL SUPPLIES (SHRI T. A. 
PAI): (a) to (c). Absence of adequate 
progress in the wagon-building units 
is principally attributable to unremu- 
nerative orders, under-utilisation of 
capacities, uneven supply of certain 
components and resultant paucity oi 
working capital. Government has beon 
trying to ensure that the level < 1 
orders on the Industry is kept at the 
minimum sustenance level and in
creased progressively to a level at
which the operations will be viable. 
Government has also been trying to 
rationalise the wagon prices. The 
wagon units have been trying to 
diversify their production in order to 
achieve greater utilisation of installed 
capacity. As a result of these steps, 
there has been increase in wagon pro
duction in the first nine months of 
1975-76 as compared to the relative 
period in 3974-75. As a result of
diversification, the units are also able 
to sustain themselves despite contrac
tion of wagon orders in relation to 
installed capacity, although they are
finding it extremely difficult to do so.

Strenuous efforts are being made to 
procure export Orders for wagon and 
coaches.

SHRJ it. N. SINGH DEO: No doubt 
Govertvment has taken some action to

utilise the un-utilised capacity in the 
wagon building units, but the achieve
ments so far are not up to the mark, 
or rather disappointing. This would 
be quite evident if we compare the 
production, figures of the units in re
cent years with the figures before 1966 
after which the recession started in 
railway orders. As a result, some of 
the units have closed down, some are 
on the verge of closure and 
some are working much below 
their utilisation capacity and are 
suflering heavy financial loss. So, 
I want to know from the hon. Mini
ster what further concrete steps they 
have taken or are going to take in 
this connection, so that the units might 
work to full capacity and a lot of 
people who are apprehending retrench, 
ment may be saved.

SHRI T. A. PAI: Sir, we had till 
1958 imported all wagons in this 
country. When the wagon industry 
came into existence, the installed 
capacity was 31,000 wagons per year. 
I am sure that the production all these 
years would have saved the country 
about Rs. 950 crores by way of import. 
Since the monopoly buyer is the rail
ways, the needs of the railways have 
been varying depending upon their 
financial resources. At present, our 
capacity for wagon industry is being 
utilized only to the extent of 33 per 
cent. Though we have been trying 
to get orders for export, it is not so 
easy, because the freight charges from 
India are extremely heavy. Under 
the circumstances, since the majority 
of the wagon units are in the public 
sector, we are trying to coordinate 
with the railways to secure maximum 
orders and utilize this capacity, and 
the surplus capacity, we are trying to 
diversify into other products.

SHRrS. N. SINGH DEO: So for as 
I know, Government, in order to over
come the present difficulty and to uti
lize the capacity of wagon building 
units, to which I have already referred,
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has entered into some contracts for 
the supply of wagons to foreign 
countries like Yugoslavia and Poland. 
I want to know what is the outcome 
of these contracts, that is, whether the 
contracts are executed; and whether 
m y profit has been derived out of 
such contracts? We find in some of 
the newspapers that instead of profit, 
we have incurred heavy losses. So, I 
want to know why this sort of bar
gain was entered into, why the supply 
of wagons is so unremunerative and 
why they cannot be supplied to foreign 
countries at a profit? What is the 
amount of such heavy losses incurred 

- by these units?

SHRI T. A. PAI; We have fulfilled 
the contract for export to Poland. 
With Yugoslavia, we got into some 
difficulty, because, at that time, we 
had power shortage in West Bengal 
where most of these units are loca
ted. We have secured these orders 
with the result that we could not 
keep up our commitment in time. 
There was no escalation clause in the 
agreement, because it was not anti
cipated that there would be oil crisis 
and the prices went up. We bad 
negotiated with Yugoslavia to give 
up the order, because we were losing 
by exporting heavily or fulfilling 
these commitments. We have succeed
ed in getting this cancelled also sub
stantially. From all these point of view 
and in the light °f the experience of 
the past, we cannot rely very heavily 
on export of wagons unless we take 
all these factors into consideration in 
future.

SHRI R. S. PANDEY; This is a very 
happy news.

(Interruptions)
The hon. Minister has said that we 
have stopped the import, so far as 
wagons are concerned. *

SHRf T. A. PAI: I was saying that 
till 1958, we used to import. Now, we 

«»pabje of .making them.

7 Oral Answers

SHRI R. S. PAND8Y: Apart from 
the countries which be has mentioned, 
may I know how many countries have
placed orders including Russia and 
what is the position of the supply?

SHRI T. A. Pai: The only countries 
to which we have supplied wagons so 
far are Poland, Iran, East African Rail
ways, Yugoslavia and Malaysia. We 
have not received orders from others, ; 
though oilers have been submitted or 
are under negotiation with a number 
of countries, including Poland, Sri 
Lanka, Nigeria, Philippines, Australia 
Algeria, Indonesia, etc. While we naay 
be competitive in making wagons, so 
far as costs are concerned, because of 
our available capacity, the freight 
charges make a lot of difference, and 
therefore, sometimes freight cESFfces 
more than the cost of the wagons 
themselves.

SHRI INDRAJIT GUPTA: There 
was a similar question dealing with 
the same subiect yesterday addressed 
lo the Railway Ministry As far as I 1 
could unueistand, the Railway Minis
try complains that in spite of this 
under-utilisation of capacity here, they 
still find that the orders which they 
have placed on the wagon building 
units are not being fulfilled on time, 
that there is a back-log and, there
fore, the Railway Ministry feels that 
it is not worthwhile placing very big 
additional orders unless the back-log 
is made up. Is this an answer, if I 
understood it correctly, not somewhat 
contradictory to what the Minister 
for Industry is saying when he admits \ 
and, I think there is a fact that there 
is a lot of under-utilised capacity. I 
would like to know from him what 
exactly is the position, whether there 
is really a big back-log of pending or
ders which these concerns are not 
able to fulfil in spite of there being 
under-utilised capacity.

Secondly, there i*a* a propoMl 4Q*»e 
time figo, started,
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House also that all the wa*on build
ing udftg were going to be integrated 
into> « single' wagota building corpo
ration oar something like that «6 that 
orders would be more equitably dis
tributed between, different units. But 
we' are not heating anything’ more 
about that. What happened to that 
proposal?

SHRI T. A. PAI: It is true that
the wagon building industry has a 
back-log of 14,000 Wagons for which 
the Railways had placed an order be
fore 1972-73. But the Railways have 
not been willing to pay the escalated 
cost Therefore, we are negotiating 
with them. There ia no point in plac
ing new orders unless we are able 
to see that we do not make losses. It 
is true thal: we have taken them in 
the public sector but we cannot afford 
to run them on a loss. We are nego
tiating with the Railways. There are 
small differences and, I hope, they 
will be settled. In the meanwhile, we 
are not stopping the wagon building

So far as the other question asked 
by the hon Member is concerned, the 
Wagon India has been constituted. It 
is supervising the work of all the 
wagon building units. Because most 
of the wagon building units today 
also have to do other types of manu
facture, they could not be integrated 
in the sense that we would have one 
wagon building industry. We have the 
Wagon Corporation of India in the 
public sector which is supervising the 
placing of orders and getting them 
executed also. ~

Setttag op of a separate Unit in the 
Central Electricity Authority for 

Bower Distribution
*289. SHRI K. H. IfADHUKAR’: 

Win the Minister of ENERGY be 
pleased t0 gtate:

(a) Whether Government have a 
HrepMRd wadftr co»*id»ratio« -to Mt

up a separate -unit in Oantval,Electri
city Authority for power distribution 
and

(b) If so, the broad outlines thereof? 

ftrtWtTJWl*) : ( * )  tftt («r),

( * )  («r). toPT w r f f

wrarwr % Sf swpft sftarr
ftnTcr

4V9W TV3FTT STTEPrm *T fra fr 
5* trsp <r«r̂ r snrnrr w  $ r

tfifcpr tfofcr fir?’ 9»rrfWf
sftr vrx ( f f t m

M w  fim t )  % srwm 
fWq iftsRT <r rnx

arWf spFff *r sftff w
*r

SRT i fatT* srwrî ft
^  *rc«r-^r % srY*

w m  *FT 5F5Ttar I
^  *ira?nr qr̂ niT
urtr forcer % srft t  m m

i

«ft *WWT fcw ‘W ft ’  : WSW
sfr, #sr> % *pt% spm  % 
afar? sn*n*n*r *t spth fowr 11 

w o t f w | f r  w r fir jtf ‘ % 
&rpc"t fft grPTî PTaerr fcroR

faro
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STT 7̂  f  ? VTSW <T*?% VTH 
3* f W  $ f% ¥5TT Jf 

, *  ftsjrt T O n  
wr^n- g v n  ^r crar «rt
* w w *m 5Enmm |  ft: finrsft 
% f*?TC«T % f%xr ^  w m

«tfw*nr % «Rrf?r
w m  $pft
im  | art far

fa’Tqft 5T5Tf i  V*
’ P i  f t n f » r  * r  <t t  &  ?

ifto ftllWT SRTFV : ŴT
TO5T ’IT 'Sft TBT $ 3̂TI%
m m  I  far greW^ST

ŝrnfr | «ftr *rra ?t 
«nrpn| fa  

*j*rfcr %̂ sPnr f«R?rt f^rer 
snftppr«r % % fair ?Ft
»i^t ?wt ^
^T% fjRfiRr n f t  ftTTOT
fST3Rft % r«raT«T ¥\ ®73TPTT SR>
foFTFf ̂  ^TT|

«tP R T  f*T«r '^TO* I «TTtT% 
*rc% snjH ft t ?t%

“This power systems organisation 
is proposed to be further streng
thened in a phased manner . . . . ”

a t *  5TT5RT *cmr%  W  ^  $JR 
^  VTvrrwftr f, ?npqr
?[t̂ t  s t m  | jtt *r t  «r *t 
SRW *PP =SR̂  3n*fr srfTOT t  ’

ift® ftdwrc wsw *. yrq f̂t, 
i97s l r % ^  yifa»<«i ft
trv faarr ’PH t  «ftt
fafaw Trsjftir *n*^r*V  fwsRft 

vyp fa* ^n% anmn 
|  f&Rrfc f ^  *T$S|T̂  Wf tft »T$ 

$ 1

3T?t WP TTKff If fill 5R1% ^  
*w fc 3*rft wr$t s*rfa $ f| fr fa *  
*rr̂  ^ r % ^ 1? flwrsft finr
i«nft ft o t  w t w m  | vrtftr 
3 *  srapr % inft fwq irwnr«r 
w *  Ppit finwfV srifijvr«r
5t, frfTO  ^  *Pf?nr «pfe?r
|  ft? v ff % mm
^rr ifr ^ i t t i  fur tfV^r v n r *  
sfrrt5t ^sft ^ inifir f t  t^V 1 1
SHRI NAWAL KISHORE SINHA: 

In the statement of the Hon’ble Minis, 
ter there is the sentence “A separate 
organisation has recently been created 
m the Central Electricity Authority 
lor undertaking power system studies 
and framing guidelines for system 
planning m respect of the transmis
sion network”. May I know if they 
have decided upon certain guidelines 
and, if so, what are they and when 
were they sent to the State Electri
city Boards?

PROF. SIDD11ESHWAR PRASAD: 
These guidelines have been sent to the 
State Electricity Boards and, to name 
only a few functions of the M(PS), 
they are: (1) to evolve criteria and 
guidelines for bringing about integrat
ed cooperation of the State and busi
ness systems and for the inter-regio
nal transfer of power—and for this 
purpose, the Member (Power), State 
Electricity would be in-charge of the 
Electricity Boards and regional load 
transmission at different load centres; 
(2) Planning of the major transmis
sion network required for the coun
try, consistent litrith the national power 
policy and integrated working of the 
All-India grids; (3) rural electrifica
tion; (4) reduction of system losses
(5) planning and implementation o: 
measures to slacken load curbs u 
different systems and so on.

SHRI P. -GANGADEB: Since ;
majority of the State Electricity Board 
are suffering for want of trained vet 
sonnel to manage and maintain th 
various power stations properly, ma; 
I know what steps are being taken bj
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the Government to set up more train* 
ing institutes in the country for the 

, operators—engineer* and the lik e- 
to improve the existing technical talent 
lor better working of these power sta
tions which are still under chaotic con
ditions?

PROF. StDDHESWAR PRASAD ̂ .We 
have already two such training cen
tres and we have decided to created 
two more such training centres where 
engineers who are engaged in trans- 
misssion and who are engaged in con
struction and operation of power sta
tions are proposed to be trained. The 
States have responded favourably.

SHRI BHAGWAT JHA AZAD; Des
pite all the guidelines and the expla
nation of the Minister, it is not clear 
how Government proposes to undo the 
imbalance that has been created in 
backward States like Bihar where 
whatever energy is produce cannot be 
distributed for want of a distribution 
channel. How does the government 
propose to remedy this?

PROF. SIDDHESWAR PRASAD’ 
For specially backward States like 
Bihar, we have taken special care. A 
Committee was set up to look into the 
causes ot deficiencies. The Committee 
has submitted its report and we have 
asked the Government of Bihar and 
Ihe Bihar State Electricity Board to 
take suitable steps so that these 
measures are carried out.

SHRI PRABODH CHANDRA: 1 
know from the Government if they 
have any proposal to take over the 
generation of electricity from the 
State Governments to the Central
Government since, because of the petty 
differences among the provinces, the 
initiation of the muti-purpose hydro
electric schemes have been delayed 
with the result that the prices have 
gone up three-fold — if you compare 
the prices when the proposals were 
taken up and what they are today.

THE MINISTER OF ENERGY
,<SHRI K. C. PANT): This would be a 
•.major change in the entire distribu

,1.3 Oral Answers

tion responsibility as between the 
Centre and the States in respect of 
power. I don’t think the States are 
at all willing to consider this end X 
don’t know whether public' opinion 
also is at the moment in favour of this. 
What we are doing is that we stepping 
up the proportion of Central genera* 
tion in each of the regions so that we 
will have some say in the equitable 
distribution of power and transfer of 
power within the regions. We think 
this is feasible and we are trying U> 
do it. So far as the inter-State pro
blems between the various States are 
concerned, these are being sorted out, 
as my Hon. friend knows and as and 
when these problems come before us, 
we sit down and try to sort them out 
so that stable solutions which are 
more or less acceptable to everyone 
can be found.

Protection to Ancillary Small Scale 
Industry

*290. SARDAR SWARAN SINGH 
SOKHI; Will the Minister of INDUS
TRY AND CIVIL SUPPLIES be pleas
ed to state:

(a) whether at present the ancillary 
Small Scale Industry is getting a raw 
deal at the hands of the large Scale 
sector and payments for the supplies 
made are delayed by six months to 
two years; and

(b) whether Government propose t# 
give statutory protection to the ancil* 
lary Small Scale Industry for prompt 
payment and against exploitationt

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND 
CIVIL SUPPLIES (SHRI A. P. 
SHARMA); (a) A few Instances have 
come to the notice of the Small Indus
tries Development Organisation where 
the payments to small scale ancillary 
industrial units have been delayed by 
large industries.

(b). The Government have proposals 
to make modifications with the frpmft* 
,work Qf-the Industries (ppvelo$neB&
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and Regulation) Act, 1951, in order to 
assist small scale ancillary Industries.

SARDAR SWARAN SINGH SOKHI: 
May t know whether the Minister is 
aware of the fact that large industries 
do not place orders on the ancillary 
industries in their areas, for example, 
HEC at Ranchi, TELCO, TISCO and 
other companies at Jamshedpur and 
Bokaro Steel, and if, by any chance, 
any order is placed, they do not make 
payments against the supplies made, 
and if so, whether the Government 
would give directions to the large in
dustries to make the payments within 
a month of the supply or pay interest 
St Bank Rate?

SHRI A. P. SHARMA; We have the 
figure of about 22,000 and odd ancillary 
industries working in the country, 
and only m 12 cases, our attention has 
been drawn to delay in payments. For 
expediting these payments in various 
cases, instructions have been issued to 
the concerned people to expedite the 
payments as early as possible, and in 
all these twelve cases, except one or 
two cases, either the payment orders 
have been made or they have said 
that they are going to make the pay
ments shortly.

Regarding the specific question about 
placing orders by the industries like 
Tatas and Bokaro, in Bokaro there 
are about 60 small scale ancillaries; I 
had been there recently; there was no 
complaint in Bokaro.

SARDAR SWARAN SINGH SOKHI: 
May I know whether the Government 
would make it compulsory for the large 
industries, both in the public sector 
and in the private sector, to place 
at least 25 per cent of the orders on 
the ancillary industries in the small 
scale industrial areas and if so, what 
steps Government propose to take in 
this respect?

SHRI A, P. SHARMA: My hon.
friend sbpuld know that, in the case 

anciHarieg registered with the 
lifter t m  industries, tfcere is fBe

obligation on the part of the larger 
scale industries to buy a minimum of 
50̂  per cent of their products. There
fore, we have gone above 25 per cent.

DR. RANEN SEN: Is the hon.
Minister aware of the fact that, 
because of the sustaining power ot the 
big industries and the small scale sec* 
tor suffering from that weakness, the 
large scale sector often takes resort, to 
paying low rates to the small scale- 
sector, and if so, may I know what 
steps Government propose to take to 
save the small scale sector from this 
onslaught of the big industries?

SHRI A. P. SHARMA: There is no 
question of paying low rates. The- 
rates are fixed, and according to the 
fixed rates, they make payments. In 
some cases, if there has been any 
delay, that has been brought to our 
notice and we have taken steps.

DR. RANEN SEN: The big industries 
fix the rates and the small scale in
dustries have to compete amongst
themselves. The small scale industries: 
sometimes suffer due to the fixed
rates fixed by the big business.

SHRI A. P. SHARMA- The rates are 
not fixed by the big business or the 
larger scale industries. In the publie 
sector, they are fixed by the Bureau 
of Public Enterprises. Therefore, 
according to those rates, the payments 
are made.

SHRI VAYALAR RAVI; These An
cillary industries are set up with the 
intention of creating more employ
ment potential in every State. But 
there are complaints that the ancil
lary industries are not coming up in 
the same area where the big indus
tries are coming up. Do Government 
take steps to see that the ancillary in
dustries also come up in the same area 
where big industries come up?

SHRI A. P. SHARMA: The hon. 
Member is quite correct when he ob
serves that ancillary industries stoeuld 
be set up in that area where the large- 
seal* industries are situated, as tkr



17 Oral Answers MAGHA 8> 1607’ {SAKA) Oral Answers

as possible. I cun assure him that, in 
this respect, care in being taken. The 
Scooters India at Lucknow is a very 
jood example; already the Scooters 
India have set up 29 ancillaries them
selves, and they are going to set up 
some mere, bringing the number to 50.

Awtom iM i Body for T,V. Operations

•29i: SHRI YAMUNA PRASAD 
MANDAL: Wil the Minister of INFOR. 
MATION AND BROADCASTING be 
 ̂pleased to state;

(a) whether Government propose to 
set up an autonomous body for T.V. 
operations; and

(b) if so, the composition of the 
proposed body?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI DHARAM 
BIR SINHA): (a) and (b). It has been 
decided to separate television from 
All India Radio. The New organisa
tion will be known as “Doordarshan” 
(Television India) and will be an 

, attached office of the Ministry of In
formation and Broadcasting, headed 
by a Director General.

«rt m  sraw
snra<n strt |  fa 
fWT tft F T M  apr Tt | I *T 

=5TT̂ rr i  fa STFT VX
apt ?

•ft : snarer sft,
¥*r Sr M r  % faraT iprr |  srk 
*r*i3r eft prnjrr
tt snW »
SHRI ANANTRAO PATIL: We are 

happy to know that the Government 
have decided to separate Television 
from All India Radio and sot up a 
separate organization for Television. 
lfei& was a long-awaited decision. 
After this division, it would now be

necessary that we should have more 
television centre* in the country as 
well as more studios for production,. 
With this, the people should also be 
in a position to purchase television 
sets. May I know from the Minister 
if the Government have chalked out 
some plans to have more centres and 
more studios and secondly has the 
Industries Department been requested 
to ask the manufacturers of televisions 
to reduce the prices of the television 
sets?

SHRI DHARAM BIR SINHA; Sir, 
the supplementary is outside the scope 
of the question, but I would like to 
clarify that this organization Tele
vision India (Doordarshan) will not be 
an autonomous body, it will be an 
attached office of the Ministry of In
formation and Broadcating.

One of the reasons, why the Televi
sion has been separated from All India 
Radio is that we want to have faster 
growth in the field of television. But 
that will, of course, depend on the re
sources situation. Technically, we are 
equipped for a very fast growth as far 
as television is concerned, and if the 
resources are available we would 
definitely go fast.

As far the cost of television set 
is, we are interested in reducing its 
price, but that depends on various 
fiscal measures on which I cannot say 
anything now.

wifipnfiwf nft vm fafe

*292. *ft IFTT : WT
ifrsRT iftft arcTFt ^t $qT *3$ 
fa :

( % )  « P T T  m f t q i f a q l f  ¥ t  * T c * T -  

f?pfa % ¥1̂  $ *TWT vt Vtf

trtSRT I  ;

(m) sfc ft, ?ft ? ^ t  fswf* 
% fa# rc v R  % w r wrt&t 

tare ftwr fc ?
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THE MINISTER 07 STATE IN 

THE MINISTRY OF PLANNING 
KSHR1 I. K. GUJRAL): (a) and (b). 
Sub-Plans ate bring formulated lor 
area* of tribal concentration which 
will lead to the economic betterment 
ol Adivasis and thereby help them 
towards self-reliance. In the sub
plans productive programmes such as 
nflnor irrigation, agricultural inputs, 
horticulture, forest processing indus
tries, cottage and small scale indus
tries and other family based program
mes are being given maximum 
weightage to enable families to aug
ment their incomes. In order to 
check exploitation, emphasis is laid on 
the completion of land records, records 
ot rights of tribals in forests, and debt 
redemption. Provision is also being 
made for credit and marketing facili
ties.

SHRI M. C DAGA- It has been 
mentioned in the reply that sub-plans 
are being formulated for areas of 
tribal concentration which will lead 
to the economic betterment of Adi
vasis.

mx % 5ht<t 
f% sttt *rnr vnfinifoft
aft 3fr *fr3RTO SR'Pft I T f t e f  
f o gjRifw sr# ft. 3* zrt̂ nrmf
ir srrc fiTRfV ?
sffa: F̂TTW STF* *  3Tf

irnft $ at 5
f, farfa^r fa*r *  *r«r- 

rBTF»T wr vr  |  tfrc srfr-spfcr
7T | f iR  ip far*
*w ft f ,  a«rr t e f t  snRTfw
n **t | fft? fa^nfr ttsst
% St t  *r«r %
trrff 7

SHRI I. K. GUJRAL: The sub-plans 
have been submitted by almost all the 
States and now they are in the various 
stages of examination and sanction. 
We hope, very soon they will be 
approved. As my hon. friend knows, 
Ministry of Home Affairs are the

implementing authority lor this. So 
far as the' impact of these programmes 
is concerned, the’1-* progra&inea are 
making an impact. And: in India to
day we are conscious that something 
has been done and if something move 
is to be dene, it should not make u b  
oblivious of the fact that something 
has also been achieved. But, of 
course, we have to go a long way 
because the backwardness is Still very 
serious.

So far as the allocation of funds is 
concerned, as my hon. friend knows, 
the main thrust for these sub-plans is 
that the funds should mostly come 
from the State Plans themselves. The 
additional supplemental input will be 
of the order of Rs. 200 crores from the 
centre.

« f t  1 J 3 T T O  T f l T T  : *F T
1 w  % I *  3TR5TT 

• q i f i a i  f a r  m f e m T t  ’w k h -  
?fT oTR'ir ? 5f*F

f a ^ f t  « R T T f t f f  * £ t  t  ?  W S ff

f T W - ^ T T ^  T r f r fV  f ,  fa r ? T
f^T % tfrsPTTC «l|ft % ?
%m % four far
s r r * f r i f e  % , a t  s n *

S f i f t  ^  f a ?  ^  a *  f t
srproT i Sm vr~*r fsF$sr tftar 
£  f a r  s n f i n r r c f r  s r m  a *  
s t  v
fair %m *  faPT̂ ft tiRTTftr 

| TT3JT f a j c R t  8T*?jf«rft ?

« f t  w i f o  ♦ o  tp irm  : « r « r e r  

jfr, o t t  ^  % $tt% «ftr
*rsre*r f 1  s? % t o t

f  f a r  t r r f e m f t  w  ? w r  i n w - f w T  

*mv; i srcr f  w  
^  «ft w ifaq>rt ^ r r

? t?tt | j ’rrm te  ??srpr 
% ^  f  20 Jrhrnr
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'mfimfarff *nc vwk <cfnr i 
* *  ’p f  v?* fOi, stariSrar 
*t *rn«ft, at ipf *2m mr *wr 
mfimftpff ’r f ’TT
w*t-fkifvrr ^  ^  vctf
* f  *rc i wrofw |  g *
% fatf* $5 TO SiFTST f m  1 1  

% f® sttfr^ TR  w ? r  
*ri? i aft ^r€t

t^r *5 «^r fa  C5TFV ^ ?TtT
fa * * T  «FT T O  f o r r  3TP5T f^RT ^

errs |«im q?**r sst 1 1  $ %
^  w t  ?r̂ r TfT fa  m  ?*r

R̂T STPTcrr |, ^
TOT I, %fa*T HTR spr 3ft 

■spsrrsr $ % fen  | ar̂ t *npwm 
3T3TR I  I

STFT % ŜT fa facPfV VHRRt 
f t  | ? ?JTTft *?tftrar sft 
SRTflT W  ffTR it, fa  *T*TT «Tf 
arfw^t «iV€ 5ErqnT5T 3c*TR stft *PF<9 •
f t  an w  eft sn?*T-ftr*rTcrr ^ 1

sronft i

SHRI KRISHNA CHANDRA HAL- 
DER; You are aware that large areas 
of North Bengal are inhabited by 
Adivasis. I want to know from the 
Minister what concrete steps have been 
taken by Central Government for 
their upliftment and self-reliance.

SHRI I. K. GUJRAL; The main 
point I was trying to drive home, as I 
said in my reply, was that planned 
development was initiated to solve 
their problems. Of course, concentrat
ed efforts are being made in the tribal 
belt as whole and for that, an additive 
has been given.

So far as Bengal is concerned flow 
of funds from State Plan have bees

• worked out. The likely assist- 
.jmce to Bengal tribal- areas from

the central Fund of Rs. 200 crores 
have been arrived at. But the main 
thrust in the plan of last year, Currant 
year and the following year would be 
the allocation of monies for those 
schemes which benefit the tribal belt 
and also for such schemes which bene
fit the tribal people.

SHRI KRISHNA CHANDRA HAL- 
DER: I have asked about North Bengal. 
What concrete steps have the govern
ment taken?

MR. SPEAKER: He has not got the 
details of that.

SIIRI BHOGENDRA JHA; The 
question is with regard to enabling the 
Adviasis become self-reliant. In this 
connection, I would like to know—in 
some States some development goes 
on, e.g. Bihar—whether there is any
thing before the Government to bring 
about a situation where we have got 
some sort of an autonomous adminis. 
Iration, say, some autonomous adminis- 
trative unit comprising the Advasis of 
South Bihar, adjoining Madhya Pra
desh, Orissa and some other areas so 
that they are made self-reliant at least 
at the local administrative level.

My second question is in regard to 
the culture and language which they 
represent. They are in a sort of 
seclusion in India. Whether the Cen
tral Government is proposing to set up 
a body to go into the research work 
in regard to their languages and cul
ture which will ultimately enrich our 
culture and history?

With regard to the Bonded Labour 
Act, may I know how many persons 
have been arrested or detained under 
MIS A or DIR who resorted to this sort 
of practice particularly the Adivasis— 
a small number of them have become 
usurers and money lenders.

SHRI I. K. GUJRAL: So far as the 
preservation and advancement of the 
cultural life of the adivasis are con
cerned, my friend might like to know 
that th,ere are eleven Tribal Research
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institutes which we conducting studies 
In this regard. That is being taken 
cate ot.

For attainment of self-reliance, there 
should be an availability of infra-struc
ture, agricultural inputs and rights to 
exploit minor forest produce. Besides 
all types of exploitation should be 
eliminated. He should get land for
cultivation also. These are the pro
jects on which we are concentrating 
now.

As far as detentions under MISA
and DIR, I will need due notice.

Selection of a site at Cuddapah for 
A.I.R. Complex

*295. SHRI Y. ESWARA REDDY: 
Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state:

(a) whether Government have se
lected a site at Cuddapah to set up a 
permanent A.I.R. Complex there;

(b) if so, whether State Govern
ment have agreed to the selection;

(c) whether A.I.R. has taken posses
sion of the site; and

(d) if so, the time by which the 
construction work will start?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI DHARAM 
BIR SINHA); (a) No, Sir.

(b) to (d): Does not arise.

SHRI Y. ESWARA REDDY: I am 
afraid that the M'nister is not aware 
of the exact position. I know that the 
Station Director had come to select the 
site there. He tried to contact the 
District Collector and the State 
authorities to grant sanction of that 
site. I lun surprised that the hon. 
Minister is not aware of this even.

SHRI DHARAM 8001*: I  am 
Jully aware of the situation:'. But in
spection of a site of a proposed station 
does not mean that a decision has been 
taken to upgrade that station or to 
have a studio there. When we project 
our plans, naturally, we go to the areas 
where we think there might be the 
need to do so. The Engineers and the 
officers of All India Radio go and in
spect things. As I said earlier, the 
site as such has not been selected 
because of constraints on resources at 
the moment.

Reorgaqfawtton of Bharat Heavy 
Electricals Ltd.

*296. SHRI JAGANNATH MlSHRA: 
Will the Minister of INDUSTRY AND 
CIVIL SUPPLIES be pleased to 
state:

(a) whether there is any proposal 
to reorganise Bharat Heavy Electri
cals Ltd.; and

(b) if so, the salient features of the 
plan?

THE MINISTER OF INDUSTRY 
AND CIVIL SUPPLIES (SHRI T A. 
PAI): (a) and (b). A rtatement is laid 
on the Table of the House.

STATEMENT

(a) In view of the magnitude and 
multiplicity of the operations of BHEL. 
the process of reorganisation of the 
structure of the Company has to be a 
continuous process. Several measures 
have been taken during the last three 
years in this direction.

(b) Presently. BHEL has a Corpo
rate Office and sixteen other Divisions. 
The Corporate Office consists of the 
Chairman and Managing Director 
assisted by two full-time functional 
Directors and supporting staff f6r 
marketing, research and company 
affairs. The Corporate Qflce is res
ponsible for all poKcy-makinr Which is 
centralised. Implementation is decen
tralised and trtfcr tegpMitfbiUty «C
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Witms Divisipns, each at which is 
beaded by a General Manager or a De
puty General Manager. These Gene, 
ral Managers are assisted by support- 
tag staff in the fields of production, 
finance, pesonnd, sales, materials 
management, planning, security and 
health. The sixteen Divisions include 
four manufacturing divisions at Bho
pal, Hardwar, Hyderabad and Tiruchi- 
rapalli and two project divisions in 
charge of the Foundry Forge Plant 
being set up at Hardwar and the 
Transformer factory under construc
tion at Jhansi. There is also an Oil 
Bigs Division attached to the Hydra- 
bad unit. There are two research 
divisions, namely, R and D Division at 
Hyderabad and Engineering Systems 
and New Products Division at New 
Delhi; two divisions on commercial 
side, the Marketing and Sales Division 
and the Exnorts Division; and five 
service divisions namely Consultancy 
Services, Services and Spares, Power 
Projects, Acquisition and Mergers and 
Regional Operations.

SHRI JAGANNATH MISHRA: I 
have gone through the statement and 
I have been very much disappointed 
to see that my question has not been 
answered properly. However, I would 
like to submit that the nature of the 
management of electronics has been 
well described in the Statement But 
the fact remains that the electronics 
Industry is also........

MR. SPEAKER; You are talking of 
electronics. But the question is about 
electricals. They are two different 
things. I think, you read the State
ment and later on put the question.

Reedwry of * Hi*h-Fower Wireless 
Transmitter and Receiving Sets on 
iho tank.of Lodi* River on Bliojpal- 

iftdoro Road

" •m, SHR| SINGH: Will
Hlpifter HOME AFFAIRS be 

ptawd to

(a) whether the recovery of a bigh- 
power wireless transmitter and two 
receiving sets in July last year on the 
bank of Lodri River On Bhopal-In- 
dore Road has been investigated fur
ther to ascertain the motive and the 
party behind the misadventure;

(b) the make of the transmitter and 
receiving sets; and

(c) whether the make determines
C.I.A’s hand behind it?

THE MINISTER OF HOME AF
FAIRS (SHRI K. BRAHMANANDA 
REDDY): (a) Yes, Sir.

(b) These were manufactured in tbe 
U.S.A.

(c) Investigations are still continu
ing, no link with C.I.A. has been es
tablished bo far.

SHRI RAJDEO SINGH: I want to 
know whether these wireless trans
mitters and receiving sets are avail
able to each and everybody in Ameri
can market.

SHRI K. BRAHMANANDA REDDY: 
These were used in the Second World 
War and after the close of the Second 
World War they were sold in several 
countries including India. They were 
sold at Calcutta, Bombay and several 
other places where several individuals 
and institutions have purchased them.

SHRI RAJDEO SINGH: I want to 
know whether it is possible for a pas
senger either from air or sea to bring 
these set' uith his luggage into this 
country.

SHRI K. BRAHMANANDA REDDY: 
These transmitter sets have a radius 
of about 500 miles and these were re
covered from the river on a previous 
clue by the arrest of some three per
sons, but we dl<? not find any inform 
mation as to any undesirable instan
ces-
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SHRI INDEAJIT GUPTA: I would 
like to know whether In the subse
quent investigations it was possible to 
identify the person or persons who 
had actually acquired by purchase or 
other means these transmitter sets and 
if so who are those persons and what 
action has been taken against them. 1 
want to know whether actual investi
gations have also shown that these 
transmitter sets were actually being 
utilised for any illegal transmissions.

SHRI K. BRAHMANANDA REDDY: 
On 11-7-75 3 persons were arrested by 
the police and they had in possession 
some equipments relating to transmit
ter. On that they have given infor
mation saying that they have stolen 
them from the palace of Dewas. 
Subsequently the Police interrogated 
the Maharaja and he denied any know
ledge of it. 13 days later on 24-7-75 
some transmitter and some other 
components were recovered in a river
bed and when it was examined the 
components and the previous articles 
found seemed to be fitting together 
and therefore both of them would form 
complete transmitter sets. Subse
quently the Maharaja was arrested 
and of course later released on bail. A 
case has been registered and investi
gation is proceeding, but no use seem; 
to have been made of it.

SHRI INDRAJIT GUPTA: I asked 
about the person or persons who ac
quired these sets. In the opinion of 
the Government is it this Maharaja oi 
Dewas and if so why has he been re
leased on bail instead of being held 
under MISA.

SHRI K. BRAHMANANDA REDDY- 
Subsequently also he was arrested 
under MISA and later again in the 
month of December he was released.

SHRI PRIYA RANJAN DAS 
MUNSI: Security of the country i« 
very important for security of the 
people of the country. He said thol 
three individuals aAd certain institu
tions did keep such powerful trans
mitter and wireless sets. Has the

Home Ministry got any direct or in
direct supervision and control to check 
whether these ar* being used for the 
purpose for which they were bought 
or otherwise? Has such a sort of con
trol or check being exercised by the 
Home Ministry or not?

SHRI K. BRAHMANANDA REDDY: 
Sir, the Ministry of Communications 
is incharge for enforcement and they 
have got district and other authorities 
to look into whether any clandestine 
use is being made which is liable to 
be prosecuted under Indian' Tele
graphs Act.

SHRI PRIYA RANJAN DAS MUN- 
SHI: Sir, how is it a matter under the 
Ministry of Communications? It is 
an internal security matter and 
should be under the Ministry of Home 
Affairs.

SHRI K. BRAHMANANDA REDDY: 
This is under the Ministry of Com
munications because these are the 
offences under Indian Telegraphs Act.

SHRI BHOGENDRA JHA: I would 
like to know whether the Minister hag 
established link between the fact that 
some political leaders of this country 
had been announcing publicly that 
they would use their own illegal trans
mitter and on 25th June at Ramlila 
Maidan a call was given to destroy the 
Delhi Station of All India Radio and 
the same was implemented on 27th 
June. I would like to know the link 
between that announcement and the 
finding of this transmitter. Secondly, 
from whom was this purchased, when 
and how? Further whether the De
was Raja is some sort of a subsidiary 
to the Gwalior State which has been 
a political centre of a political party. 
If so, whether that link has been es
tablished or is going to be established?

SHRI K. BRAHMANANDA REDDY: 
It ig known that towards the end ot 
1973 the Jan Sangh party had made 
an announcement to set up a parallel 
radio broadcasting station. So far a» 
this Maharaja is concerned Tascause the
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transmitter that was found itf the ^ed 
of the river and the components and 
the information given by the three ac
cused previously and because the com
ponents also fitted, the Maharaja was 
arrested on suspicion gnd later releas
ed. The case is registered against 
him and the investigation is proceed
ing and &c you may be aware this 
Maharaja of Dewag (senior) is said to 
be associated with Maharani Scindia.

'* SHRI BHOGENDRA JHA; Still you 
call her ‘Maharani’. Sir. he ia living 
in the past.

SHRI N. K. P. SALVE; Sir, it was 
widely rumoured at that time in that 
part of the area that these transmit
ters had been installed to put up a 
network and they were to be used for 
political purposes to create chaos in 
the country. May I know whether 
investigations have revealed any such 
plan on the part of the erstwhile rulers 
in that area?

SHRI K. BRAHMANANDA REDDY: 
>«Sir, this is a fairly powerful set and 
as I have said this was recovered cn 
suspicion from the river bed and it 
wag suspected to belonging to Maha
raja Dewas (senior). This was in 
1975 whereas the Jan Sangh an
nouncement was towards the end of
1973 where they threatened that they 
would have a separate broadcasting 
network of their own. The investiga
tion is going on. I am not in a posi
tion to say the connections.

Paper Production in Assam

*299. DR. RAN1N SEN; Will the 
Minister of INDUSTRY AND CIVIL. 
SUPPLIES be pleased to state;

v (a) whether the paper production 
will start in a couple ol months in 
one of the throe proposed mills in 
Assami and

(b) if so, the facts thereof?

THE MINISTER OP STATE* IN THE 
MINISTRY OF INDUSTRY AND CI
VIL SUPPLIES (SHRI B. P. MAUR- 
YA); (a) and (b). The Aahok Paper 
Mills’ Unit at Jagighopa in Assam is 
expected to go Into production shortly. 
Civil construction has been complet
ed and most of the equipment has 
been erected and commissioned. Trial 
run of the paper machine is expected 
to be made this month.

DR. RANEN SEN: Sir, all sorta of 
reports about this particular mill ap
peared in Calcutta newspapers. May 
I know what are the actual reasons 
for delayed starting of the paper mill 
which is long overdue?

THE MINISTER OF INDUSTRY 
AND CIVIL SUPPLIES (SHRI T. A. 
PAI); I am not aware of all sorts of 
things that have appeared in the Cal
cutta newspaper. But the firm have 
reported the following progress to
D.G.T.D.:—

(i) Civil construction has been 
completed;

(ii) All the imported equip
ments have arrived and 
erected. Most of them have 
been commissioned. They, 
however, are expecting some 
spare partg for start-up from 
their suppliers in Europe;

(iii) All the indigenous equip
ments have arrived at site 
except a *ew motors, agita
tors and instruments etc.

(iv) The pulp plant has been 
commissioned and unbleach
ed pulp has been produced 
satisfactorily. The first pro
duction of pulp was done on 
the 30th January, 1975; but 
due to power shortage, they 
are unable to run their pulp-' 
fog plant at the moment;

(v) From the Chart furnished by 
the firm regarding unfinished 
jobs, it is seen that most
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ol tiseni »*e Gfcpected 
to be OW8T by the ^  of 
January, 1976 and, therefore, 
they should fee in * position
1b commission the plant in
February, or March. 1876.

DHL RANEn  SEN; My question was 
-not answered. I wanted to know 
whether there haa been delay or not 
In commissioning the plant. Now, I 
have another question. In view ol
the fact that Assam is industrially
very backward and talking ol all 

'C la im s  about the development ol 
backward areas, may I know whe
ther, over and above this paper mill, 
other avenues in Assam are going to 
be explore^ for the development ol 
the State?

SHRI T. A. PAI: I cannot give you 
complete information about the num
ber of licences that have been issued 
in Assam State. So far as the' public 
sector is concerned, it is intended to 
set up two big paper plants in Cachar 
and Nowgong, in addition to the one 
I have already spoken of.

I.T.D.A. Projects in Orissa

*302. SHRI ARJUN SETHI- Will 
the Minister of HOME AFFAIRS be 
pleased to state:

(a) the number of I.T.D-A. Projects 
envisaged for the State of Orissa in 
the sub-plan;

(b) the number and names of such 
projects sanctioned up-to-date;

(c) whether Nilgiri I.T.D.A. Project 
in the district of Balasore, is one o' 
these projects; and

(d) if so, the broad outlines there
of?

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AF
FAIRS, 'DEPARTMENT 6F PER- 

AND ADMINISTRATIVE 
REFORM? AND DEPARTMENT OF 
PARUAMENTARY AFFAIRS (SHRI 
OM MEHTA): (a) Nineteen Integrat

ed JTrlbai Devel*ptteiat Prdjectfc are' 
have tentatively identified the areas 
envisaged wfthiti the Stfb-Han of 
Orta*.

(to) and (c): T h e  State Government
have tentatively identified the areas 
of 15 out of I t  projects and have 
started action such as, preparation of 
project report*, provision of •-oopera- 
tive credit and marketing structure, 
preparationjupdating of land records,, 
purchase df minor forest produce, 
supply of consumer articles and 
plantation and minor irrigation pro
grammes. Expenditure for the ad
vance action has been authorised. 
The Nilgiri Integrated Development 
Project ig among these IS projects.

(d) During the current year Rs.
1.007 lakhs has been sanctioned for 
Nilgiri I T.D.P. under the following 
programmes:—

(1) Land development 10,000

(2) Land Reclamation 25,000

(3) In-put assistance 27,500

(4) Field Demonstration 7 000
(5) Construction of

dug well 30,000

(0) Animal Husbandry 10,250

Total: 109,750

SHRI ARJUN SETHI; In my ori
ginal question I wanted to know tne,J 
names of such projects sanctioned 
up-to-date. I also want to know the 
total amount releaaed from the Gov
ernment of India for the execution of 
these projects*

SHRI OM MEHTA* Ah ataotwt «f 
Rs. 2,92.00,000 has been ianfcftooea 
for Orissa, this year. I will give him 
the names for fctt tbe jpffojifbts,
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*901, mm c K. CHANDRAPPAN: 
s a w  H. N. MUKERJEE;

Will Uie Minister of INFORMA* 
WCW AND BROADCASTING be 
pleased to state:

(a) whether the attention of Gov
ernment has been drawn to the cri
ticism that the press censoring system 
has failed to act as an instrument by 
which attempts of the forces of reac
tion and imperialism to misuse the 
press could be foiled; and

(b) to what extent the Govern
ment consider that the press censoring 
has been serving the purpose for 
which it was introduced?

THE MINISTER OP STATE OP 
INFORMATION AND BROADCAST- 
ING (SHRI VIDYA CHARAN 
SHUKLA): (a) No, Sir.

(b) Pre-censorship has prevented 
the Fresg from publishing prejudicial 
reports and comments

WRITTEN ANSWERS TO QUESTIONS
India’s Technical know-how in Arab 

Countries
*287. SHRI S. M. BANERJEE: Will 

the Minister of PLANNING be pleased 
to state:

(a) whether there is a tremendous 
scope to make available Im'ia’s techni
cal know-how in Arab countries; and

(b) if so, the outlines thereof?

THE MINISTER OP STATE IN 
THE MINISTRY OF PLANNING 
(SHRI I. K. GUJRAL): (a) and (b). 
There is scope in selected areas to 
make available India's technical 
know-how in Arab countries. This 
requires a careful study of the mdus- 
jtrial pro j ects [program me* of the 
Arab countries and identifying the 
2278 LS—2.

technologies from industrial firms) 
R&D Institutions, Engineering Design 
Consultancy F!rm» which can supply 
the technologies with equipment and 
service* on guarantee basis. A num
ber of Indian organisations are at 
present engaged in doing either pre
liminary feasibility or supply of 
equipment for construction of roads, 
bridges, high-ways, water-supply, 
power generation, power transmis
sion, railway system and similar 
other activities. Also Indian engi
neering organisations like Engineers 
India Ltd., National Industrial Deve
lopment Corporation, Dastur & Co. 
Projects and Equipment Corporation, 
Indian Consortium for power pro
jects etc. are engaged in preparation 
of general surveys, feasibility studies, 
location studies, etc with a view to 
assessing the economic viability of 
particular projects.

Assistance to small Newspapers and 
Journals

•293. SHRI C. JANARDHANAN: 
Will the Minister of INFORMATION 
AND BROADCASTING be pleased 
to state:

(a) whether Union Government 
provides any assistance to the small 
newspapers and journals; and

(b) if so, the broad outlines there
of?

THE MINISTER OP STATE OP 
INFORMATION AND BROADCAS
TING (SHRI VIDYA CHARAN 
SHUKLA)- (a) and (b). Assistance 
provided to small newspaper* and 
journals is stated in the attached 
statement

Statement

Assistance provided to small 
Newspapers/Journals

The Press Information Bureau dis
tributes news and features to small
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vnd medftah ne^papefg in Q* langû  
ages In wttich they are published 
thtwgh its 28 Offices Sfetesrd through. 
«ut the country.

2. A number of new Services tailor
ed to the need® °f small papers have 
been introduced during the last three 
years. In depth stories written m 
Simple and capsule form covering 
developments in Science, Economic 
Development, Agriculture and Health 
and Family Planning are being pre
pared every month and released in 
all the major languages. A digest of 
news is issued by the Regional Branch 
Offices of the Bureau in languages of 
their region. These are in addition 
to features, specially designed to 
meet the requirements of small 
papers, issued by the Bureau.

3. Another Service entitled “Do 
you know’ goes to highlight subjects 
of topical interest. Besides illustrat
ing the features with photographs, 
photo and ebonide blocks are sup
plied to the small papers. The ebo- 
noid supply was started in 1964 to 
serve paperB which cannot afford the 
cost of block-making. In 1975, PIB 
hag supplied 11,541 blocks to 1425 
recipients.

4. A new photo service in the form 
of ‘Charba’ was started in September, 
1971, 'Charba' is the impression of a 
zinc block on a specially treated
paper meant for reproduction by 
Urdu papers printed by litho process. 
During the year January—December, 
1975 PIB has distributed 19,577 char- 
bas and the mailing list for charbas 
has 241 addresses.

S. Bureau arranges visits by Press
men to development projects in dif
ferent parts of the country. More 
and more representation is given in 
such parties to small and medium 
language papers.

* v*? t ,
6. A liberal approach is followed

ha granting asspwdj^ to
representatives of small papers. Ac
cording to rules, only it newspaper 
with a circulation of over 16*000 can 
seek accreditation. "With a view to 
assist small newspapers seeking ac
creditation facilities this rule is relax
ed. Now two or more small news
papers can ask for accreditation of a 
common correspondent, provided 
their total circulation exceed* 10,000.

7. The Bureau has on its mailing 
Hat about 4,500 recipients which in* 
eludes a substantial number of small 
and medium papers which cater to 
the rural areas. A liberal approach 
is followed in the supply of material 
to newspapers.

8 Each PIB office maintains its 
own mailing list of recipients of press 
material in different languages. 
These lists change as and when a news
paper asks for PIB material or goes 
out of circulation. Besides, on im
portant occasions like Independence 
Day, Republic Day and others, press 
releases in the form of feature arti
cles, special releases, etc. go to news. 
papers and periodicals which .nay not 
be on the regular mailing lists of the 
PIB Offices. As most of the big 
newspapers subscribe to agencies’ 
services and have their own corres
pondents. PIB material is mostly 
welcomed by small and medium 
newspaperB which are published in 
semi-urban and rural areas.

9. Small newspapers can get their 
requirement of newsprint from Nepa, 
which is the cheapest.

10. Newspapers with entitlement 
up to 40 tonnes are exempted frbrn 
payment of import licence applica
tion fee and production of Income- 
Tax Verification number.

11. 50 per cent o* the total availa
bility in foreign exchange far the 
import of printing machinery and 
allied equipment to reserved lor 
small newspapers.



37 Written Ambers MAGHA It, 1897 (SAKA) Written Answers 3S

12. 8man newspapers are given 
priority for import of printing machi
nery and allied equipment over 
medium and big newspaper*.

13. Newspaper* with a circulation 
of less than 2,000 copies are exemp
ted from the provision relating to 
th« submission of Chartered Accoun
tant Certificate to prove their utilis
ation of newsprint.

14. In accordance with the declar
ed policy of the Government, every 
effort is made by D.A.V.P to make 
increasing use of small newspapers 
and periodical  ̂ particularly for mass 
campaigns for which readership of 
the people in all walks of life is re
quired.

15 A Slow-speed bulletin in Eng
lish is being put out from AIR Delhi 
at 2-30 p.m daily for a duration of 
30 minutes, to serve the require
ments of medium and small news
papers which cannot afford to buy 
the services of news agencies. The 
bulletin which is relayed by several 
stations of All India Radio is read at 
a speed of 40 words per minute to 
enable the small newspapers to take 
down the words contents of the bul
letin in long hand and generally 
covers about 1,200 words. The 
emphasis is on national, and regional 
news. Important international news 
is also noticed, though briefly.

Atrocities on Harijans, S.C. & S.T. 
and Adivasis

♦294. SHRIMATI SHY AM: Will the 
Minister of HOME AFFAIRS be 
pleas*] to state:

(a) whether atrocities were com
mitted on Harijans, Scheduled Castes, 
Scheduled Tribes and Adivasis in var-*

iou8 parts of the country during emer
gency; and

<b) how many such instances were 
reported during July, 1974 to Decem
ber, 1974 and July, 197S to December, 
1975 from each State?

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS, 
DEPARTMENT OF PERSONNEL 
AND ADMINISTRATIVE REFORMS* 
AND DEPARTMENT OF PARLIA
MENTARY AFFAIRS (SHRI OM 
MEHTA): (a) According to informa
tion available reports of such atroci
ties have been received in some states 
during the period of emergency from 
28th June, 1975 to 31st December* 
1975.

(b) Information giving tbe compara
tive picture asked for is being collect
ed and will be laid on the table of the 
House

Issue of Letter of Intent to M/s. 
Swadeshi Cotton Mills Ltd., Kanpur 

for setting up Scooter Plant

*298. SHRI CHANDRIKA PRASAD: 
Will the Minister of INDUSTRY AND 
CIVIL SUPPLIES be pleased to state:

(a) whether a Letter of Intent has 
recently been issued to Messrs Swa
deshi Mining and Manufacturing Co., 
Ltd.—a wholly owned subsidiary of 
Messrs Swadeshi Cotton Mills Co. 
Ltd., Kanpur—for the setting tip of a 
scooter plant; and

(b) if so, the broad outlines there
of?

THE MINISTER OF INDUSTRY 
AND CIVIL SUPPLIES (SHRI T. A- 
PAI): (a) and (b) M/s Swadeshi 
Mining & Manufacturing Co. Ltd., 
Kanpur, have been granted an indus
trial licence on 12-8-1975 for the 
establishment of a new industrial 
unertakiftg at Moorthal, near Sonepat 
(Haryana) for the manufacture ot
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Scooters with as annual capacity ot
24,000 Nos. inter alia on the following 
conditions: ,

(a) No foreign collaboration or 
foreign consultancy arrange
ments or employment of 
foreign technician would be 
permitted;

(b) At least SO per cent of ihe 
components should be obtain
ed from the ancillary sector. 
Of the items to be obtained 
from the ancillary sector, 
every effort should be made 
to maximise the procurement 
from the small scale units;

(c) The company should ensure 
that the design developed or 
to be copied does not infringe 
any world patents or involve 
any legal implications,

<d) The entire issue of fresh 
capital shall be offered to the 
general public within a period 
of six months from the date 
of issue of the mdustnal 
licence; and

(e) The public financial institu
tions shall have the right of 
insertion of the convertibility 
clause in the long term loan 
agreement with the applicant 
company.

Fewer deficiency in Maharashtra
*300. SHKI SHANKERRAO SAVANT: 

Will the Minister of ENERGY be 
pleased to state:

(a) the extent of power deficiency 
in Maharashtra;

(b) has the State Government made 
any proposals for wiping out this 
power deficiency;

(c) if so, the reaction of the Central 
Government thereto;

(d) whether foreign aid has been 
sought for putting up power projects; 
and

(e) it so, Jfeem which fo«e4£* coun
tries and to what extent?

THE MINISTER OF ENERGY 
(SHRI K. C. PANT): (a) to (c). There 
is an energy shortage of less than 5 
per cott. The capacity shortage in 
relation to demand is large. The 
Government of Maharashtra have gent 
project reports in respect of new 
power scheme*, which would give 
benefits m the Sixth Plan period. 
These project reports are under 
examination.

(d) and (e). The Maharashtra Gov
ernment have indicated their interest 
in securing foreign assistance for sett
ing up a few power generation pro
jects, but no formal proposals fox 
specific projects have so far been re
ceived in this regard.

Gap between Demand and Supply ol 
Power in the Country

*301. DR. K L. RAO Will th< 
Minister of ENERGY be pleased U 
state:

(a) the present energy and peakloac 
demand for power in the country anc 
the actual supply at present, State- 
wise;

(b) the gap between demand anc 
supply at the end of the Fifth Plan 
and

(c) the steps being taken to make 
up the gap by the end of the Fifth 
Plan?

THE MINISTER QF ENERGY 
(SHEI K. C. PANT): (a) to (c)
Three statements giving the required 
information are laid on the Table of 
the House. [Placed fa Zibmn/. See 
No. LT-10256/76.J
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*304. SHRI SOMNATH CHATTER- 

JEE; WIU the Minuter of INDUSTRY 
AND CIVIL SUPPLIES be pleased to 
ftate:

(a) the total number of cars manu
factured in India in 1975;

(b) the total requirement of such 
cars and the steps taken to meet the 
deficit therefor; and

(c) whether there is any proposal 
to manufacture small cars in public 

sector?

THE MINISTER OF INDUSTRY 
AND CIVIL SUPPLIES (SHRI T. A. 
PAI): (a) and (b). In calendar year
1975, 23,250 cars were manufactured. 
The level of offtake has gone down in 
the recent months and, therefore, there 
is not, at the moment, significant un- 
statisfied demand; the question of tak
ing steps to meet the deficit, therefore, 
does not arise

(c) There is no proposal to manu
facture small car in public sector.

*305. OTFSft : m

vnrn*! *rcft us arcn% ?*tt

(w)
arr n̂rr w i  qr tit

i  r
{m) «rt fafn: iw n : % x m

it imrrfkr fvaNt «rcr% *t 
jfm r  *pt sr?^ ^  |

(*) sfe $r, ?ft -to tk t o t t

w r afirfMnf t  ?

*W, r tt jjP iw  iwt ifciftn

(sfaftft if^TT : (*)  fafTT *r 

STT3V % ^  M«T fforpr f  
fw iw  grr 11

(sr) srt, ^  i

(*T) SR*T f t  iT̂ t gsfrr I

Allocations for different Development
Schemes for Orissa for 1975-16

1300. SHRI GIRIDHAR GOMANGO: 
Will the Minister of PLANNING be 
pleased to state:

(a) whether the discussion with 
Government of Orissa regarding the 
allocations by the State and Centre lor 
different Development Schemes for 
1975-78 has been completed;

(b) if so, the share of the State and 
Centre for the same; and

(c) the amount kept for the deve
lopment of backward regions of that 
State tor the current financial year?

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI
I. K. GUJRAL): (a) and (b), Yes*
Sir. The discussions with Government 
of Orissa regarding their Annual 
Plan 1975-76 were concluded at the 
start of the year and a Plan of Rff. 
89.25 crores was approved. This waa 
to be financed as under;

(Rs. crores)
States Resources 40.59
Central assistance 32.70

In addition to the above Central 
Assistance, Special Advance Plan 
Assistance of Rs. 1.00 crore was also 
allocated for the Mahanadi Delta Pro
ject.

(c) Information is being collected.
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W T  *Wff f f  flwfil

1301. |<wr * *  t
w r Tiftar iftr wmfcm *rfH •nrcft *%
2RTT% sfft fnfT sf ît fa  :

(w ) *m fw  W f % wwr *raf 
^  *r^rrf % srpfr w?t *>srr̂ r 
f* t£  ;

(w ) *rfcr ?t, ?f) <r  frrt % 
T O  WT £ ,

(n) *WT 7J3H *Pt
f *  !®Hii % fjfTTTW 4f f»R STT*?T
fair <$r t  , *rte

(w) *rfe $t tt#  %
^mr wr | ?

3Wt*T s k  qpifw  ®[fa irsrnw if 
TTR? *nft («rtt?o *Vo 9Flrt) : (sp) *ftr
(sr) ?rs*T * €  m f w  *frc srrsita 
apt ^  *m % I 

(»r) aft, vt̂ t i

{ * )  9 * * $ * $  ssmri

Recruitment of Scheduled Castes and 
Scheduled Tribes in Police and other 

Departments

1302. SHRI PRIYA RANJAN DAS 
MUNSI: Will the PRIME MINISTER 
be pleased to state:

(a) whether the recruitment of 
Scheduled Caste and Scheduled Tribe 
people in the police and other Govern
ment services, undertakings and units 
is not being done in accordance with 
the policy of Government, and

(b) if so, whether Government pro
pose to have an enquiry committee to 
find out the reasons and to take ap
propriate actions?

THE MINISTER OF STATS IN THE 
MlNiSTK? 6 *  HOME AJfrAiWfc 
DEPARTMENT O f PERSONNEL AND 
ADMINISTRATIVE REFORMS ^ND 
DEPARTMENT OF PARLIAMEN
TARY AFFAIRS (SHRI OM MEHTA):
(a) No. Sir. Generally, the instruc
tions relating to recruitment of Sche
duled Castes and Scheduled Tribes tire 
being followed by all Departments 
and Undertakings, etc.

(b) No. Sir.

T̂T ftfHf % fVFg 1<WW?

1303. VTo :
w t <awhu xfa smfrv wz
afcTT̂  #  WJT fa> :

(sp) rtmv anrfjRT forr

flTFT r f  fa?3T
j m r f r  siV qw* w ft? it

irf vforiHiim 'l «Vr «rrct wqtr 
srft: <prrgj% gfr ?rrf?T qf*n% % «rr* 
Jr f e r n  * fcratft w s  
r̂Nr «jjr 5ttt t  ;

(w ) aprr 3fR v i

(n) srt’sr % hthr *x w

sifaT rtr *fw w  ^
r m  ihft <ft« ^tt) : (v )
%s#t*r MTTt 5TTT W  I f
STapTT sft ftWTOS ^  317̂

(^ )  «rk<*r). snw^*f$f a*>
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Grant ol Pension to Ex-INA Personnel
1304. mOT. NARAIN CHAND

PARASAR: Will the Minister of
HOME AFFAIRS be pleased to daie

(a) the number of Ex-I.N.A. person- 
nel, who have been sanctioned pen
sions by the Union Government, State- 
wise upto 31st December, 1875 under 
the Freedom Fighters Pension Scheme;

(b) the number of eases m each 
category which have been iejected, 
State-wise; and

(c) the number ojt cast’s which ate 
still pending for decision m each case, 
State-wise?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS 
{SflRI F. H. MOHSIN)- (£i) io ,r). A 
statement containing the information 
Is laid on the TabV of the Utilise. 
[Placed in Library. See No. LT-10257/ 
761.

Fifany Produced during 1975

1305. SHRI VASANT SATHE:
SHRI SHANKAR DAY AT.

SINGH:
Will the Minister of INFORMATION 

AND BROADCASTING be pleased to 
state:

(a) the number of coloured and other 
films produced in the country during 
1075, language-wise, and the trder ot 
investment thereon;

(b) the number of films exported 
and the amount of foreign excnange 
earned during 1975;

<c) the maximum and minimum in
vestment on production of films during 
1975 and the names of such films; and

<d) whether Government are con
sidering a proposal to put a ceiling on 
the production cost ot films?

n m  DEPUTY MINISTER XN THE 
MINISTRY OF INFORMATION AND 
b ro a d ca s tin g  tm m i bharam

BIR) SINHA): (ft) A statement show
ing language-wise feature films certi
fied by the Board of Film Censor dur
ing ibi'o is attached. The film indus
try being in private sector, Govern
ment have no information about the 
order of investments made in the pro
duction of films.

(b) Statistics regarding expoil of 
fllms Is compiled in terms of length 
and value. During 1974-75 films of 
the length of 1,09,90,740 meters valued 
at Rs. 6,62,55,071 were exported.

(c) Government have no information 
The cost of film varies from film to 
film depending upon various factors 
like Star-cost production valuer, 
number of sets and locations etc.

(d) No. Sir.
Statement

Languafie wise break up of Indian 
Feature Films certified by the Board 
of Film censors during the year 1975.

S. Language 
No

Colour Black & 
White

Toial

I. Hindi/Ratas- 
tlwru/Bhojpun/ 
li'ndustani/ AvadJr'/Nagdht 
Urdu'Dogn 116 4 120

2. Marathi ■7 TO 17
3 Gujarati J1 I 72
4. Pumabi 5 J
5. Konkani I I
6. Engl'sh I I
7. Tamil 24 47 71
8. Telugu 32 56 X8

9. KLinnuds >3 26 39
io. Mdlayali'tn 15 62 77
xi. Bengali 35 35
12. Oriya 3 3
13. Assam-st- . 6 6

Total 223 252 475
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Scheduled Tribe Hayloytw i»
H.A.L. Osar

1306. SHRI Z. M. KAHANDOLE: 
Will the Minister of DEFENCE be 
pleased to state:

(a) the total number of employees in 
the H.A.L. Ozar, Nasik Dn. and the 
number of those among them who 
belong to Scheduled Tribes;

(b) whether 6 per cent of the total 
employees belong to Scheduled Tribes 
as per policy of the Government; and

(c) if not, the reasons theretor?

THE MINISTER OF STATE 
(DEFENCE PRODUCTION) IN THE 
MINISTRY OF DEFENCE (SHRI 
VITHAL GADGIL): (a) Total number 
of employees at Nasik Division ot 
HAL as on 31-12-75 is 7325 of which 
181 employees belong to Scheduled 
Tribes.

(b) and (c). No Sir. HAL however 
continues to make all possible efforts 
to improve the representation of 
employees belonging to Scheduled 
Tribes. The Presidential directive 
prescribing a reservation of posts lor 
Scheduled Tribes and Scheduled
Castes was made applicable to public 
sector undertakings m January 1070. 
Since March. 1970 Nasik Division has 
filled up 2782 posts of which 175 posts 
were reserved for Scheduled Tribes. 
Against this, 147 candidates belong
ing to Scheduled Tribes have been 
appointed. Of the balance 28 posts, 
seven are under recruitment action. 
Suitable candidates for the remaining 
Jtl posts could not found from 
Scheduled Tribes despite best efforts 
and hence these were dereserved in 
accordanco with established proce
dure.
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Closure of Jaipur-Udyog Cement Plant 
at Saw&i Madhopur

1308. SHRI INDRAJIT GUPTA: 
Will the Minister of INDUSTRY AN1> 
CIVIL SUPPLIES be pleased to state:

(a) what action Government have 
taken to get production resumed in 
the Jaipur-Udyog cement plant at 
Sawai Madhopur which 1» under 
closure since May, 1975;

(b) whether Government propose 
to prosecute the owaevs/dtaiotonuif: 
the company for financial sria-l&aa'* 
agement and xnUnua a t funds; and
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(c) whether Government are con* Printing ol the booklet has been
sidering to take-over and run the taken up in the following lflngnaggft 
plant? and quantities: j  |

THE MINISTER Of STATE IN 1HE 
MINISTRY OF INDUSTRY AND 
CIVIL SUPPLIES (SHRI B. P. 
MAURYA): (a) to (c). The Swai-
madhopur Cement factory of M/s. 
Jaipur Udyog Ltd. has been closed 
since the second week of Seotember. 
1979. The factory has been visited 
by representatives of the Department 
of Company Affairs, the D.G.TJ5. and 
the State Bank of India with a view 
to assessing the problems and to 
initiate suitable steps to ensure 
restarting of the factory. The State 
Bank of India is currently examining 
proposals to extend necessary financial 
assistance to the factory subject to 
certain changes m management Action 
against the owners/directors will be 
taken bv the appropriate authorities 
where specific violations of law have 
been established.

Booklet entitled “Disciplined 
Democracy-Quest for Stability”

1309. DR. SARADISH ROY* Will the 
Minister of INFORMATION AND 
BROADCASTING be pleased to state

(a) whether D.A.V.P. published a 
Booklet entitled “Discipline Democracy 
—quest for stability” ;

(b) if so, number of copies printed 
in each language and the expenditure 
incurred thereon,

(c) whether the book is primarily 
meant for the workers of a particular 
political party; and

(d) if so, the reasons for publishing 
such a book?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI DHARAM 
BZK SINHA): (a). Yes. Sir.

(b) 10,000 copies each in English 
and Hindi have been printed at a cost 
el Rs. 8*800.00 approximately.

(i) Tamil, Malayalam, Bengali, 
Urdu. Assamese, Onya, Telugu 
and Kannada: 10000 each

(11) Guiarati and Marathi’ 5000 
each.

(c) and (d). The booklet has been 
considered useful for public informa
tion as it high-lights the 20-point 
economic programme of the Govern
ment and the gains made under it It 
is not meant only for the workers of 
any political party. It also deals with 
the circumstances leading to the pro
clamation of Emergency
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AnptieattoQs for Licence from M i  
State Electronics Development 

Corporation

Mil. SHRI VAYALAR RAVI Will 
th« Minister of ELECTRONICS be 
pJpwd to state

(a) the number of applications for 
licence from the Kerala State Eiectro 
me Development Corporatioji pending 
before Government, and

(b) the reasons lor the delay’

THE PRIME MINISTER MINIS fER 
OIT PLANNING, MINISTER OF 
ATOMIC ENERGY MINISTER OF 
1XJ5CTRONICS AND MINISTFR OF 
SPACE (SHRIMATI INDIRA
GANDHI; Two

(b) The applications are of Octuht i 
lfl and December J1 1975 and car tot 
be considered to have been dtLn ed

Compliance of Foreign Exchange 
(Regulation) Act by Companies

1312 SHRI SHASHI BHUSHAN 
Will the Minister of INDUSTRY AND 
CIVIL SUPPLIES be pleased to state

(a) whether Colgate Palmolive Coca 
Cola Export Corporation, Chesebro- 
ugh, Ponds and Cadbury Fry have by 
now complied with the rele\ant provi
sions of the Foreign Exchuige (Regu
lation) Act 1973, and

(b) if not, the action taken b> Gov 
erament aftei 31st August 1974 uptil 
now to induce these companies to com 
ply with the provisions of the Act’

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND 
CIVIL SUPPLIES (SHRI B P 
MAUKYA)* (a) and (b) The Reperve 
Bank of India, Bombay has issued a 
letter of Intent to M/s Cadburv Fry 
(India) Private Limited for granting 
perntfWion under Section 29(2) (a) 
and («) of the Foreign Exchange Regu 
lation Act, 1973 subject inter alia, to, 
•the condition that the non resides* 1

interest in the •awity capital ol the 
company M i  be reduced to # level 
not exceeding 40 per cent within a 
period of two years from the date of 
receipt ot the permission.

M/s Colgate Palmolive flndi$) 
Private Ltd, the Coca Cola Export 
Corporation and Chesebrough Ponds 
have submitted their applications for 
permission unaer Section 29 of the 
said Act. The Reserve Bank of India 
has not yet issued any orders inder 
Section 29(2) (a.) and (c) of the said 
Action m respect of these companies

Deposits of Limenite in Sea around 
Ratnagiri

HI 5 SHRI M KATIIAMUTHU 
Will the Minister of ATOMIC 
ENERGY be pleaded to btate

(a) whether large deposits of Lime
nite have been discovered in the sea 
around Ratnagiri jn Maharashtia, and

(b) if so, the farts thereof and what 
Government propose to do with it9

THE PRIME MINISTER, MINIS1ER 
OF PLANNING. MINISTER OF AlO 
MIC FNERGY, MINISTER OF 
ELECTRONICS AND MINISTER OF 
SPACE (SHRIMATI INDIRA 
GANDHI) (a) and fb) No laige 
deposits of limenite have been dis
covered in the off shore sea bed region 
of Ratnagiri coast m Maharashtra 
Atomic Minerals Division of this 
Department carried out surveys lrtclud 
mg sampling and activity measure
ments of the sea-bed oft Ratnagiri 
coast m Maharashtra during the 
course of oceanographic expedition to 
the north-east of Arabian sea during
1973-74. Most of the samples collect 
ed in the expedition were founJ to 
contain only less than l per cent 
heavy minerals.



election of Majority Union In BJBJS.L.

' 2314. SHB2 B. & BHAUBA: Will the
Minister of INDUSTRY AND CIVIL 
SUPPLIES be pleased to state:

(a) whether Bharat Heavv Electri
cals Limited would soon elect majority 
.union by secret ballot; and

(b) whether the secret ballot to 
•elect majority union would be appli
cable in all the units ot public sector?

THE MINISTER OP INDUSTRY 
AND CIVIL SUPPLIES (SHRI T. A 
PAI) (a) Elections by secret ballot 
have been held sometime ago in the 
Bhopal and Hardwar Units of Bharat 
Heavy Electricals Ltd. for determin
ing the majority Unions for the pur
pose ot representation at the Central 
Joint Negotiating Committee and 
workers’ association in management

(b) Government have not issued any 
orders making election by secret bal
lot applicable to all Units in the 
Public Sector but, as this is an accept 
ed procedure for determining majority, 
it can be adopted by any Unit if 
circumstances require it.

^  Written A-amtrt MiVGIHA ft,
THE MINISTER OF STATS IN THE 

MINISTRY Off INDUSTRY AND 
CIVIL SUPPLIES (.SHRI B. P. 
MAURYA). (a) to (d). Government 
is constantly watching the trends in 
the industrial production. It has bees 
noticed that while the overall indus
trial production has indicated a hignex 
growth rate ot production, in certain 
Industries production has recorded 
decline during 1U75 as compared to 
J&74. In all cases the tall in produc
tion cannot be attributed to a fall 
in demand. An Inter*Ministerial 
Study Group has been set up to fctody 
tne problems ol selected consumer 
duraoles industries wfiicti are Alter
ing temporarily from a tall m demand. 
Meanwhile, Government have taken 
certain measures to ensure increased 
production and increased offtake m 
a number ot industries. These meas
ures include permission to the indus
trial undertakings to diversify their 
production, allocation oi additional 
funds for the improvement of the pub
lic transport system and relaxation of 
the ban of construction activities In 
the field of textiles, exemption has 
been given to weaker and sick mills 
from the obligation to produce control
led doth.

im  (SAJCA) Written An*wtr$ 5 4

Measures to support industries facing 
fall in Demand

1315 SHRI CHINTAMANI PANI- 
GRAHI- Will the Minister of INDUS
TRY AND CIVIL SUPPLIES be pleas
ed to state* ,

(a) whether Government have re
viewed the position of all industries 
which are facing a fall in demand,

(b) if so, the names of such indus
tries;

(c) whether Government have con
sidered a package of measures for this 
purpose; and

<d) if so, the outlines of these mea
sures?

Increase in number of unemployed 
persons

1816. SHRI K S CHAVDA: Wffl 
the Minister of PLANNING be pleas
ed to state:

(a) whether the number ot unem
ployed has been going up at a rapid 
rate from First Plan onwards, and

(b) what is the number of such 
people under each category at the end 
of the Fourth Plan?

THE MINISTER OF STATE IN 
THE MINISTRY OF PLANNING 
(SHRI I. K GUJRAL): (a) Precise
information regarding the magnitude 
and the rate of growth of unemploy
ment in the country from First Plan 
onwards is not available.
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The live Mgiirter data of emgftoy* 
xnent exchanges which provide a broad 
trend of unemployment situation in 
urban areas reveal that there has been 
a fall in the rate of increase in the 
number of job-seekers in recent years. 
The average annual increase during
1973—75 was 6 per cent as against 30 
per cent during 1971—73.

(b) A statement is enclosed.

Statement 
Number of job-seekers on the live 

register of Employment Exchanges as 
on 31-12-1973 classified by educational 
level.

Category Numberon live 
register 
as on 

31-12-1973

1. Below Matric . . 43,16,003
2. Matriculates . . . 20,74,001
3. Persons who passed Higher

Secondary/ (including Inter
mediates/under graduates) /o,77,757

4. Graduates Total 6,88,968

(t) Arts . 2,90,856

(tf) Science 2,10,716

(m) Commerce 94,957
(tv) Medicine . f 5,664
•(e) Engineering • 22,730

(oi) Veterinary 371
(pit) Agriculture 8,913
(vtii) Law 2*457
(«) Education . 44.6*9
Os) Others 7,675

< " * < i

X a

5. Post Graduates Total • 6t,9»*
(0 Arts 34,324
(11) Science 16,036

(m) Commerce 5.157
(it/)} Medicine . 184
(v) Engineering 363
(w) Veterinary 19
(vit) Agriculture 959
(ct») Law 127
(«e) Education 8,323
(#) Others 1.449

I. Total Educated (2—5) 39,01,641

II. Total Job-Seekers (1—5) . 82,17,649
(Source : DGE&T)

Manufacture of Transformers in the 
Country

1317. SHRI TUNA ORAON; Will 
the Minister of INDUSTRY AND 
CIVIL SUPPLIES be pleased to state:

(a) the number of transformers 
produced in the country during" the 
last three years, year-wise, with the 
capacity and utilised capacity;

(b) whether there is any proposal 
to set up a transformer industry in 
Fifth Five Year Plan;

(c) whether Government appointed 
any team to go into the problem of 
selecting the site for transformer in
dustry; and

(d) if so, the result thereof and ac
tion taken?

THE MINISTER OF INDUSTRY 
AND CIVIL SUPPLIES (SHRI T. A. 
PAI): (a) The following table gives
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the information asked for;—

Year

f  1973

1974 ♦

1975

(b) Yes, Sir. The Bharat Heavy 
Electricals Limited are setting up a 
new transformer factory which will 
be completed during the Fifth Five- 
Year Plan period. This Will help 
to bridge the gap between the 
present installed capacity and the re
quirements at the end of the Plan 
period, which is estimated at SO 
million KVA.

(c) and (d). The question of selec
tion of site for setting up the trans
former plant was examined in deter 
by Bharat Heavy Electricals Limited. 
Jhansi (UP) was selected as the most 
suitable site as this location has the 
necessary infra-structural facilities 
like availability of water, transport 
and skilled labour and is also within 
a reasonable distance from the Bhopal 
Plant for Bharat Heavy Electricals 
Limited who are providing engineer
ing and technical support for setting 
up the project. Civil and construction 
works are in progress according to 
schedule.

Representation by News Agencies in 
India

(Figures in million KVA)

Installed Production Capacity 
capacity utilised

17-94 11-65 65%

20-04 12- 21 61%

22’ 17 13 .23 60%

AND BROADCASTING be pleased to 
state:

(a) the names of news agencies 
working in India and their duration of 
working,

(b) which of these news agencies 
have represented to Government about 
the difficulties they are experiencing in 
their working, and

(c) Government’s reaction thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI DHARAM 
BIR SINHA): (a) A statement re
garding the Indian News Agencies, 
who have representatives accredited 
to Govt of India js placed on the 
Table of the House.

(b) Govt, have not received any 
representation about “difficulties ex
perienced” in the working of news* 
agencies from any of these agencies.

1318. SHRI ISHWAR CHAUDHRY: 
Will the Minister of INFORMATION (c) Does not arise.
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Statement

Press Trust of India (Started in 1940)

United News of India (Started in 1961)

Samachar Bharati (Started in 1965)

Hindustan Samachar (Started in 1948)

National News Service (Started in 1951)

India Press Agency (Started in 1957)

India News and Feature Alliance (Started in 1959)

Enterprise News and Features (Started in 1971)

Cartographic News Service (Started in 1958)

Vikrant News Service (Started in 1971)

Public Opinion Trends (Started in I9’ 3)

Television News Features (Started in 1975)

Press Asia International (Started in 19 70)

Foreign News and Features (Started in 1970)

H? 1975 9  fa7*? ftRsaHT fim ^RT *ftT HWIT* ^TT-Tpfr
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Btogiort #f TwSuMdtogy

1820. SHRI PRABODH CHANDRA: 
Will the Minister of PLANNING be 
pleased to state:

(a) whether Government propose to 
impose stringent checks on the import 
of technology; and

(b) it so, the reasons therefor?

THE MINISTER OP STATE IN 
THE MINISTRY OF PLANNING 
(SHRI I. K. GUJRAL): (a) and (b). 
Government policy for import o£ Tech
nology continues to be selective. 
Government have also consistently re
cognised the importance of Research 
and Development in both Public and 
Private Industrial Undertakings with 
a view to achieving self-reliance in 
technology. Foreign investment and 
collaboration is restricted in sectors 
where indigenous technical know-how

* has been developed to an adequate 
level within the country and also m 
fields of relatively low priority. How
ever, import of technology is being 
considered on merits if exports are 
guaranteed.

Procurement Target of Coal

1321. SHRI P. GANGADEB: Will
the Minister of ENERGY be pleased 
to state:

(a) what is the procurement target 
of coal from Talcher of lb river sector 
of Mfthanadi valley of Orissa as fixed 
by the Union Government; and

(b) «teps taken by Government In 
this {regard?

th e  Depu ty  t&djtsteIi in  th e
MINISTRY OF ENERGY (PROF. 
SIDDHESHWAR PRASAD): (a) and
(b). The Government does not fix any 
procurement target for coal. Talcher 
and lb river are two different coal
fields in Orissa. The present produc
tion in the coal mines in these coal
fields is of the order of 1.25 million 
tonnes and 0.75 million tonnes respec
tively. The Coal India I td. have plans 
to increase production further in these 
two coal fields

Spare parts of Automobiles

1322. SHRI DINEN BHATTACHAR
YYA): Will the Minister of INDUS
TRY AND CIVIL SUPPLIES be 
pleased to state:

(a) whether the manufacturers of 
spare parts of automobiles are facing 
serious difficulties for the last one 
year as a result of falling production 
of automobiles, specially the passen. 
ger cars by the automobile manufac
turing plants; and

(b) if so, the remedy to be adopted 
by Government in the matter?

THE MINISTER OF INDUSTRY 
AND CIVIL SUPPLIES (SHRI T. A. 
PAI): (a) and (b). No serious diffi
culties have generally been experienced 
so far. The situation will improve as 
production and sales of passenger cars 
move up as expected.

i
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Per Capita eeumsptioa Etectddty 
Is flu  CMBtry

1323. SHRI BHOGENDBA JHA: 
Will he Minister of ENERGY be pleas
ed to state:

(a) the latest position with regard 
to per capita consumption of electri
city in the country with special refer
ence to North Bihar;

(b) For last three years, year-wise 
allocation by the Rural Electrifica
tion Corporation Ltd. for rural elec
trification schemes for Bihar and the 
actual implementation uptil now;

(c) whether about 64 rural electri
fication schemes, Mini schemes and 
Minimum need programme schemes 
for Bihar are pending approval by the 
Rural Electrification Corporation Ltd.; 
and

(d) if so, causes for delay?

THE DEPUTY MINISTER IN THE 
MINISTRY OF ENERGY (PROF. 
SIDDHESHWAR PRASAD): (a) The 
per capita consumption of electricity 
in North Bihar is 11 02 kwh as com
pared to the All India Average of 
99.3 kwh.

(b) During the last 3 years, the 
Corporation has sanctioned 61 rural 
electrification schemes of the Bihar 
State Electricity Board for a loan

28, 19TB ' Written Am ***” 1 4
j

assistance of 8s. imAm

Year Loan
sanctioned

(Rs. in crores) 
1973*74 . '  . ?*7a
1974-75 • . 28-41

1975-76 Cupto Dec. 1975)

36-13

These 61 schemes envisage energisa
tion of 29,528 pumpsets and extension 
of electricity to 5,315 small industries 
in 6,571 villages. The schemes are 
phased for completion over a period 
ranging upto 5 years. The achieve
ment reported upto 30-6-1975 was 
energisation of 11 pumpsets and ex
tension of electricity to 13 small in
dustries in 22 villages.

(c) No scheme of rural electrifica- „ 
tion in Bihar is at present pending 
consideration with the Corporation.

(d) Does not arise.

Production of Cars, Jeeps, Scooters 
and Motor Cycles

1324. SHRI A. K. KISKU: Will the 
Minister of INDUSTRY AND CIVIL 
SUPPLIES be pleased to state:

(a) the number of cars, jeeps, 
scooters and motor cycles produced in 
the last two years, Unit-wise;

*
(b) the present demand ior the

above vehicles and the anticipated 
demand by the end of the Fifth 'Plan,
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(6) the number of parties issued period of their commencement of pro-
actters of intent, sector-wise, m Public, duction?
Private and Joint Sector; and THE MINISTER OF INDUSTRY

AND CIVIL SUPPLIES (SHRI T. A-
(d) the number of vehicles to be PAI)' (a) The information is as

produced, category-wise and the likely under:

'Name of Industry Name of Arm Production (in Nos),

1974 1975

c. Cats . i. M/s. Hindustan Motors Ltd., West 
Bengal ................................ 20,333 9444

2. M/s. Premier Automobiles Ltd., 
Bombay] ................................ 14,757 13,683

3. M/s. Standard Motor Products of India 
Ltd., Madras 1,666

3. Jeeps 
j. Scooters

. x. M/s. Mahindra & Mahindra Ltd.,
Bombay ................................

i. M/s. Bajaj Auto Ltd., Poona
10,0X555,J26 8,171

60,745

2. M/s Automobile Products of India Ltd., 
Bombay ................................ 29412 29i754

3. M/s. Escorts Ltd., Faridabad I,ICO 537
4. M/s. Scooters India Ltd., Lucknow . 10,595

4. Motor Cycles i. M/s. Enfield India Ltd., Madras 16487 18,863
2. M/s. Ideal Jawa (India) Private Ltd*, 

Mysore ................................ 30,701 26,701

3. M's. Eicorts Ltd., Faridabad 16,038 23,965
4. M/s. Saund Zweirad Union India 

(P) ltd , Gwalior 859 200

(b) The estimated present demand and the anticipated demand by the 
end of the Fifth Plan is as under:

Estimated 
pn sent 

demand
Antici
pated 
demand 
by 

1978-79 (m Nos.)
(in Nos.)

x. Cars 20,000 60,000

a. Jeeps • • • £ ................................ 8,000 18,000

3. Scooted 200,000 400,000

*4. Manx Ccydes 8ayooo 130,000

ate*
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(c) and (d). Apart from the letters 
of intent granted to new entrepreneurs 
which have already been converted 
into Industrial licences/registration 
certificates covering a capacity of
58,000 Nos. per annum in respect of 
passenger cars and 275,000 Nos. per

antrum for scooters, the n&uMIte in- 
formation la respect of vattd liUM* 
of intuit granted to new parties whkfe 
are yet to be converted into indus
trial licences/registration certificate*
is given below:—■

Category No. of
Units

Public Joint 
Sector Sector

Private Approved 
Sector cajgadty

I. Cars 4 . . •. 4 45jQQ©
2. Tceps . ..
3. ScootcTS . . .  8 1 7** 212,000
4. Motor Cycles , 1 .. I IjOOO

**(Including three State Industrial Development Corporations).

The letters Of intent will be con
verted into industrial licences/regis
tration certificates after the parties 
have fulfilled the conditions laid down 
in the letters of intent. It is not 
possible to forecast with any degree 
of exactness as to when they would 
be able to commence production.

(b) if so, the reasons therefor,

(c) the number of people who were 
below the poverty line in 1973, 1974 
and 1975; and

(d) the steps being taken by Govern
ment to improve the situation?

Poverty conditions ^  India

1825. SHRI P. G. MAVALANKAR: 
Will the Minister of PLANNING be 
pleased to state:

(a) whether general poverty condi
tions have increased in the country in 
the years 1973, 1974 and 1975;

THE MINISTER OF STATE III 
THE MINISTRY OF PLANNING 
(SHRI I. K GUJRAL): (a) to (c>. 
Proportion of persons living below the 
poverty level is estimated with the 
help of National Sample Survey Data 
on consumer expenditure. These data 
are available so far Upto the year 
1970-71 only which are as follows:

Year
Consumption 
expenditure 
at poverty line

Proportion of persons

(R».) rural urban 
(p.c*)

19^^61 • • . • . 20*00 59 33
1967 68 ................................ 4X‘ 60 74

39*40 73 59
*wo-;« ................................ 40*80 74 50
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(d) The draft Fifth Stan embodies 

pe&efce and programmes which are 
designated to raise the consumption 
standards of the poorer sections of the 
population. The various steps taken 
in thlg direction include (1) stepping 
up of plan outlay from year to year,
(2) placing special emphasis on deve
lopment of a^iculituse, village and 
small industries, animal husbandry, 
dairying, fishing, etc, (3) adoption of 
special programmes for small and 
marginal farmers, landless labour, etc., 
(4) introduction of land reforms, (5) 
special programmes for drought-prone 
areas, (6) extension of social services 
and welfare programmes, (7) streng
thening and enlargement of the public 
procurement and distribution system, 
etc

The recently introduced 20 point 
programme, in addition, seeks to as
certain programmes of special signi
ficance to the poorer and weaker sec
tions of the population and to imple
ment such welfare measures with a 
greater sense of uigency and dynam
ism.

Curb on excess production and Foreign 
remittances

1326. SHRI NITIRAJ SINGH CHAU- 
DHARY: Will the Minister of IN
DUSTRY AND CIVIL SUPPLIES be 
pleased to state:

(a) whether the present legal pro
visions are not enough to suitably 
punish and curb excess production and 
foreign remittances made by Foreign 
owned companies; and

(b) if so, whether Government pro- 
p K  to amend the law?

fB V  MINISTER OF STATE XN 
TOT MINISTRY OF IMWJWPRY AMD
c a m , w w L m  is s m  a  p.
ICATmVA): (a) and £*). With * view 
to making the existing penal provi

sions in the Industrie (Develop- 
ment & Regulation) Act more strin
gent, Government propose to bating 
about amendments to the Act so as to 
deal effectively and quickly with cases 
of unauthorised production, in so far 
as remittances made by the foreign 
companies are concerned, Government 
have already , enacted Foreign 
Exchange Regulation Act for the con* 
servation of foreign exchange resour
ces and proper utilisation thereof in 
the interests of the economic develop
ment of the country.

Threat in Indian Ocean

1327 SHRIMATI PARVATHI KRZ- 
SHNAN: Will the Minister of
DEFENCE be pleased to state:

(a) whether Indian Naval ships are 
under constant aerial and electronic 
surveillance inside the territorial 
waters and open sea,

(b) whether the threat from nuqleax 
base at Diego Garcia an the Indian 
ocean is a part of the sophisticated 
threats developing in the Indian ocean; 
and

(c) if so, the steps taken by CtOvem* 
ment to meet these sophisticated 
threats m the Indian Ocean?

THE MINISTER OF DEFENCE 
(SHRI BANSI LAL): (a) There have 
been instances of aerial (and presu
mably electronic) surveillance of our 
Naval ships by foreign aircraft in in
ternational waters but not within our 
territorial waters.

(b) and (c). Government are aware 
of the development of Diego Garde as 
a Naval and Atr base which would 
allow sophisticated ship* end aircraft 
to operate therefrom The Govern* 
ment’s concern at the development ot 
foreign bases i i  the Indian Ocean has 
been nuule known to ell concerned 
and ftH passible *tejp« to strengthen 
our Navel defence as* also taAgg 
taken.
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Setting up of an Atomic Power Station 
in Gujarat

1328. SHRI D. D. DfiSAI* Will the 
Minister of ATOMIC ENERt} i  be 
pleased to state:

(a) whether a final decision has 
been taken in regard to the setting up 
of an atomic power station in 
Gujarat; and

(b) if so, the main features thereof?

THE PRIME MINISTER, MINISTER 
OP PLANNING, MINISTER OP ATO
MIC ENERGY, MINISTER OF ELEC
TRONICS AND MINISTER OF SPACE 
(SHRIMATI INDIRA GANDHI): (a) 
and (b). The final recommendations 
of the Site Selection Committee in 
regard to the setting up of an atomic 
power station in the Western region 
(which also includes Gujarat State) 
are under the consideration of the 
Government.

Reported clashes between Nazalites 
and Police In Bihar

1329. SHRI N. K. SANGHI: Will
the Minister of HOME AFFAIRS be 
pleased to state;

(a) whether clashes between the 
Naxalites and the police have been 
reported from Bihar recently;

(b) if go, whether Government have 
been able to locate the different spheres 
where the Naxalites are still operating 
and spreading the cult of violence, and

(c) the steps taken to curb their 
activities and the results achieved so 
tar?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI F. H MOHSIN)* (a) Yes, 

"Sir,

*<b) The Naxalites hare been ope
rating and spreading the cult of vio
lence in parte of Fatna, Bhojpur and 
ifadbnbftfti districts of Bihar.

(c) Appropriate measures in the 
shape of intensified police patrol#, 
raids and searches have been under
taken to locate and effectively deal 
with these extremist elements. „A 
number of Naxalites have been arrest
ed and large quantities of arms, 
ammunition, explosive and Naxalite 
literature have been recovered.

Self-sufficiency in Power Supply

1330. SHRIMATI ROZA DESH- 
PANDE. Will the Minister of 
ENERGY be pleased to state-

(a) whether it is a fact that the 
country is on the verge of achieving 
self-sufficiency in power supply;

(b) if so, the facts thereof;

(c) whether power supply to the 
industries m Maharashtra was not 
sufficient which had affected the pro
duction; and

Cd) if so, the facts thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF ENERGY (PROF. 
SIDDHESHWAR PRASAD): (a) and
(b). Yes, Sir. There has been a signi
ficant improvement in the total power 
generation in the country. Situation 
is comfortable in Northern, Eastern 
and Southern Regions with marginal 
shortages in Western Region.

(c) and (d ). There is energy abort- 
age of less than 5 per cent in Maha
rashtra . The capacity shortage in 
relation to demand is larger. The 
situation is being managed through 
sluitable staggering oi loads fo the 
utmost extent possible to into 
Impact of shortage on 
essential services.
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Trtffle Violation* in Delhi

im. SHRI B . s .  PANDEY: Will 
the Minister of HOME AFFAIRS be 
pleased to state:

(a) whether traffic violations in 
Delhi in 1&75 were more as compar- 
ed to 1974; and

(b) if so, the percentage rise?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI F. H. MOHSIN): (a) and (b). 
During the year 1975, 2,01,095 persons 
were prosecuted for traffic violations 
as compared to 1,65,722 during the 
year 1974. There was thus an increase 
of 21.34 per cent during 1975. This 
increase was because of the special 
drive launched by the traffic police 
to improve traffic conditions in Delhi.

Industrial cooperation between India 
and E.C.M.

1382. SHRI RAGHUNANDAN LAL 
BHATIA: Will the Minister of IN
DUSTRY AND CIVIL SUPPLIES be 
pleased to state:

(a) whether Government are consi
dering of forming a new group in 
which India and the European Com
mon Market will deal with new forms 
of industrial co-operation; and

(b) if so, broad features thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY AND 
CIVIL SUPPLIES (SHRI B. P. 
MAURYA): (a) and (b). Exploratory 
discussions were held by the Minister 
of Industry end Civil Supplies with 
the Commissioner in charge of Indus
try in the E.E.C. to see whether India

E.E.C. could have a joint study 
group to cover various forms of in
dustrial co-operation such as bilateral 
co-operation including transfer of 
technology, setting up projects in 3rd 
countries, etc.

Restoration of illegally transferred
Land to Tribal People In Tripura

1333. SHRI BIREN DUTTA: Will
the Minister of HOME AFFAIRS be 
pleased to state:

(a) whether restoration of tribal 
people’s land, illegally transferred to 
non-tribals, is taking^place in Tripura;

(b) whether some di£fculties created 
by non-tribai land grabbers are caus
ing delay in the process; and

(c) if so, the steps Government pro
pose to take to speed up the cases of 
restoration of tribal land to the tribal 
people?

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS, 
DEPARTMENT OF PERSONNEL AND 
ADMINISTRATIVE REFORMS AND 
DEPARTMENT OF PARLIAMENT
ARY AFFAIRS (SHRI OM MEHTA):
(a) Yes, Sir. So far orders have 
been passed in 152 cases for restora
tion of land to tribals.

(b) No specific instances have been 
reported.

(c) Specially selected officers are 
being positioned by the State Gov
ernment to speed up the work of res
toration of land alienated by tribals.

Per capita G.N.P, In India

1334 SHRI SHANKERRAO SAV
ANT; Will the Minister of PLANNING* 
be pleased to state:

(a) the per capita GNP. in India 
during 1972-73, 1973-74 and 1974-73? 
and

(b) the percentage of its rise or 
fall jn each of these years?

THE MINISTER OF STATE ENT 
THE MINISTRY OF PLANNING 
(SHRI I. K. GUJRAL): (a) The P®*
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capita G.N.P. in 1872-73 and 1873*74 
was H». 748.1 and Rs. 899.8 respective
ly at current prices. It was Rs. 882.9 
and Kb. 365.8 respectively at constant 
<1980-61) prices lor the two years. 
Information for 1974-75 ia not yet 
available.

tb) Per capita G.N.P. at current 
prices registered an increase of 5.8 
per cent ahd 21.1 per cent in 1972-73 
and 1973-74 respectively. Per capita 
G.N.P. at constant (1980.81) prices 
recorded a fall of 2.7 per cent in 
1972-73 and a marginal Increase of 
t).8 per cent in 1973-74.

Survey of Marine Pollution
1335. SHRI RAGHUNANDAN LAL 

BHATIA: Will the Minister of PLAN
NING be pleased to state:

(a) whether the National Commit
tee on Environmental Planning and 
Coordination is considering to spon
sor some surveys of India's coastal 
water to estimate the extent of marine 
pollution; and

(b) if so, the facts thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF PLANNING 
(SHRI i. K. GUJRAL): (a) Yes.

(b) The National Committee on 
Environment Coordination is planning 
to commission institutions working in 
the field of marine biology and marine 
pollution to carry out a survey of our 
estaurine and coastal waters. The 
Institutions include the Bhtabha Atomic 
Research Centre, National Institute of 
Oceanography, Central Inland Fisher
ies Research Institute and wane Uni
versities

1336. ^  :
m m *  v *  w w t  t

wrrr m  srcrt̂ r fW  *3$
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«rw?wf % ?tt*t s ir  
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{*?rr fe n  t̂?tt | ; srfr

(*?) «PTT *tK*frrr *FT ftRTP- rywf 
yjrPTTHzft sfft ^
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fcm , fa #  w r r  *̂i% ik t  
qTf̂ cr w t  fe? m  «rr̂ xT % stfta* 
% fa* sfinft v m  % t̂rPrf̂ Fcr 
* r w  w  T̂sar «fV rym m  % siftr 
apt *fe*TT % ^ i wn ij’ffwrt
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w t  mrnmt W W ,  1963 % 
sw ff^ rin frT  w u raww 

5f t o t  w tt % 'sr̂ pnr 
% f?r$ r m  w f r t  q ?̂r 
| » %*sfa 5ett»ptt in war Srasr 
w r  ^?rr $ tot sfasrR <r?rr Tfsnrm 
vfafarc* % ^?r ^rq^ff % srft<t 
Tn^rfcf ^  %% t t  srwr
*3®5rr $ 1

National Awards te SdMlm in 
Sanskrit and Arabic

1337. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of 
HOME AFFAIRS be pleased to state:

(a) whether Government of India 
sanction National Awards to eminent 
scholars in Sanskrit and Arabic, 
annually;

(b) if so, the nature of the award 
and financial benefits accruing from 
them; and

(c) the names of the persons who 
have been given these awards during 
the past three years?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI F. H. MOHSIN): (a) Yes, Sir.

(b) A Sanad and a Shawl (Robe 
of Honour) are presented to the 
scholars when the distinction is con
ferred by the President at the investi
ture ceremony. A monetary grant of 
Rs. 3,000 per annum for each year 
commencing on 15th August of the 
year in which the award is announced, 
is also given.

(c) A list is laid down on the Table 
Of the House. \ Placed in Library. See 
No. LT-10258/76].

Tour abroad of Members of Coir 
Bowed

1338. SHRI C. K. CHANDRAPPAN: 
Will the Minister of INDUSTRY AND 
CIVIL SUPPLIES be pleased to state:

(a) whether Coir Board members 
had gone abroad to promote export in 
West Asia and Latin-Ajnerica and 
other countries;

(b) the amount of foreign exchange 
spent on expenses; and

(c) total amount of export orders 
expected from abroad for Coir?

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY AND 
CIVIL SUPPLIES (SHRI A. P. 
SHARMA): (a) No, Sir.

(b) and (c). Do not arise.

Exploitation of Tribals and Weaker 
Sections in Rural Areas

1339. SHRI GtfUDHAR GOMANGO: 
Will the Minister of HOME AFFAIRS 
be pleased to state:

(a) whether Government are aware 
that exploitation of tribals and 
weaker sections in the rural areas in 
the country is still going on inspite of 
the economic and legislative measures 
taken by Government;

(b) if so, the steps proposed to be 
taken to check the exploitation; and

(c) the agencies provided to collect 
the information and the administra
tive measures taken to check the 
same?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI F. H. MOHSIN): (a) to (c). 
Legislative measures placing a mora
torium on debts and for abolition of 
bonded labour have substantially 
minimised the scope for exploitation
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of tribalg and weaker sections, The 
economic and other legislative mea
sures which are being implemented 
will have further impact in this direc
tion. In the meantime, the possibility 
of such exploitation m gome areas or 
other cannot be ruled out. Govern
ment are alive to this situation. Re
plies received from Madhya Pradesh, 
Uttar Pradesh, Assam and the Union 
territory of Pondicherry indicate that 
broad-based Committees have been 
constituted for watching the imple
mentation of these measures and 
special cells have also been set up to 
collect information and detect and 
check cases relating to social and 
economic exploitation. Replies from 
other States giving details of the 
machinery set up by them are awaited 
and will be laid on the table of the 
House.

House Sites for Harijans under the 
20-Point Programme

1340. SHRI PRIYA RANJAN DAS 
MUNSI: Will the Minister of HOME 
AFFAIRS be pleased to state:

(a) whether under the 20-point pro
gramme, the house site distribution 
policy did not favour the Harijans and 
tribals in most of the States; and

(b) whether equal amount of finan
cial support has been given to the 
landless Harijans for house sites?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI F. H. MOHSIN): (a) No, Sir.

(b) Yes, Sir. The scheme aims at 
providing house-sites, free of cost, to 
families of landless workers in rural 
areas irrespective of the fact whether 
they are Scheduled Castes or Sche
duled Tribes.

According to the information re
ceived upto 31-12-1975, about 58.3 
}akhs of families have been allotted

house-sites by the various State Gov
ernments and Union Territories, Mpre 
than 20 lakhs of these families belong 
to Scheduled Castes and (Scheduled 
Tribes.

Declaration of Sant RavUUs’s Birthday 
as a Holiday

1341. SHRI PRIYA RANJAN DAS 
MUNSI: Will the PRIME MINISTER 
be pleased to state:

(a) whether several appeals have 
been made to Government to declare 
a holiday on the birthday of Sant 
Ravidas, the great humanist and guide 
of the people in general and Harijans 
in particular; and

(b) if so, the steps taken by Govern
ment in this regard?

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS, 
DEPARTMENT OF PERSONNEL 
AND ADMINISTRATIVE REFORMS 
AND DEPARTMENT OF PARLIA
MENTARY AFFAIRS (SHRI OM 
MEHTA): (a) Yes, Sir.

(b) Guru Ravidas’s Birthday is al
ways included in the list of Restricted 
holidays for the Central Government 
Offices at Delhi/New Delhi. Pursu
ant to the recommendations of the 
Third Pay Commission ,the occasions/ 
festivals to be included in the list of 
Closed/Restricted Holidays have al
ready been fixed.

1342. JW  *** mpm : 
*FTT tftx JWlT«r srfTT̂

^  f a r  :

(<f) stt w r  'faFjwr
kw % nrwi ft
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24-Pofot Programme for Upliftment 
and Devaiopnent o f SC & ST

1345. SHRI GIKIDHAR GOMANGO: 
Will the Minister of HOME AFFAIRS 
be pleased to state:

(a) whether a time bound 24-Point 
programme of action was adopted in 
the conference of State Ministers-in. 
charge of Welfare of Backward 
Classes Welfare to uplift and develop 
the condition of Scheduled Castes and 
.Scheduled Tribes; and

(b) if so, what are those pro
grammes and how many of them have 
been implemented so far?

THE DEPUTY MINISTER IN THE 
'MINISTRY OF HOME AFFAIRS 
(SHRI F. H. MOHSIN): (a) and (b). 
The Conference of State Ministers-in- 
Charge of Backward Classes Welfare 
held at New Delhi on the 19th and 
20th April, 1975 adopted 24 resolutions 
for the uplift and development of the 
Scheduled Castes and Scheduled 
Tribes. These resolutions relate to 
the flow of funds for the Welfare of 
Scheduled Castes and Scheduled 
'Tribes out of general sector pro
grammes, prevention of land aliena
tion, abolition of liquor vending in 
tribal areas, right to collect minor 
forest produce, organisation of forest 
cooperatives, rights over forest land, 
unified credit-cum-marketing struc
ture for the tribal areas, programme 
of debt redemption, policy matters 
relating to Sub-plans for tribal area9 
selection of suitable personnel for 
tribal areas, suitable system for moni
toring and evaluation of programmes, 
programme for the economic develop* 
ment of Scheduled Castes, ownership 
rights on land for Scheduled Castes, 
conversion of dry latrines into water- 
*bome latrines, pre-matric education 
for Scheduled Castes and review of 
employment position of the Scheduled 
‘Castes and! Scheduled Tribes All the 
'State Govsmments/Union Territory

Administrations have accepted these 
resolutions which are at various stages 
of examination by them. They are 
also being kept in view in the formu
lation of Sub-Plans and the Integrated 
Tribal Development Projects of 
various States.

Abolition of Liquor Shops la 
Tribal Belt*

1346. SHRI G1RIDHAR GOMANGO: 
Will the Minister of HOME AFFAIRS 
be pleased to state:

(a) whether the State Minister’s-in- 
charge of welfare of backward classes 
agreed in principle at a conference 
held in New Delhi in the month of 
April, 1975 to abolish liquor shops in 
tribal belts of their States within a 
year;

(b) if so, the excise policy adopted 
in the tribal areas;

(c) the names of the States which 
have abolished the liquor shops in 
tribal belts; and

(d) the steps taken by his ministry 
in this regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI F. H. MOHSIN): (a) The Con
ference of State Minister-in-charge of 
Backward Classes decided that liquor 
vending should end in tribal areas.

(b) The States of Andhra Pradesh,
Madhya Pradesh, Meghalaya, Naga
land, Orissa, Rajasthan, Tripura,
Uttar Pradesh, West Bengal and 
Andaman and Nicobar Islands have 
accepted, in principle the new excise 
policy.

(c) The State of Orissa abolished 
liquor vending in 118 Tribal pockets. 
The State of Madhya Pradesh proposes 
to abolish liquor vending through con
tractors with effect from 1st April,
1976.
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(4) Steps are being taken to ensure 

.that the new Excise Policy tar Tribal 
areas forms an integral part of the 
Tribal Sub-Plans.

JNew Administration policy tor Tribal 
Areag for Implementation of ITDPs 

and other Development Programme

1347. SHRI GIRIDHAR GOMANGO; 
Will the Minister of PLANNING be 
pleased to state:

(a) whether Government have 
adopted & new Scheme for tribal areas 
to implement the ITDPs and other 
development programmes in the new 
economic schemes;

(b) if io, the main feature thereof;

(c) whether all the States having 
Sub-plan areas have adopted the 
same; and

(d) if so, whether Government of 
Orissa have proposed restructuring of 
the administrative machinery in ITDPs 
Areas?

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI I. 
JK. GUJRAL): (a) The Draft Fifth Five 
Year Plan Document states in the 
Chapter XIII, page 276, para 13.19 that 
the “Administrative set up in tribal 
areas will be restructured to suit the 
special requirement. It is essential 
that formulation and implementation 
•of area development plan is entrusted 
io  a single line agency”

(b) In the quidelines sent to the 
State Governments they were advised 
to take Into consideration local condi
tions, the existing administrative 
structure and other institutions while 
formulating policies for administra
tion. It has been stated that multi
plicity of agencies has resulted in the 
diffusion of responsibility, inadequate 
control, lack of coordination and from

the people's angle, difficulty In identi
fying the officials concerned with 
specific programmes. Therefore, the 
States were requested to evolve an 
administrative set up to achieve func
tional coordination and efficiency. 
Delegation of authority, specificity of 
responsibility and adequate flexibility 
would require to be built into the 
system so as to enable the implement
ing authority to effect changes in the 
on-going programmes on the basis of 
concurrent evaluation. The State 
Governments were required to spell 
out this approach clearly in their sub
plans regarding administrative re
organization and personnel policies in 
the tribal areas.

(c) All the States and Union Terri
tories having substantial tribal popu
lation are in the process of finalising 
their sub-plans including the adminis
trative set up.

(d) The Government of Orissa also 
is in the process of finalising the sub
plan and personnel policy in the
I.T.D.P. areas.

ohnpf TORrfa ifaRT 5f fluff *t 
tftr faravrferar <n*rf *t 

*nrmr s trt

1348. TTo flWfrlTCm :
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(wr) wt w r ^  Tirfftr
?r fsRTT sjjrt f^T

«TT far q-Mt q-ŷ TT % SPrf
nw 2 5 o ,o o o irNtf Tjqift

(»?) ?t, ?T> VR
ntsff Jr f& rft trf'f pR#
f^crsnf^Rr ^  9ptt*t m  P 7
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w ta  tftt nw fw  tfw 
(«ft*ftoqo «n f): {?.) *pfWr

£?*T 5RT 1974—75 ?T*TT 1975-76 
(fe?rwn:, 1975 t t )  *r swif *rf 

^  *n«?T ¥* sr t̂7- & —

1975-76 
(fc*T«rT, 19 75

1974-75 % tPT
TO)

nft  vnwiirr 
I  rft* I I
WiRrhr 3,49,210 3,10,475
vftw rim m
IIIsfrprT 1,02,006 93,956
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(«r) ^  *prfsr Jr frofa f̂V »r| 
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1975-76 7,99o
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Jf «rffiTt S m ffW , VlWrt r̂, ^SR, 
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r̂rspftfW, iffarw, T̂p̂ nrT sfrc 

^rrer <*?> faqfa H\ q f «ft i

Rural Electrification Schemes jn 
Maharashtra

1851. SHRI VASANT SATHE: Will 
the Minister of ENERGY be pleased 
to state:

, (a) the number of schemes propos. 
ed to be talcen up by the Rural Elec

trification Corporation during 1975-70 
and 1976-77 in Maharashtra and esti
mated cost thereof; and

(.b) the progress made in the imple
mentation of these schemes?

THE DEPUTY MINISTER IN THE 
MINISTRY OF ENERGY (PROF. 
SIDDHESHWAR PRASAD): (a) The 
Rural Electrification Corporation Ltd.. 
has during 1975-76 so far sanctioned 
eleven rural electrification schemes of 
the Maharashtra State Electricity 
Board for a total loan assistance of 
Rs 4.97 crores. Sanction of more 
schemes during the remaining period 
of 1975-76 and in 1976-77 will depend 
upon the number of rural electrifica
tion schemes sponsored by the State 
Electricity Board and approved by the 
Corporation in accordance with the 
norms and guidelines prescribed by 
it.

Cb) The schemes are phased for 
completion over a period ranging 
upto 5 years and are still not off the 
ground.

firr r̂ tpr qfar if firftnv vtawrr
^ VfaftTT f̂ TVrflPTT
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tVnft nftJT ?. ,
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*P>) faf*F5T
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ffitf WWW if (jft®
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Setting up of Sainik School at 
Sujanpur Tihra

1858. PROF. NARAIN CHAND 
FARASHAR: Will the Minister of 
DEFENCE be pleased to state the 
latest position regarding the setting 
up of Slainik School at Sujanpur Tihra 
in Himachal Pradesh?

THJC MINISTER OF DEFENCE 
(SHRl 8ANSI LAL): State Government 
are ia the process of selecting a site 
to set up a Sainik School in Himachal 
Pradesh.

Acquiring Defence equipment from
G.DJt.

1854. SHRI INDRAJIT GUPTA: Will 
the Minister of DEFENCE be pleased 
to state:

(a) whether the visit of the Defence 
Minister of GJD.R., General Hoffman 
to India resulted in any agreement on 
co-operation between the two coun. 
tries in the Sphere of Defence; and

(b) whether there are prospects of 
acquiring any defence equipment from 
G/D.R. on favourable terms?
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THE MINISTER OF DEFENCE 
(SHRI BANSI LAL): (a) and (b). 
The visit was in the nature of a good
will visit. There was general ex
change of information on matters of 
mutual interest. The possibilities of 
cooperation in specific, fields can be 
examined in due course.

Supply of Foreign equipment to New 
Division of Bangladesh Army

1355. SHRI INDRAJIT GUPTA: Will 
the Minister of DEFENCE be pleased 
to state:

(a) whether there ig any informa
tion to the effect that the new divi
sions being raised for the Bangladesh 
army are being supplied with U.S., 
Chinese or Pakistani equipment; and

(b) whether Bangladesh services’ 
personnel are continuing to be trained 
in Indian military academies and de
fence institutions?

THE MINISTER OF DEFENCE 
(SHRI BANSI LAL)- (a) No, Sir.

(b) Yes. Sir. 
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V

Newsprint Stocks
1858. SHRI VAYALAR RAVI: Will 

the Minister of INFORMATION AND 
BROADCASTING be pleased to state:

(a) whether newsprint stocks are 
not sufficient for the next year; and

(b) if so, the steps being taken to 
improve the situation?
; THE DEPUTY MINISTER IN THE 

MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI DHARAM 
BIR SXNHA): (a) In accordance with 
flrm contracts entered Into by the State

Trading Corporation with foreign 
suppliers, together with the indigenous 
production, it will be possible to meet 
the requirements of newspapers for 
the year 1976-77.

'(b) Does not arise.
Production in Hindustan Lever Ltd.

Beyond Capacity
1359. SHRI S. M. BANERJEE: Will 

the Minister of INDUSTRY AND 
CIVIL SUPPLIES be pleased to state;

(a) whether Government have seen 
the Balance-Sheet of Hindustan Lever
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Limited showing its production figures 
for 1974;

(b) the date on which increases 
over and above the installed capacity 
of Hindustan Lever Limited were 
authorised;

(c) the actual quantum ol produc
tion and the places where this pro. 
duction was actually conducted by 
the Company;

(d) the ways and means of collect
ing the local taxes like octroi and 
Central taxes on the excess produc
tion; and

(e) the basis for such an authori
sation to a foreign subsidiary cashing 
upon its international brand names for 
sale?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND 
CIVIL SUPPLIES (SHRI B. P. MAU- 
P.YA): (a) to (c) M/s. Hindustan
Lever Limited are engaged in the 
manufacture of a number of Items 
concerning various authorities. As the 
Hon’ble Member has not specified the 
items, for which the requisite inform- 
tion has been sought, it is not possible 
to collect and furnish the precise 
Information.

Opening of a Radio Station at 
Jamshedpnr

1360. SARDAR SWARAN SINGH 
SOKHI: Will the Minister of INFOR
MATION AND BROADCASTING be 
pleated to state:

(a) whether Government propose to 
open a Radio Station at Jamshedpur, 
Bihar; and

(b) if so, when?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (Shri Dharam Bir 
Sinha): (a) and (b). Due to constraint 
in resources it is not possible to take 
up the oroject during the current 
Plan Period.

Smuggling of Arms from Pakistan

1361. SHRI YAMUNA PRASAD 
MANDAL: Will the Minister of HOME 
AFFAIRS be pleased to state:

(a) whether Government’s attention 
has been drawn to the reported 
smuggling of huge quantity of arms 
from Pakistan which ultimately reach 
the hands of Naxalites, and

(b) ll so, the reaction ol Govern
ment thereto and tomecLal measures 
taken?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI F. H. MOllSIN): (a) and tb). 
Some cases of smuggling from across 
the border have been detected, but no 
instance of smuggled firearms reach
ing the Naxalites has so far come to 
notice. The Government is aware of 
the possibilities and the enforcement 
agencies are also alert.

Seizure of Document on Subversion
Plan from Naxalite Hide-Out in 

Bihar

1362. SHRI YAMUNA PRASAD
MANDAL:

SHRI JAGANNATH 
MISHRA:

Will the Minister of HOME 
AFFAIRS be pleased to state:

(a) whether any document on sub
version plan has been seized recently 
from Naxalite hide-out in Bihar;

(b) if so, the broad outlines of the 
plan; and

(e) the number of persons appre- 
lended in this regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI F. H. MOHSIN); (a) to (c). 
According to information received 
from the Government of Bihar, consi
derable volume of Naxalite literature 
has been seized from Naxalite hide
outs during recent anti-Naxalile 
operations in Bhojpur and Madhubani

2278 LS—4
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districts. These documents refer to 
the ideology of Naxalites for capturing 
power by means of armed struggle for 
which they intend to establish revolu
tionary committees and Guerilla 
squads in villages besides snatching 
arms from military units, police and 
also private individuals. 19 Naxalites 
have been arrested in this connection

Re-validation of Letters of Inteat

1363. SHRI M C DAGA: Will the 
Minister of INDUSTRY AND CIVIL 
SUPPLIES be pleased to state:

(a) the number of letters of intent 
re-validated during the year 1975 and 
lor what period,

(b) the number of letters of intent 
lapsed during the said year and the 
reasons therefor, and

(c) the number of parties allowed 
the change oX locanon, indicated in 
letters of intent and how many were 
not allowed’

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND 
CIVIL SUPPLIES (SHRI B P. MAU- 
RYA); (a) Letters of Intent are
re-validated by the concerned adminis
trative Ministries/Departments As
per records maintained m the Secre
tariat for Industrial Approvals, 1003 
letters of intent were re-validated 
during the year 1975 for periods rang
ing from six months to one year.

(b) According t0 the information
available with the Secretariat for
Industrial Approvals, 348 letters of 
intent lapsed or were surrendered and 
cancelled during the year 1975. A 
letter of intent lapses if the party 
fails to fulfil the conditions laid down 
therein within the time allowed.

(c) Out of 46 complete applications 
for change of location filed under the 
IDR Act, in 1975, 8 have been ap
proved and 12 i ejected upto the end 
of the year.

WTWIWT VPft nt WWW V WW W II 
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BdHte of Mtiavfrifffcm tJphfll Firing
Ring* To* Development tif T9#n

1365. SHRI C. JANARDHANAN: 
W it the Minister of DEFENCE be 
pleased to state:

(a) whether the Kerala State Gov
ernment hag been requesting to re
lease the Malappuram Uphill Firing 
Range for the development of the 
Town;

(b) whether the State Government 
has suggested another place for this 
purpose; and

(c) if so, the Government’s response 
thereto?

THE MINISTER OF DEFENCE 
(Shri Bansi Lai): (a) Yes, Sir.

(b) Yes, Sir.

(c) It has been agreed that the Up
hill Firing Range and Haig Barracks 
at Mallapuram would be handed over 
to the Government of Kerala in 
exchange of land of equivalent value 
at Trivandrum.

Development of Small Scale Industries 
In Kerala

1366. SHRI C. JANARDHANAN: 
Will the Minister of INDUSTRY AND 
CIVIL SUPPLIES be pleased to state:

(a) whether the Kerala State Gov
ernment has formulated some com
prehensive schemes for the develop
ment of the Small Scale industries in 
the State;

(b) if so, the main features of the 
schemes;

(c) whether any financial help has 
been sought from the Central Gov. 
eminent for this purpose; and

(d) if so, Government’s decision 
thereon?

THE MINISTER OF STATE IN THE 
MINISTRY OjP* INDUSTRY AND 
CIVIL SUPPLIES (Shri A. P. 
Sharma): (a) to (d). A statement is 
laid on the Table of the House. 
[Placed tn Library. See No. LT- 
10259/76].

Setting up of a Television Centre ia 
Andhra Pradesh

1367. SHRI Y. ESWARA REDDY: 
Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state:

(a) whether Government have de- 
cided to set up a T.V. Centre in 
Andhra Pradesh;

(b) if so, the facts thereof; and

(c) the time by which it is likely to 
go on the air?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (Shri Dharam Bir 
Sinha): (a) to (c). As a part of the 
scheme to provide TV service to about 
40 per cent of the SITE areas on con
clusion of the present Satellite 
Instructional Television Experiment, 
it is proposed to set up a T. V. trans
mitter at Hyderabad in Andhra Pra
desh. The transmitter is likely to go 
on the air in early 1977.

International Film Festival

1368. SHRI Y. ESWARA REDDY: 
Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state:

(a) whether the International Film 
Festival has been conducted in Bom
bay this year;

(b) whether the lavish exp^'Mure 
by Film Finance Corporation on
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foreign delegates’ accommodation and 
air fare has caused resentment among 
tne low-budget film-makers and

(c) if so, the facts in this regard 
and Government’s reaction thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY OP INFORMATION AND 
BROADCASTING (Shri Dharam Bir 
Sinha); (a) Yes, Sir. A Festival of 
Films International w a s  he’d in Bom
bay from January 2—15, 1976.

(b) The hospitality extended to 
foreign delegates has been in accor
dance with the normal standard 
adopted in the majority of the Inter
national Film Festivals all over the 
world Government are not aware of 
any resentment by the “low-budget 
film makers” regarding the expenses 
incurred by the Film Finance Cor
poration on the accommodation and 
air fare of the foreign delegates parti
cipating in the Film Festival

(c) Does not arise.

Premature Retirement of Officers 
attaining age of 50

1369. SHRI JAGANNATH MISHRA: 
Will the PRIME MINISTER be 
pleased to state:

(a) whether screening of cases of 
personnel, who have attained the age 
of 50, resulted in premature retirement 
of number of persons, and

(b) if so, the break-up of such case?
Mimstry-wise/Depaitment-wise'’

THE MINISTRY OF STATE IN 
THE MINISTRY OF HOME AFFAIRS, 
DEPARTMENT OF PERSONNEL 
AND ADMINISTRATIVE REFORMS 
AND DEPARTMENT OF PARLIA
MENTARY AFFAIRS (Shri Om 
Mehta): (a) Yes. Sir. Cases of all 
Government servants are reviewed as 
and when they attain the age of 50/55 
years or complete 30 years of service,

as the case may be, in order to weed 
out those who have outlived their 
utility or whose integrity is doubtful.

(b) A statement is laid on the 
Table of the House. [Placed in 
Library See No. LT-10260/76J.

Newspapers and Journals run by
Business Houses and Advertise

ments given to them

1370. SHRI C. K. CHANDRAPPAN- 
Will the Minister of INFORMATION 
AND BROADCASTING be pleased Io 
state:

(a) the names of business Houses 
which are now running newspauers 
and other journals and circulation 
figures, and

(b) how much Government adver
tisement had been given to these 
newspapers and journal in 1975?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (Shri Dharam Bir 
Sinha): (a) Information relating to 
ownership, circulation and other 
details of newspapers is contained in 
the 17th Annual Report of the Regis
trar of Newspapers for India “Press in 
India-1973”.

(b) It is felt that effort involved in 
the collection of the information 
required will not be commensurate 
with the result to be achieved.

TaJdng over of Institutions run by 
Anand Marg

1371. SHRI C. K. CHANDRAPPAN
SHRI H. N. MUKERJEE-

Will the Minister of HOME 
AFFAIRS be pleased to state:

(a) whether Government have taken 
over all the educational and other 
institutions run by Anand Marg,
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(b) if so, how many ol them and in 
which states;

(c) whether all such institutions are 
not taken over so far, and

(d) if so, the reasons thereof?
■'THE DEPUTY MINISTER IN THE 

MINISTRY OF HOME AFFAIRS 
(Shri f\ H, Mohsin); (a) to (d). 
According to information available, 5 
schools run by Anand Marg have been 
taken over in Assam, 3 in Punjab, 5 
in Delhi and 1 in Goa, Daman and Diu. 
Information from some States and 
Union Territories is awaited.

Pension to freedom fighters of 
Punnapra-'Vayalar and Telen- 

gana Stragglers
1372. SHRI C. K. CHANDRAPPAN:

SHRI CHANDRASHEKHAR 
SINGH:

Will the Minister of HOME 
AFFAIRS be pleased to state:

(a) whether Government have taken 
a final decision regarding the grant of 
pension to freedom fighters who took 
part in Punnapra-Vayalar Struggle in 
Travancore against princely rule, and 
Telengana armed uprising against the 
Nizam of Hyderabad; and

(b) if so, what decision has been 
taken?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS 
(Shri F. H. Mohsin): (a) No, Sir.

(b) Does not arise.
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Setting up of a Nuclear Power 
Station in Orissa

1378. SHRI P. GANGADEB; Will 
the Minister of ATOMIC ENERGY 
be pleased to state:

(a) whether an expert body has re
commended for setting up of a nuclear 
power station in the Subarnarekha 
basin in Orissa;

(b) the broad outlines of the report/ 
recommendations forwarded to Gov
ernment; and

(c) the steps Government propose 
to take in the matter?

THE PRIME MINISTER, MINISTER 
OF PLANNING, MINISTER OF ATO
MIC ENERGY, MINISTER OF E L E C 
TRONICS AND MINISTER OF SPACE 
(SHRIMATI INDIRA GANDHI): (a) 
No Sir.

(b) aad(c) Does not arise.

Special Cells to deal with Atrocities on 
Harijans and Adivasb

1379. SHRI P G. MAVALANKAR: 
Will the Minister of HOME AFFAIRS 
be pleased to state:

(a) whether atrocities and harass- 
ments to the Harijan and Adivasi 
communities have continued unabated 
in the country during the year 1975:

(b) whether the Prime Minister’* 
suggestion to the Chief Ministers of 
various States regarding setting up of 
special cells for this purpose has been 
implemented; and

(c) if so, the nature of inquiry and 
the kind of punishment envisaged and 
implemented by the said cells?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS, 
DEPARTMENT OF PERSONNEL 
AND ADMINISTRATIVE REFORMS 
AND DEPARTMENT OF PARLIA
MENTARY AFFAIRS (SHRI OM 
MEHTA): (a) According to informa
tion available, reports of such atroci
ties have been received in some States 
during 1975;

(b) The Prime Minister made a 
suggestion to the Chief Minister in 
1973 to consider the setting up of a 
cell or any suitable machinery to look 
into the grievances of Harijans, 
Tribes and Minorities and also to 
make a special effort to ensure em
ployment of these categories in Gov
ernment offices, public undertakings 
etc. special Cells/Committees have 
accordingly been set up in a number 
of States.

(c) Special Cells set up to deal with 
cases of violence against or haras- 
ment of Scheduled Castes and Sche
duled Tribes are meant to ensure 
prompt investigation of criminal cases 
involving specific offences u  also 
effective prosecution of such oases ln 
court.
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Use of Breeder Technology (or Power 
Production by Atomic Energy 

Commission

1380. SHRI D. D DESA1; Will the 
Minister of ATOMIC ENERGY be 
pleased to state;

(a) whether the Atomic Energy 
Commission has achieved any break
through in perfecting breeder tech
nology for power production using 
thorium; and

(b) if so, when and where the first 
atomic power plant using that tech
nology will be constructed?

THE PRIME MINISTER, MINISTER 
OF PLANNING, MINISTER OF 
ATOMIC ENERGY, MINISTER OF 
ELECTRONICS AND MINISTER OF 
SPACE (SHRIMATI INDIRA GAN. 
DHI): (a) and (b): Thorium itself 
is a fertile and not fissile material. It 
can be converted into fissile U-233 in 
fa«?t breeder reactors using thorium 
tue] blankets Thip U-233 can be 
used to go over to a thorium breeder 
cycle in the fourth stage of our nu
clear power production. Since this 
stage comes sequentially after the 
stage of setting up commercial fast 
breeder reactors, decisions on the 
construction of which have yet to be 
taken, part (b) of the question cannot 
be answered at this stage.

Diversification ot Production by 
Automobile Factories

1381. SHRI D. D. DESAI; Will the 
Minister of INDUSTRY AND CIVIL 
SUPPLIES be pleased to state:

(a) whether Government have 
allowed automobile factories to 
diversify production; and

(b) if so, the facts thereof?

THE MINISTER OF INDUSTRY 
AND CIVIL SUPPLIES (SHRI T. A. 
PAI): <a) and (Ta): Government has
authorised the passenger car units to

diversify their production to other 
vehicles, industrial machinery and 
machine tools.

Use of Intermediate Technology In 
Planning

1382. SHRI D. D. DESAI; Will the 
Minister of PLANNING be pleased to 
state:

(a) whether Government are aware 
of increasing demand for use of 
intermediate technology in planning 
for development to avoid the pitfalls 
of high level industrialisation; and

(b) the steps taken to utilise and 
promote intermediate technology in 
this country?

THE MINISTER OF STATE IN' THE 
MINISTRY OF PLANNING iSHRi 
I. K. GUJRAL): (a) and (b): The 
need for technology appropriate to 
indigenous conditions has been appre
ciated by the Government in plan
ning for economic growth and tech
nological self-reliance Programmes 
to improve technology in Khadi and 
Village Industries have been identified 
and are given m draft Science & 
Technology Plan (Vol. I & II) 1974-79 
which was placed on the Table of the 
House on 26th March, 1974. Seven
teen Research Design and Develop
ment Committees have been set up 
for solving Technical and Engineering 
problems encountered in small and 
medium scale industries. An appro
priate technology cell has been set uo 
in the Ministry of Industry & Civil 
Supplies. The appropriate technology 
for a few specific items viz. agricul
tural implements and tools, small 
size diary plants, ceramics including 
potteries and glass-ware, food pro
cessing and fruit preservation etc. 
under conditions prevailing in the 
country are being examined. The 
centralized production system and 
small scale industry using appropriate 
technology are both necessary for 
overall industrialization and economic 
growth of the country.
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Beport of the Committee on Coal 
Prices

1383 SHRI INDRAJIT GUPTA: 
"Will the Minister of ENERGY be 
pleased to state:

(a) whether the Government's Com
mittee on coal prices have submitted 
their report;

(b) if so, the outlines thereof; and

(c) how long coal industry would 
be given subsidy?

THE DEPUTY MINISTER IN THE 
MINISTRY OF ENERGY (PROF 
SIDDHESHWAR PRASAD (a) and
(b). The Inter-Mimdtenal Con mittee 
on Coal Prices had submitted an 
interim report. After considering 
the same, the coel prices were revised 
with effect from first July, 1975 The 
Committee has not yet submitted its 
final report

(c) Subsidy is admissible to the coal 
industry and otheis for schemes of 
conservation and development of coal 
mines, for grant of stowing materials 
and other assistance for stowing 
operations and for execution of stow, 
mg and other operations for the 
safety m coal mines, research etc, 
under the Coal Mines (Conservation 
and Development,) Act, 1974. There 
is at present no proposal to dis
continue this scheme of subsidy.

JdKttt Sector PWflects

13m, -SHRI CHINTAMANI PANI- 
GRAHI; WjUl the Minister, of INDUS
TRY AND CIVIL SUPPLIES be 
pleased to state the state-wise break 
up of joint sector .project  ̂which have, 
cos* up in varijQUs States of India 
and ’the nature of industries?

J^MBMSTER QF STATE Ttift 
qfc . INDUSTRY AND

RYA): On the basis of information re

ceived from State Governments, state- 
wise breakup of mumber of Joint 
Sector Units in production is set out 
below;—

SI. Name of State No. Number 
of Indl 
Units

i. Andhra Pradesh 9
2. Gujarat . . . 2

3 Haryana 2

4. Kerala . . 3
5. Meghalaya 2
6. Nagaland . . 1

7. Punjab 4
8. Tamil Nadu 3
9. Uttar Pradesh 3

10 West Bengal i

These relate to industries such a* 
Ammonia/Urea, Dry Cell Battei ies 
Drugs, Enamelled Wires, Glass Bot
tles Plywood, Steel Billets, Switch 
Gears and Television Sets etc.

Launching of a Satellite ‘Apple Into 
Space’ with Foreign Assistance

1385 SHRI H N. MUKERJEE 
Will the Minister of SPACE be pleased 
to state:

(a) whether India propose to launch 
a satellite called ‘Apple into Space’ 
with foreign assistance in 1978; and

(b) if so, the main features 
thereof?

THE PRIME MINISTER, MINISTER 
OF PLANNING, MINISTER OF ATO
MIC ENERGY, MINISTER OF ELEC
TRONICS AND MINISTER OF 
SPACE (SHI&MATT INtHJTA GAN 
DHI); (a) and (b) Ariane is the 
European launcher currently under 
development In response to an inr 
vitytiqn rfcftivpd frqjft, the European 
Spac» Atg^qcy for proposals tor flying 
a .passenger pay-load on the Ariatie
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development flights, proposals have 
!bee& sent to European Space Agency 
for a small communication satellite 
as a lateral passenger or if tfiis is not 
possible, to carry a communication 
paylqad as a non autonomous passen
ger on board one of the experimental 
flights. Details of the project desig
nated Ariane Passenger Pay Load 
Experiment (APPLE) are being 
worked out.

Rationalising the Price of Newspapers

1386. SHRI N. K. SANGHI: Will
the Minister of INFORMATION AND 
BROADCASTING be pleased to state;

(a) whether during 1973 and 1974, 
some leading English newspaper* 
having All-India coverage, had reduc
ed the number of pages by one-half to 
one third but continued to charge the 
same price for their newspapers and 
increased the price of the newspaper* 
subsequently;

(b) if so, the names of the news
papers and the facts of subsequent 
price increase; and

(c) the steps being proposed to
nationalise the price of newspapers?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI DHARAM 
BQ*. SiNffA): (a) During 1973-74, 
some newspapers had made certain 
TetaPtton 1ft the number of pages and 
increased the prices of newspapers.

(b) The names of some of these 
leading Englfeh newspapers are given 
in the statement laid on the Table of 
the House. [Placed in Library. See 
No. LT-lQ26St>76J; Details of price in 
creases are being obtained and will 
be placed on the Table of " the Sabha.

(c) The M.R.T.P. Commission has 
iBRged four notices of inquiry under 
section 10(a) (iv) of the MJR.T.P.

Act, 1969 on 26th August, 1975 to 
some newspaper companies and others 
in respect of certain trade practices 
alleged to be indulged in by them and 
involving 'Common pricing by acting 
in concert’.

While the proceedings are still in 
progress in the Restrictive Trade 
Practices inquiry Nos. 46 and 47 of 
1975 the respondents in the inquiry 
Nos. 48 and 49 of 1975 have submitted 
to the Commission’s orders passed on 
18th December 1975 restraining and 
prohibiting them from acting in con
cert between themselves and with 
others in the matter of fixing or in
creasing the nrices of newspapers 
published by them.

Merit Examination for Jr. Class I and 
H Pos^ through U.P.S.C.

1387. SHRI N. K SANGHI; Will 
the PRIME MINISTER be pleased to 
state:

(a) whether Government propose 
to hold a national merit examination 
for Jr. Class I and Class II posts 
through the Union Public Service 
Commission to cater to the needs of 
jobB all over India;

(b) the steps being taken to bring 
about qualitative improvements in the 
examinations to bring out high talent 
from amongst the examinee*;

(c) by what time this proposal is 
expected to be implemented; and

(d) whether State Governments 
have also been asked to take ad
vantage of this scheme?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS, DE- 
PARimNT OF PERSONNEL AND 
ADMINISTRATIVE REFORMS AND 
DEPARTMENT OF PARLIAMEN
TARY AFFAIRS (SHRI OM 
MEHTA): (a) to (d): Certain broad 
proposals, for holding National Merit 
Examinations in various disciplines
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at different levels of education have 
been received from the U.P.SC., 
which had recommended that these 
examinations should also form the 
basis for recruitment to various jobs 
In view of the very t'omplex issues 
involved, the proposals, m all their 
ramifications, are now being examined 
by the Central Government. It is 
difficult to suggest any precise time 
fox the finalisatjon of these proposals 
The State Governments have not so 
for been consumed.

Disposal of Scrap by Ordnance Units

1388. SHRI VASANT SATHE 
SHRI DHAMANKAR:

Will the Minister of DEFENCE be 
pleased to state:

(a) whether the present system of 
disposal of scrap by th« ordnance 
units by auction system is being ex
ploited by well organised groups of 
bidders in connivance with the con
cerned officers;

(b) if so, whether any complaint 
has been received and the reaction of 
Government thereto;

(c) whether Government propose 
to review the present disposal system 
of scrap by ordnance units with a 
view to ensure better price for the 
scrap; and

(d) what is the total quantity and 
value of scrap disposed by the 
ordnance units during 1975?

THE MINISTER OF DEFENCE 
(SHRI BANSI LAL): (a) and (b): 
No, Sir. There are sufficient safe
guards in the present system to pre
vent such exploitation. However, some 
complaints are received from time to 
time. They are duly investigated 
and suitable action taken, wherever

| (c) The procedure for disposal is 
' reviewed from time to time and a 
review is currenlly under way.

(d) An amount of Rs. 393.63 lakhs 
was realised up*o September 1975 on 
account of sales of salvage scrap 
stores hi the Ordnance stores. The 
required information for the full year 
is being collected and will be laid on 
the Table of the House.

Price of Escort Tractors

1389 SHRI 3. R. SHUKLA; Will 
the Minister of INDUSTRY AND 
CIVIL SUPPLIES be pleased to state*

(a) whether in the month of 
November, 1974, Escorts Tractors 
were sold at controlled price in Uttar 
Pradesh;

(b) if so, the controlled price 
thereof; and

(c) the prevailing market price of
the tractor at that time? \

THE MINISTER OF INDUSTRY 
AND CIVIL SUPPLIES (SHRI T. A 
PAI): (a). There was no Statutory
Price Control on tractors in Novem
ber, 1974.

(b) Does not arise.

(c) The maximum retail prices of 
Escorts 335/3036 and Ford-3000 trac
tors during November, 1874 were as 
under:

Tractor Model Price Price
from ‘r from 
i-it-74 it-ii-74

r to'
IO-M-74

Rs. tr  p Rs. 
Escorts 335/3036 • *2gcc°
Ford—3000 . 41*100 47*421

necessary.
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Scooter Project in Jammu

1390. SHRI R. S DANDEY: Will
the Minister of INDUSTRY AND 
CIVIL SUPPLIES be pleased to state:

(a) whether Jammu & Kashmir 
Government has sought financial 
assistance from the Centre for setting 
up a new scooter project in Jammu; 
and

(b) if so, the decision of Govern
ment thereto?

THE MINISTER OF INDUSTRY 
AND CIVII- SUPPLIES (SHRI T. A. 
PAI); (a) Yes, Sir.

(b) This has to be decided as a part 
of the Annual Plan for 1976-77.

Castor Complex at Nalgonda, 
Andhra Pradesh

1391. SHRI Y. ESWARA REDDY; 
Will the Minister ot INDUSTRY AND 
CIVIL SUPPLIES be pleased to state:

(a) whether the Indian Oxygen 
Company, Calcutta has applied for an 
Industrial Licence to set up an export 
oriented Castor Complex at Nal
gonda, Andhra Pradesh;

(b) the main features of this project 
alongwith the anticipated capital in
vestment and the expected number 
of persons in direct employment;

(c) whether Government are 
aware that the Indian Oxygen, anti
cipating the necessary industrial 
licence, have already taken preli
minary steps for implementation of 
their project such as finalising the 
location of their unit at Nagarjuna 
Sagar (Vijayapuri North) and ac
quiring the land to the extent of 156 
acres; and

(d) the steps taken to expedite the 
grant of industrial licence?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRY AND 
CIVIL SUPPLIES (SHRI B. P, 
MAURY A ); (a) Yes, Sir.

Xb) M/s. Indian Oxygen Cou.pany 
Limited, Calcutta have applied for a 
licence under the Industries ] Deve
lopment & Regulation) Act, 1951 for 
establishment of a r.ew undertaking at 
Nalgonda Distt. in Andhra Pradesh 
foi manufacture of Castor Oil and 
Castor Oi! derivatives viz. Hydro
genated Castor Oil Fatty acids, Dehy
drated Castor Oil fatty acids, Dimer 
Acid, Polyamides, Castor Cake and 
Glycerin. The 'anticipated capital in
vestment up +0 the final stage of the 
project is around Rs. 1127 lakhs and 
thp number of persons expected to 
be employed on the project is about 
300.

(c) Government has no informatior 
in this regard.

<d) The proposal is under nctiw 
consideration of Government.

Jute Mill in Srikakulam, A.P.

1392. SHRI Y. ESWARA REDDY: 
Will the Minister of INDUSTRY AND 
CIVIL SUPPLIES be pleased to state:

(a) whether any letter of intent for 
setting up a jute Mill at Saluru in 
Srikakulam District (A.P.) has been 
issued to the Srikakulam District 
Girijan Jute Products Co-operative 
Industries Society;

(b) whether the Andhra Pradesh 
Government has now requested the 
Ministry to transfer that letter of 
intent in favour of Andhra Pradesh 
Fibres Ltd; the Andhra Pradesh 
Industrial Development Corporation’s 
Joint Sector company;

(c) whether the financial and tech
nical problems involved in setting up 
this project are too complex and 
heavy to be solved by the Girijan 
Cooperative Society; and

(d) if so, the action proposed to 
comply with the request of the 
Andhra Pradesh Government for the 
transfer of the letter of intent?
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THE MINISTER OF iSTATE IN THE 
MINISTRY OF INDUSTRY AND 
CIVIL SUPPLIES (SHRI B. P. 
MAURYA): (a) Yes. Sir.

(b) Yes, Sir.

(c) The Government of Andhra 
Pradesh have informed that although 
originally the project was conceived 
purely as a tribal cooperative project, 
it was subsequently found that the 
tribal society might not be able to 
deal with the complicated financial, 
administrative ynd technical aspects 
oi the project.

(d) Government of India informed 
the Andhra Pradesh Government that 
it would be more appropriate to issue 
a fresh letter of intent to the joint 
sector company, viz. Andhra Pradesh 
Fibres Ltd. Accordingly, an appli
cation has been received in December 
1975 from Andhra Pradesh Fibres Ltd. 
for a licence for the manufacture of 
jute goods This will be considered 
and disposed of in due course.

Industrial Estate at Chittaura (U.P.)

1393 SHRI B. R SHUKLA: Will
the Minister of INDUSTRY AND 
CIVIL SUPPLIES be pleased to state.-

(a) whether any licence has been 
issued for manufacturing bright bars 
and some other materials to the 
Industrial Estate of Chittaura, District 
Bahraich U.P.; and

(b) if so, whether the work has 
started?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND 
CIVIL SUPPLIES (SHRI B. P. 
MAURYA): (a) According to the
information supplied by the Directo
rate of Industries. Uttar Pradesh, no 
licence has been issued for manu
facturing bright bars to the industrial 
estate of Chittavra, district Bahraich.

(b) Dees not arise.

AppreheMfan of ttoreign Exchange' 
Racketeers after Emergency

1394. SHRI JANGANNATH MISH- 
RA: Will the PRIME MINISTER be 
pleased to state the total number of 
foreign exchange racketeers appre
hended throughout the country alter 
the imposition of Emergency?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS, 
DEPARTMENT OF PERSONNEL 
AND ADMINISTRATIVE REFORMS 
AND DEPARTMENT OF PARLIA
MENTARY AFFAIRS (SHRI OM 
MEHTA): During the period from
26-6-1975 to 31-12-1975, 35 persons 
were arrested by the Enforcement 
Directorate for violation of the pro
visions of the Foreign Exchange Re
gulation Act; and on the basis of the 
Directorate’s proposals 139 persons 
(including 4 of the arrested persons 
referred to above) were detained 
during this period under the COFE- 
POSA Act.

Discontinuation of Services °f some 
News Agencies by AAR.

1395 SHRI INDRAJIT GUPTA: 
Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state:

(a) whether All-India Radio has 
discontinued taking the services of 
P.T.I , U.N.I., Hindustan Samachar 
and Samachar Bharati;

(b) if so, how the A.I.R. news 
broadcasts are going to be supplied 
with material; and

(c) whether it is proposed to integ
rate the four news agencies into a 
single State-controlled agency?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI DHARAM 
BIR SINHA): (a) The subscription ter 
news services of Samachar Bharati 
and Hindustan Samachar was dis
continued with effect from 1st January
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and 7th January, 1979 respectively 
tod the subscription to PTI and UNI 
is proposed to be discontinued with 
effect from 1-2-1976.

(b) It lhas been decided that the 
A.I.R. would, augment and develop its 
Own reporting strength. Steps have 
been taken to organise AIR’s own 
sources of collection of news.

(t) No, Sir.

12.00 hrs.

PAPERS LAID ON THE TABLE
A nnual R eport of Central Board for 
Prevention a no Control op W ater 

Pollution for 1974-75
THE MINISTER OF WORKS AND 

HOUSING AND PARLIAMENTARY 
AFFAIRS (SHRI K. RAGHU 
RAMAIAH): On behalf of Shri
H. K. L. Bhagat, I beg to lay on the 
Table a copy of the Annual Report 
(Hindi and English versions) of the 
Central Board tor Prevention and 
Control of Water Pollution, for the 
year 1974-75, under sub-section (1) of 
section 39 of the Water (Prevention 
and Control of Pollution) Act,
1974. [Placed in Library. See No. 
LT-10242/76.1

Reviews & A nnual R eports of Ri
chardson and Cruddas (1972) Ltd., 
B om bay and Jessop & Co. Ltd., Cal
cutta for 1974-75 and Notifications 
under Defence of India Rules. 1971, 

E1C.

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND 
CIVJL SUPPLIES (SHRI A. C. 
GEORGE): I beg to lay on the 
Table—

(1) A copy each of the following 
papers (Hindi and English versions) 
under sub-section (1) of section 619A 
of the Companies Act, 1956: —

(i) (a) Review by the Govern, 
ment on the working of the

Kichardson and Cruddas 
(1972) Limited, Bombay, for 
the year 1974-75.

(b; Annual Report of the Richard, 
son and Cruddas (1972) Limi
ted, Bombay, for the ye*r 
1974-75 along with the Audited 
Accounts and the comments 
ol the Comptroller and Audi
tor General thereon. [Placed 
in Library. See No. LT-10243/ 
76].

(uj (a) Review by the Govern
ment on the working of the 
Jessop and Company Limited, 
Calcutta for the year 1974-75.

(b; Annual Report of the Jessop 
and Company Limited, Cal
cutta, for the year 1974-75 
along with the Audited 
Accounts and the comments 
of the Comptroller and Audi
tor General of India thereon.
I Placed in Library. See No. 
LT-10244/.76].

(2) (i) A copy each of the fol
lowing Nagaland Government 
Notifications (Hindi and Eng
lish versions) issued under 
rule 114 of the Defence of 
India Rules, 1971: —

(a) The Essential Articles (Price
Control) Order, 1975, pub
lished in Notification No. Sup. 
ply-3/38/75 dated the 19th 
July, 1975

(b) The Packaged Commodities 
(Regulation) Order, 1975, 
published in Notification No. 
S.O. 443(E) in Nagaland 
Gazette dated 11th September, 
1975.

(ii) A statement (Hindi and Eng. 
lish versions) showing rea
sons for delay in laying the 
notification mentioned at
(i) (a> above.

(3) A cooy of Order No. SPLY/ 
4/5/75 dated the 4th Novem
ber, 1975 fixing the retail
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fShri A C. George]
price of cement in Nagaland. 
[Placed in Library See
No. LT-]0245/76.]

Report of Commission of Inquiry re.
Bharat Sevak: Sam aj

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION 'SI1RI PRABHUDAS 
PATEL); On behalf of Shri Shah 
Nawaz Khan, I beg to lay on the Table 
a copy of the Report (Hindi version) 
ot the Commission of Inquiry into the 
affairs of the Bharat Sevak Samaj 
[Placed in Library. See No LT- 
10246/76 ]

Notifications undet Essential Co m 
modities A c i, 1955 and Report (1974) 
of Tariff Commission re. Cfmfnt 

Industry

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND 
CIVIL SUPPLIES (SHRI B. P 
MAURYA): I beg to lay on the 
'Table—

(1) A copy each of the following 
Notifications (Hindi and En- 
lish versions) under sub
section (6) of section 3 of the 
Essential Commodities Act, 
1955:—

(1) The Paper (Control of Pro
duction) Amendment Order, 
1975, published in Notifica
tion No. S.O. 2551 in 
Gazette of India dated the 
9th August, 1975.

(ii) The Paper (Conservation 
and Regulation of Use) 
Amendment Order, 1975, 
published in Notification 
No SO 458(E) in Gazette 
of India dated the 29th 
August, 1975

(in) The Paper (Control of Pro
duction) Second Amend
ment Order, 1975, published 
in Notification No. S.O.

487 (E) in Gazette of India 
dated the 8th September, 
1975.

(iv) The Paper (Control < 
Production) Third Amend
ment Order, 1975, published 
in Notification No. S.O. 
488(E) in Gazette of India 
dated the 8th September, 
1975

(v) The Paper (Conservation 
and Regulation of Use) 
Second Amendment Order,
1975, published in Notifica
tion No S.O, 650(E) in 
Gazette of India dated the 
12th November, 1975.

(vi) SO 651(E) published in 
Garotte of India dated the 
12th November, 1975. 
[Placed iv Library, flee No 
LT-10247/76 J

(2) A copy "f the Report (1974) 
(Hindi version) of the Tariff 
Commission on the compre
hensive review of the Cement 
Industry and revision of fair 
ex-works prices payable to 
the nroducers, under sub
section (2) of section 16 of the 
Tariff Commission Act, 1951. 
TPlaced in Library. See No. 
LT-10248/76 ]

Customs and Central Excise Duties 
Drawback (1st A mdt.) Rules., 1976 
and NonncArioN under the Central 

Excise Rules, 1944

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI DHARAM 
BIR SINHA)- On behalf of Shri 
Pranab Kumar Mukherjee, I beg to 
lay on the Table—

(1) A copy of the Customs an'i 
Central Excise Duties Draw 
back (First Amendment) Ru
les, 1976 (Hindi and Eagli*
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versions) published in Notifica
tion No. G.S.R. 39(E) in 
Gazette of India dated the 
24th January, 1976, under 
section 159 of the Customs 
Act, 1962. [Placed in Library. 
See No. LT-10249/76.]

<2)A copy of Notification No. 
G.S.R. 76 (Hindi and English 
versions) published in Gazette 
of India dated the 17th 
January, 1976, issued under 
thfe Central Excise Rules, 
1944, together with an ex
planatory memorandum. 
[Placpd in Library. See No. 
LT-10250/76.]

A nnual Report of Kh 'Vdi and V iliage 
Industries Com m ission , Bombay for 

1973-74 AND A STATEMENT

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY AND 
CIVIL SUPPLIES (SHRI A. P. 
SHARMA): I beg to lay on the
Table—

(1) A copy of the Annual R'eport
<Hindi and English versions) 
of the Khadi and Village In
dustries Commission, Bombay, 
for the year 1973-74 under 
sub-section (3) of section 24 

' of the Khadi and Village* In
dustries Commission Act, 
1956. along with the Statistical 
Statement.

(2) A statement (Hindi and Eng
lish versions) showing rea
sons for delay m laying the 
above Report. [Placed in 
Library. See No. LT-10251/ 
78].

Review and A nnual Report op Ura
n iu m  Corporation of India Jaduguda 
tor 1974-75 and Radiation P rotection 

(AMENDMENT) RULES, 1975
THE MINISTER OF ENERGY 

(SHRI K. C. PANT); I beg to Jay 
on the Table:—

(1) A copy each of the following 
papers (Hindi aud English

2278 LS—5

versions) under sub-section 
(1) of section 63 9A of the 
Companies Act, 1956: —

(i) Review by the Government 
on the working of the Ura
nium Corporation of India 
Limited, Jaduguda for the 
year 1974-75.

(ii) Annual Rep>r; of the Ura
nium Corporation of India 
Limited, J&duyuda, tor the 
year 1974-75 along with the 
Audited Accoiuits and the 
comments of the Comptrol
ler and Au'lifor General 
thereon. [Placed in Library. 
See No. LT-10252/76],

(2) A copy of the Radiation Pro
tection (Amendment) Rules. 
1975 (H)ndi and English ver
sions) published in Notifica
tion No. G.S.R. 19 in Gazette 
of India dated the 3rd Janu
ary, 1976, under sub-section
(4) of the section 30 of the 
Atomic Energy Act. 1962. 
[Placed in Library. See No. 
LT-10253/76].

A nnual Report of Harvana A gro- I n
dustries Corpoh vtion Ltd., Chandi

garh i or 3 973-74

THE DEPUTE MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION i SH»1 PRABHUDAS 
PATEL): I beg to lay on the Table 
a copy of the Annual Report (Hindi 
and English versions) of the Haryana 
Agro-Industries Corporation Limi+ed, 
Chandigarh, for the year 1973-74 along 
with the Audited Accounts and the 
comments of the Comptroller and 
Auditor General thereon, under sub
section (1) of section 619A of the 
Companies Act, 1956. [Placed 
Library. See No. LT-10254/76].
A nnual Repott (Part I) of Regis
trar or Newspapers for India on 

Press in  India, 1974 
THE DEPUTY MINISTER IN THE 

MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI DHARAM 
BIR SINHA): I beg to lay on the
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Table a copy of the Annual Report 
(Part I) of the Registrar of News
papers for India on Press in India, 
1974. [Placed in Library. See No. 
LT-10255/70].

12.01 hrs.
MESSAGES FROM RAJYA SABHA

SECRETARY-GENERAL; Sir, I 
have to report the following messages 
received from the Secretary-General 
of Rajya Sabha: —

(1) “In accordance with the provi
sions of rule 127 of the Rules 
of Procedure and Conduct of 
Business in the Rajya Sabha, 
I am directed to inform the 
Lok Sabha that the Rajya 
Sabha, at its sitting held on 
the 24th January, 1976, 
agrebd without any amend
ment to the Maintenance of 
Internal Security (Amend
ment) Bill, 1976, which was 
passed by the Lok Sabha at 
its sitting held on the 22nd 
January, 1976."

(ii).‘I am directed to inform the 
Lok Sabha that the Delhi 
Land Holdings (Ceiling) 
Amendment Bill, 1976 which 
was passed by the Lok Sabha 
at its sitting held on the 20th 
January, 1976, has been pass
ed by the Rajya Sabha at its 
sitting held on the 27 th 
January, 1976, with the fol
lowing amendment:—

Enacting Formula
That at page 1, line 1,

for the word “Twenty-sixth” 
the word “Twenty-seventh” be 
substituted.

I am, therefore, to return herewith the 
said Bill in accordance with the pro
visions of rulte 128 of the Rules of Pro
cedure and Conduct of Business in 
the Rajya Sabha with the lequest that

the concurrence of the Lok Sabha to 
the said amendment be communicated 
to this House.

DELHI LAND HOLDINGS (CEIL
ING) AMENDMENT BILL

As AMENDED BY RAJYA SABHA

SECRETARY-GENERAL: Sir, T
lay on the Table of the House th< 
Delhi Land Holdings (Ceiling 
Amendment Bill, 1976 which has beet* 
returned by Rajya Sabha with an 
amendment.

12.1} hrs.

COMMITTEE ON PRIVATE MEM
BERS’ BILL AND RESOLUTIONS

Fifty-ninth R epoht

SHRI G. G. SWELL (Autonomous 
Districts): I beg to present the Fifty-
ninth Report of the Committee on 
Private Members’ Bills and Resolu
tions.

PUBLIC ACCOUNTS COMMITTEE
Hundred and ninety-fihst Report

SHRI H. N. MUKERJEE (Calcutta- 
North-East): I beg to present the
Hundred and ninety-first Report of 
the Public Accounts Committee on 
Action Taken by Government on the 
recommendations contained in their 
Hundred and seventy-rst Report on 
New Railway Lines.

12.02 hrs

ESTIMATES COMMITTEE
E i g h t y -S e v e n t h  R e p o r t  a n d  M i n u t e s

SHRI R. K. SINHA (Faizabad): I 
beg to present the, following Report
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and Minutes of the Estimates Com
mittee:—

(i) Eijfhty-seventh Report of the 
Estimates Committee on the 
Ministry of Home Affairs— 
Union Territory of Andaman 
and Nicobar Islands.

(ii) Minutes of the sittings of the 
Committee relating to thte 
above Report.

12.2ft tea.
CONSTITUTION (THIRTY-SECOND) 

AMENDMENT BILL
Extension of time for presentation 

of R eport of Joint Committee

SHRI DARBARA SINGH (Hoshiar- 
pur): I beg to move:

“That this House do further ex
tend upto thfe last day of the next 
session, the time for the presenta
tion of the Report of the Joint Com
mittee on the Bill further to ametid 
the Constitution of India.”
MR. SPEAKER- The question is:

“That this House do further ex
tend upto the last day of the next 
session, the time for the presenta
tion of the Report of the Joint Com. 
mittee on the Bill further to amend 
the Constitution of India.”

The motion toa$ adopted.

12.03 hrs.
CODE OP CIVIL PROCEDURE 

(AMENDMENT) BILL
Extension of time for presentation 

of Report of Joint committee

SHRI LILADHAR KOTOKI (Now- 
gong): I beg to mov«:

“That this House do further ex
tend upto the last lay of the next 
session, the time for the presents, 
tion of the Report of the Joint Com
mittee on the Bill further to amend 
the Code of Civil Procedure, 1908, 
and the Limitation Act, 1963.”
MR. SPEAKER: The question is:

“That this House do further ex
tend upto the last day of the next 
session, the time for the presenta
tion of the Report of the Joint Com
mittee on the Bill further to amend 
the Code of Civil Procedure, 1908, 
and the Limitation Act, 1963.”

The motion was adopted.

12.3$ hrs.
URBAN LAND (CEILING AND 

REGULATION) BILL*

THE MINISTER OF WORKS AND 
HOUSING AND PARLIAMENTARY 
AFFAIRS (SHRI K. RAGHU RAMA- 
IAH): I beg to move for leave to 
introduce the Bill to provide for the 
imposition of a ceiling on vacant land 
in urban agglomerations, for the- ac- 
question of such land in excess of 
the ceiling limit, to regulate the cons
truction of buildings on such land and 
for matters connected therewith, with 
a view to preventing the concentra
tion of urban land in the hands of a 
few persons and speculation and pio
neering therein and with a view to 
bringing about an equitable distribu
tion of land in urban agglomerations 
to subserve the common good.

MR. SPEAKER: TWa question is:
“That leave be granted to intro

duce the Bill to provide for the Im
position of a ceiling on vacant land 
in urban agglomerations, for the 
acquisition of such laud in excess of 
the ceiling limit, to regulate the

•Published in Gazette of India Extraordinary, Part n, section II, dated 
28-1-76.
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construction of buildings on such 
land and for matters connected 
therewith, wifh a view to prevent
ing the concentration of urban land 
in the hands of a few persons and 
speculation and profiteering therein 
and with a view to bringing about 
an equitable distribution of land m 
urban agglomerations to subserve 
the common good.”

The motion was adopted.
SHRI K. RAGHU RAMAIAH: I

introduce* the Bill.

SHRI S. M. BANERJEE (Kanpur): 
Sir, 1 would request you to kindly 
consider taking up the Item No. 23 
of the agenda for discussion. It is a 
very lengthy Bill, We need not worry 
about the amendments now. This BIH 
was introduced only yesterday.

MR. SPEAKER: You can give the
amendment by one O’clock.

SHRI DINEN BHATTACHARYYA 
(Serampore): In many cases when
the Bill comes and we give amend
ments on the samp day they are not 
accepted. Now, you say that we can 
give the amendments just now.

SHRI S. M. BANERJEE: The second 
Bill can b*a discussed and disposed of. 
I am talking about the third one. We 
want to put certain amendments Be
cause yesterday the Minister said th&t 
it was not possibly for them to send 
it to the Select Committee. What I 
feel is that this Bill should be discus
sed tomorrow.

MR. SPEAKER: It is not that this 
Bill was put down on the agenda only 
today but it was there on the advance 
list of 23rd and so, you had the time 
to give amendments. You cannvot dis
turb the order of the agenda. You 
can give your amendments upto 2 
O’clock but it is veiry difficult to 
change the order.

SHRI DINEN BHATTACHARRYA: 
Will all these Bills be taken up to
gether or separately?

MR. SPEAKER; Separately.

SHRI S. M. BANERJEE: I think, 
it is better if we give the amendments 
by 4 O’clock.

MR. SPEAKER: Let us have it by 
3 O’clock.

SHRI INDRAJIT GUPTA (Alipur): 
The sugar price discussion is to be 
taken up at 6 p.m. or as sooti as the 
preceding Items of busines are dis
posed of. So, we can arrange the 
business. Two Bills can be disposed 
of and then we can have discussion 
on sugarcane price.

SHRI K. RAGHU RAMAIAH*. 
These Bills have to go to the Rajya 
Sabha and we are short of time. 
Therefore, there is no question of 
postponing the Bill.

12.10 hrs.
STATUTORY RESOLUTION RE. 
DISAPPROVAL OF PRESS COUN
CIL (REPEAL) ORDINANCE, 1975 
AND PRESS COUNCIL (REPEAL) 

BILL
MR. SPEAKER: Mr. Sequeira.
SHRI ERASMO DE SEQUEIRA 

(Marmagoa): I beg to move:
“This House disapproves of the 

Press Council (Repeal) Ordinance, 
1975 (Ordinance No. 26 of 1975) 
promulgated by the President on 

the 8th December, 1975.”
Sir, we have before us here an al

most text-book example of an instance 
where I submit, in a democratic so. 
ciety ordinances should not be enacted

There was a Press Commission 
which deliberated for lowg and in 
detail, and suggested the creation of 
a Press Council. Government consi
dered this suggestion; and having 
considered it, came forward with a 
BilL Parliament deliberated on this 
Bill and passed it, The Press Council 
was not an institution lightly created

♦Introduced with the recommendation of the President.
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and yet. Sir, the Pvesiktenlt in his wis
dom has seen fit to repeal if with a 
stroke of the pen. To «fty Mwfefid, Sir, 
as I said when I b^gaa, this is a text
book case of a» instance where an 
ordinance should not be enacted. The 
Press Council was established on the 
4th July, IMS. And Government 
comes forward to this House now with 
this Bill; and the Statement of Objects 
and Reasons says:

“the Press Council was not able 
to carry on its functions effectively 
to achieve the objects for which the 
Council was established.”

This, Sir, is about the most unkind 
thing that I have ever seen in a State
ment of Objects and Reasons in the 
nine years that I have been in this 
House. Not coly it is unkind; but I 
submit that it is most completely un
justified and mostly untrue. Since 
the Press Council was established, 
there is instance aftqr instance where 
the Press Council has acted decisively 
in order to control the excesses that 
were created within the* professional 
Press There were umpteen instances 
of newspapers which were warned by 
the Pres Council with reference 1o 
communal noting. There are ins
tances of newspapers pulled up for 
yellow journalism. Th^re is one ins
tance where a local paper was carry
ing out a campaign against a college 
principal; and it was also pulled up 
for having exceeded the bounds of 
reasonable journalism. There is also 
a case where “The Motherland” wcs 
pulled up for obscenity; and if there 
is one barometer of how effective the 
Press Council had become, it is the 
fact that very recently, in the Ver- 
ghese case, a slay order had to be 
sought from the High Court—to do 
what?—to fetop the Press Council 
from even pronouncing itself. I 
don’t think there can be a batter 
proof that the Press Council was do
ing a good job; when they were left 
without any power beyond the cower 
of pronouncing itself by this Govern
ment, without having any authority

in law fijxeept the authority of the 
worth erf its own pronouncements, the 
Press Council was ttjfing hearo with 
respect in this coMtftUjtf and above all, 
within the Press itself.

The Government comes forward to 
the House and in’ its Reasons, says that 
the Press Council Act was repealed 
because on the 31st or December 1975, 
the term of the currekt Council was 
running out and Parliament was not 
in session. I have only one question 
to ask. Was the Government not 
aware that the term of this Council 
was expiring on the 31st December? 
What stopped them from coming for
ward with a Bill before Parliament in 
its earlier session, if they wanted the 
Press Council Act to be repealed? The 
reason that they give is nothing but 
a self-confession of the lack of fore
sight that characterizes most actions 
of this Government,

It is not a nice thing to have to say 
this—but unfortunately, it has become 
necessary for us to say it almost every 
day—that the press is one of the cor
nerstones of our democracy, and any
thing that goes against the freedom 
of this press to express dissent, to 
criticise and to operate is something 
which strikes at the root of democracy. 
And it is our opinion, as we see all 
these enactments coming forward—we 
are discussing three of them today— 
that this Government is bent upon 
twisting the press into becoming a 
play-thing of the executive. It would 
be a very sad day for our country if 
it were allowed to happen, and it is 
something that I from this side of the 
House would like to protest against, 
with all the vehemence, or whatever 
you call it, that I can muster.

If the Press Council was not effec
tive, surely there were ways of bring
ing it to their attention by trying to 
make it more effective. After all, we 
know that the Chairman of the Press 
Council has been nominated by the 
Government. If it were a bad choice, 
perhaps we could improve the choice. 
But to go to destroy an institution that 
was created after so much clamour

1*97 (SAKA) Stat. Resl. re. Press 138
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and after a parliamentary law, by an 
Ordinance, this is nothing but the 
fascist way of doing things.

A big hullabalbo is made about the 
fact that the Press Council was not 
able to draw up norms, a code of con
duct for the functioning of the press. 
This, I would like to remind the 
House, was only one of its functions, 
not tbe only one. But why are you 
surprised? In 26 years we have not 
been able ki this House to codify our 
own privileges. And wherf^ver any 
matter comes up for discussion, what 
do we say? We say that it is better 
not to do it, it is better to have it to 
our Committee, to the House, from 
time to time, to guide and carry parlia
mentary privilege, forward or side
ways, wherever it may be, according 
to the exigencies of the situation. 
Does it not also apply to tHq press? 
I have no doubt that if I ask the 
Minister to draft a code of conduct 
for the press he will do that on a 
piece of paper in five minutes flat. 
What I am going to suggest is that 
will be no code of conduct? It will 
merely be an attempt at regulation. 
1 say that if the Press Council has not 
been able to draft a code of conduct 
for the Press, it probably faced pre
cisely the same difficulties as we find 
with reference to the codification of 
our privileges, and these are difficul
ties which we should, more than any
body else, understand.

I am sorry that this body has been 
destroyed. Perhaps I should not make 
this appeal, but I would like to make it 
only for purposes of record, that Gov
ernment should rethink, it is not for 
Government to regulate ths press, an 
institution like the Press Council was 
the right thing and it is only through 
the pronouncements that 't has been 
making from time to time that it has 
been possible in some manner for the 
press itself to bring a restraint on the 
press.

I oppose this Ordinance because x 
think it should be disapproved. I also 
feel that the Bill is one in a series 
of measures which can end up only in 
one direction, towards the destruc
tion of democracy, and as far as the 
destruction of democracy in uus coun
try is concerned, 1 can assure this 
Government that nobody can do it, 
because the people will never allow 
it.

MR. SPEAKER: Resolution moved:

“This House disapproves of tbe 
Press Council (Repeal) Ordinance, ( 
1975 (Ordinance No. 26 of 1975) 
promulgated by the President on 
the 8th December, 1975.''

THE MINISTER OP STATE OP 
INFORMATION <AND BROADCAST
ING (SHRI VIDYA CHARAN 
SHUKLA): Sir, I beg to move*:

“That the Bill to repeal the Press 
Council Act, 1965, and to provide 
for certain matters incidental there
to, be taken into consideration.”

Sir, I have very carefully heard the 
submissions that have been made to 
the House by Shri Sequeira. I thought 
that he would make a long speech but 
he kept on elaborating on only two 
points, namely, that in the first place 
the Ordinance should not have been 
issued and, secondly, that the Press 
Council was doing good work.

Hon. Members of this House are well 
aware that in this very House, when 
the Press Council Act came for amend
ment a few months back, there was 
such a trenchent criticism of the work
ing of this Press Council from all 
sections of tfiis House. Apart from 
that, the opinion in the press circles 
has been almost unanimous that this 
Press Council has not been able to dis
charge the functions for which it was 
conceived. I will, in a short way re

•Moved with the recommendation of the President.
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call the history of the events by which 
this Press Council came into existence.

A Bill was passed into an Act by 
this House which was called the Press 
(Objectionable Matter) Act, and dur
ing the currency of this Act, the 
Second Press Commission met and,
after considering various things, ex
pressed the hope that probably by 
the establishment of the Press Council 
this kind of Act would become un
necessary. They did not question the 
necessity of the Act, they did not also 
dispute the reasons why that Act was 
brought into being, but they expressed 
the hope that self-regulation would 
probably be a better way of attempt
ing to achieve the aims which that
Act sought to achieve. Therefore, 
while the Press Commission’s Report 
was considered by the Government, 
two main considerations were pro
nounced, and they were firstly that
the Press Council that was going to 
be set up would be able to achieve a 
kind of concensus among the pressmen 
to set up a code of ethics for the press, 
particularly for the journalists, and 
secondly that they would be able to 
pile up a voluminous case law which 
would act as guidance to various 
sections of the press, so that all (he 
unhealthy tendencies that were noticed 
right from the start of our indepen. 
dence, when scurrilous, communal 
sectional and provocative writingr 
which went directly against the spirit 
of democracy were coming forth and 
were being encouraged Dy various 
vested interests, could be controlled. 
It is a well known fact, and it does 
hot require reiteration of any kind, 
that the code of conduct was not 
evolved.

Mr. Sequeira should have known 
setter. A code of conduct for the 
jressmen has nothing to do with, and 
'annot even remotely be compared 
with, codifying the privileges of this 
Jon. House. They are completely two

different things. The privileges of 
this House may be oodiiied, may not 
be codified, but the privileges are well 
known, and if they have not been 
codified in the wisdom of the House, 
it is merely because we Jo not want 
to restrict or bind the privileges of 
this hon. House and its Members in a 
narrow circle and, therefore, 1 think 
the House has wisely decided not to 
codify its privileges and leave the 
matter open for decision from time 
to time with regard to various re
quirements.

But in this case the All India news
paper Editors’ Conference has been 
able to suggest a code of conduct and 
recently eminent editors of India have 
also suggested a code of conduct. 
Government is not going to suggest a 
code of conduct for them because it 
is not the responsibility of the Gov
ernment to do so, but the editors: and 
the leading journalists of the country 
themselves have considered and sug
gested it, and if they could do it, it 
does not stand to reason why the 
Press Council could not do it. The 
only inference that one can draw is 
thal the Press Council was either not 
serious about it character or did not 
attach any importance to the code of 
conduct which they were supposed to 
draw up. This code of conduct which 
has been drawn up by the eminent 
Central Committee of Editors has 
been considered by the All India 
Editors Conference recently and they 
have made certain suggestions, and I 
am sure that the editors on their own 
volition and initiative will be able to 
evolve a code of conduct which will 
be considered by the House at the 
appropriate time. We shall be able 
to proceed on the basis provided by 
law to see that this code of ethics can 
be given the force of law. But, this 
is a matter which the Hon. House 
will have to consider in future.

Since the Press Council was not 
able to do it in 11 years of its exis
tence, we regarded it, and I am cure
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the overwhelming majority of this 
House will regard it, as an uttar 
failure of the Press Council to io it.
It did not hold out any hope that even 
in future, they would be able to do 
that.

About the Case Law, as the hon. 
Member himself had mentioned, 
there have been very many cases of 
relatively minor importance which 
were taken up by the Press Council. 
But when we found democracy itself 
being challenged and being dragged 
into all kinds of unseemly contro
versy, the Press Council sat as a mute 
spectator without taking any initia
tive which it could easily do undez 
the character, and did not take any 
step to stop those unhealthy tendencies.

SHRI SURENDRA MOHANTY 
(Kendrapara): Under the statute,
somebody has to file complaint to the 
Press Council. May I know if the 
Government had brought any distrac 
tion to the notice of the Press Council 
under Section 12 of the Act?

SHR] VIDYA CHARAN SHTJKLA: 
It was not necessary. The Council 
had the power to take notice of these 
matter sue moto also. There was no 
binding on them not to take notice 
of these matters on their own. The 
hon. Member should have known that 
there are no such restrictions on them. 
When they did not do so, the Mem
bers of this House as well as the 
other House and members of the 
journalist profession felt that not 
only the expectations on which the 
Pres.«i Council was formed were not 
being fulfilled but also it was acting 
in a harmful way in the sense that 
we put all kinds of hopes, expectations 
on the body and felt that this will be 
self-regulatory and it will also induce 
self-discipline but the matter kept on 
deteriorating very quickly.

When this matter came to our 
notice, we thought tbpt we would 
have a discussion with people oon. 
neoted with the Press Council before

taking a decision, and we did discuss 
this matter with those people who 
are members of the Press Council. 
During our discussion, we made the 
entire position clear. We wanted 
facts from them; we wanted to hear 
their side of tbe story* and alter going 
through the whole matter very care
fully, we took a decision. This re
plies to the point why we did not bring 
it in the last session of Parliament. We 
took a decision that this Council 
should be abolished end we should 
give a fresh consideration to a dis
cussion how to achieve the aims tor 
which this Press Council was origina
lly set up. This discussion is still go
ing on. Mr. Sequeira is welcome to 
join it. He can come forward and 
give his own opinion if he thinks that 
the came Council with the same Act 
and same powers or responsibilities 
should he resurrected; he enn say so 
and give roasons if he thinks that 
some imDrovements are possible or 
should be made. I would request 
him to do so, as the next step that 
we want to take is to see that there 
is no interference in the freedom r>t 
Press either from the vested interests, 
or from the Government. This basic 
idea is ensured along with the fact 
that there should be no dereliction 
from the public sence of duty amongst 
those who run the press in the 
country. We do not certainly want 
the same period of licence and 
permissiveness that we saw in press 
in the last five years particularly, It 
was there also the turn of our Inde
pendence when the House in its 
wisdom had passed the Press Objec
tionable Matter Act in early ‘50s. The 
same thing was coming up in a more- 
virulent and planned manner thari* 
before.

I think, it has been ft enod decision 
to abolish the Press Council and a 
body to take its place or a scheme to 
take its place so that the main objec
tives that the Second Press Commis- < 
■Ion had spelt out or the House, from 
time to time, has been spelling out.
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the hon. Members of this House have 
been spelling out, can be fulfilled in 
a more effective and propei way. 
Therefore, I would say that the Ordi
nance that was issued was not a day 
too late. It should have been t>ro- 
bably done earlier. But since we 
wanted to discuss this matter through
ly with all concerned, we delayed it 
until it became apparent to us that 
this action had to be taken.

With these words, 1 would commend 
this Bill 'to the acceptance of the 
House and I would assure the House 
that this action was taken after 
greatest deliberations and consulta
tion amongst the press industry and 
others who were interested in this 
matter. There was no haste or no 
feeling of malice or anything of that 
kind towards these people who were 
serving the Press Council or who 
were office-bearers of the Press 
Council.

MR. SPEAKER: Motion moved:
“Thai the Bill to repeal the Press 

Council Act, 1965, and to provide 
for certain matters incidental there
to, be taken into consideration.”

SHRI SAROJ MUKHERJEE (Kat- 
wa): Mr. Speaker, Sir, I rise to oppose 
the Press Council (Repeat) Bill.

The Minister in his explanation has 
put all the blame on the Press Coun
cil for not achieving the objectives 
for which the Press Council was cons
tituted. The functions of the Press 
Council were, the building up of a 
code of conduct for newspapers, news 
agencies and journalists in accordance 
with high professional standards, en
suring on the part of newspapers, etc., 
the maintenance of high standards of 
public taste, fostering a due sense of 
both the rights and responsibilities of 
a citizenship and encouraging the 
growth of a sense of responsibility 
and public service among all those 
engaged in the profession of journal
ism, The Press Commission was set 
up with a view to strengthening the

freedom of the press. They suggested 
all these measures. If we look at the 
Press Council (Repeal) Bill in an 
isolated manner, we will not do jus
tice to the Presg Council for what it 
has done. But if vre look at all the 
three Bills together, the Press Coun
cil (Repeal) Bill, the Parliamentary 
Proceedings (Protection of Publica
tion) Repeal Bill and the Prevention 
of Publication of Objectionable 
Matter Bill, what we find is that it is: 
not the Press Council or the people 
outside the Government who are 
scuttling the press freedom but it is 
through these three Billg together the 
Government are launching a drive to
wards authoritarian rule, the curtail
ment of press freedom, striking at the 
very root of the freedom of the press 
which has a pivotal position and th4 
vital role to play in strengthening 
democracy. This is being done by the 
ruling party and the Government.

The Press Council Act was enacted 
here, in this Parliament, on the valu
able suggestions and recommenda
tions of the Press Commission. They 
gave so many suggestions. But if we 
take only the Press Council as sug
gested by them, we won’t do justice 
to it. After a huge labour, in their 
wisdom, they gave a very valuable 
document containing various recom
mendations the major part of which 
was not implemented. Now, the 
Minister and the Government has put 
all the blame on the Press Council.

This is in order to cover up their 
own failings and their own failure to 
implement the major recommenda
tions. A major recommendation was 
to change the Press structure. Now, 
we are facing here in India a mono
poly newspaper structure, with the 
monopolists controlling it. The Min
ister said ‘we are thinking about it 
and we are trying to delink* and go on, 
but within these few months, they are 
going on growing—the Indian Express 
chain, and the Hindustan Times groups 
have been amalgamated. By these 
measures, you are not really going to-
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delink or curtail the power of the 
monopolists in our national press, the 
Indian Press. That is why I said that 
you have covered up your own fail
ures and are putting all the blame on 
the Press Council. The Press Council 
might have done some wrong and 
might not have done what was expec
ted of it; there may be many such 
things on record, but there are also 
good things. We said that its com
position is such that it cannnot help 
the growth of freedom of the press 
and it cannot help the working jour
nalists’ interests and that is why all 
Parties demanded—and there was 
a discussion on it—that the Press 
Council should be re-constituted and 
so on. Because the Members of the 
Press Council refused to function pro
perly, there was criticism by the 
press; the journalists criticised the 
Presg Council’s functioning and ro on. 
It is true we said that the Press Coun
cil should be reconstituted democra
tically with representatives of the 
working journalists with heavy weigh- 
tage and 'representatives of all sectors 
connected with newspaper industry 
on it. A democratically constituted 
Press Council woulg have "been better; 
there is no doubt about it. But Gov
ernment, instead of going that way— 
that is, instead of improving the func
tioning of the Press Council and im
proving the measures by which press 
freedom can be strengthened—are 
going to control the entire press of 
our country. The Hon Minister said 
the other day that they were thinking 
of delinking; but what are they think
ing about this for years together? 
What does delinking mean? We want
ed delinking of the press from mono
poly interests, vested interests as well 
as Government interests. That is why 
it was suggested that public corpora
tions should be formed to run the 
news agencies and newspapers so that 
the newspaper industries are not 
attached to other industries. The big 
industrial magnates are not ready for 
such a body—corporations to run the 
news agencies and newspaper. This

is not being done and we do not know 
when it will be taken up by the Min
istry. They don’t want to do it; they 
want to control the Press, Otherwise, 
what do this pre-censorship, all these 
Ordinances, etc. all point to? They 
point to the fact that you cannot do 
anything and you cannot think freely, 
write freely. Then, in course of time 
these working journalist, the editors, 
etc. won’t be able to write freely as 
they think. That means that after 
sometime national intellects will be 
corroded; there will be a collapse of 
national talent. This is what is going 
to happen if you continue this process. 
The process is one of erosion of press 
freedom.

Day before yesterday our colleague 
Mr. Bhattacharya was saying that 
even Mr. Samar Mukherjee’s speech 
in Lok Sabha was sent for pre-censor
ship and, if you will just see, every 
page was cut out and of the seven 
pages, only 3-4 paras remain. Out of 
460 lines, only 2o lines have been al
lowed for printing. This is a speech 
made in Lok Sabha. When it is taken 
for pre-censorship, what the officer 
does is cutting out everything except 
three or four lines on each page That 
means, with the permission of the 
Speaker, a Member can speak here 
many things, but they cannot be pub
lished for the benefit of the people. 
This is nothing but adopting a double 
standard The MPs can speak; the 
Speaker can allow them to speak, but 
the journalists, editors and reporters 
cannot write that. There, the common 
law of the land will be applied, but 
for us here it will not be applied. 
Why? Are we so privileged? Why 
should there be this double-standard? 
We can speak anything here, but that 
should not be given to the people by 
the editors, writers and journalists. If 
they reproduce them, they will be 
taken to task, they will be imprisoned. 
What î  this? This ig fantastic. That 
is why I say that the Press Council’s 
major recommendation must be im
plemented and that the Press Council
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Act should not be repealed. A demo
cratically constituted Pres* Council 
'Should be there. The Act should only 
Tje amended and not repealed As to 
how the Press Council should be 
constituted and all that, you can have 
suggestions from Lok Sabha, Rajya 
Sabha and from outside editors, jour
nalists and all those persons and then 
you can proceed smoothly for the 
strengthening of the freedom of the 
press.

He said that a code of conduct and 
ethics for journalists and newspapers 
was not evolved by the Press Council, 
but this Central Committee of Editors 
had so soon evolved a code of con
duct. In fact, we said, if a Central 

'Committee of Editors was to be cons
tituted, the editors of the papers run 
by the Opposition should also be in
cluded there, but Mr. Shukla did not 
even reply to that letter. That means, 
it consists of only those who have 
surrendered to the Government, those 
press barons and editors who have 
surrendered to the Government. Hie 
■working journalists say that their 
■owners, the press magnates, are re
conciled to censorship. They say that, 
previously, the owners were censor
ing, and n°w the Government is cen
soring. That is why I say that the 
talents of the working journalists will 
"be eroded, the whole nation’s talent 
will collapse. ‘ Previously, the owners 
■were censoring, saying *Do not write 
this, do not wTite that, write like this’ ; 
and now the Government is censoring. 
What will they write then? This is 
the position.

Therefore, by passing this Bill, you 
are not going to strengthen press 
freedom, nor are you going to streng
then democracy. It is a step towards 
authoritarian rule and scuttling press 
freedom altogether. You should think 
over it many times before you take 
such a decision. These three Bills 
together will strike at the very root 
of our press freedom which is the 
central point, which is the pivotal

point, for strengthening democracy. 
Therefore, I oppose this Bill. This 
should not be passed by this House. 
The Press Act should be there, a de
mocratically constituted Presg Coun
cil should be there, and with that end 
in view, he should a™end the Press 
Act and he should not repeal it «*s he 
seeks to do by this Bill.

SHRI ANANTRAO PATIL (Khed): 
Sir, I rise to oppose the Resolution 
moved by my good friend, Mr. 
Sequeria, and I support the Bill mov
ed by the hon. Minister for Informa
tion and Broadcasting.

Mr. Sequeira was very emotional 
and sentimental about the Ordinance 
which has been promulgated and he 
felt hurt that the institution of the 
Press Council would be no more in 
this country. On the other hand, I 
should have been hurt because I was 
a Member of the Press Council for the 
last seven years. I have known it. I 
have worked in the Press Council. If 
I were to tell this House about the 
functioning of the Presg Council and 
about its acts of commission and omis
sion, the Members opposite including 
Mr. Sequeira will have to take the 
resolution back and would support the 
Bill moved by the hon. Minister.

I do not want to go deep into the 
history, how the Presg Council came 
into being, but I will have to tell this 
House that this wag really an import
ant recommendation of the Press Com
mission which was set up in 1952. Be
fore that in this House in early 50s, 
a discussion did take place about the 
newspapers, the press industry, the 
journalists, the code for the journalists 
etc. and on the pattern of the Royal 
Commission which was set up in Bri
tain, the Press Commission 
was set up here in this country 
under th  ̂ Chairmanship of Justice 
Rajadhyaksha and eminent persons 
like Dr. Zakir Hussain, Acharya 
Narendra Dev, Shri P. H. Patwardha*



151 Slat. Resl. re. Press JANUARY 28, 1978 Stat. Resl. re. Press
Council (Repeal) Ora. & Bill Council (Repeal) Ord. & BUI

[Shri Anantrao Patil]
Shri T. N. Singh and other big luml> 
naries worked on the Press Commis
sion, and brought out a very import
ant document. The report was sub
mitted in 1954 and an Act in this 
House was passed in 196s and in July, 
1966 the Press Council was set up.

From the very beginning of this 
Press Council, when Mr. Justice 
Mudholkar took over as Chairman, 
things were not moving properly. One 
o£ the main objective of the Press 
Council was to preserve the freedom of 
the press and the other objective was to 
maintain and improve the standards 
of newspapers and news agencies. Be
sides these objectives, there were some 
functions which were expected to be 
discharged by the Pre% Council. I 
will narrate some of them; these were 
building up a code of conduct for 
newspapers and news agencies and 
journalists, maintenance of high 
standards of public taste, and encou
raging growth of sense of responsi
bility and public service. The Govern
ment, however, felt that the institu
tion of Press Council was not able to 
carry out its functions effectively to 
achieve its objectives and, therefore, 
the Government has taken a decision 
to repeal the Press Council Act.

The very composition of the Press 
Council, according to me, was very 
heterogeneous. Conflicting interests 
were there on the Press Council includ
ing the proprietors of big news
papers, their managers, the working 
journalists, the editors, some laymen 
and some people who were not know
ing what journalism and what news
paper industry means. What We were 
doing for the last 6-7 years mainly 
was that any individual or any citi
zen of this country could make a com
plaint to the Press Council that such 
and such newspaper has, published this 
thing and that he should be brought 
before the Press Council. The pro
prietor or the editor of the newspaper 
used to come and appear before the 
Press Council; we used to hear him, 
he used to engage a pleader or an ad

vocate. Because sufficient powers and 
strength were not given to the Pram* 
Council, what we were doing was that 
we used to only to censure that news
paper. Even if there was a complaint 
against the State Government, the 
representative of the State Govern
ment used to appear before the Ptess 
Council and we used to censure them. 
And then, it was not obligatory on 
the newspaper to publish that new* 
of censure.

About the freedom of the press, was 
the Press Council in a position lo> 
maintain or preserve the freedom of 
the press? Have we ever tried to 
improve the standards of Journalism 
and journalists? Have we ever looked 
whether the newspapers or the news 
agencies are functioning well or not?- 
The Press Commission had said that 
concentration of ownership was 
growing and monopolistic and res
trictive practices were taking place, 
but the Press Council was not able to> 
look after all these important matters, 
and even after two modifications—two 
committees were appointed so that the 
Prefs Council could become more 
effective, more purposeful and more 
beneficial—the experience was in the 
reverse Besides the maintenance of 
the highest standards of journalism it 
was also expected of the Press Coun
cil that they would help in the matter 
of recruitment of journalists and that 
they should be provided with educa
tion also, but the Press Council did 
not do anything about that also.

About the delinking of newspapers 
and about the diffusion of ownership, 
the Press Council was asked by the 
Government to give its opinion, but 
the Press Council could not give it 
because as I told you in the beginning, 
the representation, the members on 
the Press Council were of such a hete
rogeneous character that there used to 
be conflict every time. Once it so hap
pened that the Working Journalists’ 
Federation could not send their mem
bers and then what happened? There 
was a charge on the selection com
mittee of which the hon. Speaker, the
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bon. Chairman ol Rajya Sabha and 
the hon. Chief Justice of the Supreme 
Court were members and they decided 
to resign from their positions because 
there were charges in the newspapers 
about the method of selection.

So, the institution of Press Council 
which was very important and which 
was very essential for the growth ol 
the newspaper industry in the country 
could not grow in strength and in 
.prestige. So, nothing was left with the 
.government but to repeal the Press 
■Council Act. But I would urge upon 
the Minister that this is only the begin
ning, not the end in itself. After the 
repeal of the Press Council Act what 
is the government going to do about 
the recommendations of the Press 
Commission and about the expecta
tions made by the government of the 
Press Council?

Now, aboui the news agencies, the 
JPress Commission has said that there 
should be a corporation which could be 
viable and very effective and also 
that there should be competition. Ihe 
Press Commission also said that it 
would be better if there could be two 
•competitive news agencies. The four 
.teleprinter news services which are 
•essential for the country, viz., the 
PTI, the UNI. Hindustan Samachar 
and the Samachar Bharati are not 
economically viable and they were not 
in a position also to serve the news
papers in the country and give news 
outside the country to project the 
image of the country. Especially, the 
Hindustan Samachar was staffed main
ly by the RSS and Jana Sangh people. 
And the Samachar Bharati was entire
ly dependent on the public funds. PTI 
and UNI are managed and controlled 
by the big newspapers which means 
the big business houses. I am very 
-Jilad to know that all these four news 
agencies have agreed to merge usd 
amalgamate together to form a news 
‘corporation. Obviously, the Ministers, 
M̂r. Shukla ancTTiis Deputy, Mr. Sinha 

Jirftre taken a lot of effort and pain
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and made the management and the 
employees association to come to
gether and they have agreed that a 
corporation could be formed in this 
country which will be more useful to 
the newspapers including small news
papers and also we will be able to pro
ject our image outside the country in 
a better way. The decision of an in
dependent news agency or corporation 
was taken. 1 think, at the Lima Con
ference where it was felt necessary 
that the non-aligned countries should 
have not onlv an international domi
nant news agency but we should have 
our own news agencies which will oe 
in a position to cover outside India in 
a better way.

Now. after setting up this corpora
tion, questions will arise whether this 
news corporation is going to n'ake a 
distinction between big newspaper 
and small newspaper, whether there 
will be classified news services, whe
ther small and medium newspapers 
will be charged less and big news
papers charged mare, whether on the 
management and the editorial side, the 
directors of the existing new* agencies 
and big newspapers are coining aRd 
whether directors from small and 
medium newspapers are also taken— 
all these things are of detail and I do 
not want to go into them.

As far as de-linking is concettfed, 
this is a must. Government has been 
saying for the last four years i. e. 
from 1971. that they are thinking of 
de-linking press from the big business 
houses. Why are we demanding this? 
This is because the Editor to-day is 
not free to write in the interest of 
the nafiffn, in the interest of the peo
ple but he writes in the interest of 
the big businessmen so as to pursue 
their interests. He is ‘His Master’s 
Voice’. Unless <Es Editor is freed 
from the pressure of the big business 
house, I think, there would not be a 
real freedom of the press. If the Press 
Council is abolished, this does not at- 
fect the freedom of the press. The



155 stat' Resl re Pres* JANUARY 28, 1976 StaU Res I re. Press 156
Council (Repeal) Ord. & Bill Council {Repeal) Ord. k Bill

Press Council had not been taking pro
per care of the future of the news 
paper profession or newspaper indu
stry of the journalists in this coun
try They never thought about these 
things nor did they give time ior it 
Now, on whom does the responsibility 
lie? is it the Government, or burea 
ucracy or the sovereign Parliament 
which is, going to take care of the 
newspaper industry or the newspaper 
profession? In a developing coun 
try—a democratic one like India— 
newspaper is one of the most import 
ant and vital media of communication 
available to a common man m the re
motest village What has happened 
during the last twenty vears? There 
has been a tendency ol concentration ot 
newspapers There has been a ten
dency of monopoly and restrictive 
practices as mentioned by the Diwakar 
Committee and again by the Fact 
Finding Committee Government 
has to look into them Government 
has to see that monopoly does t ot 
exist m this country More attention 
should be given to District Regional 

i papers which are called small and me 
dium newspapers Metropolitan pap 
ers take the lion’s share in the ad
vertisement from the Government and 
commercial advertisements too Is
Government taking any steps to see
that the advertisements from the Pub
lic Sector Corporations are canalised 
through DA VP and there is equal d»s 
tribution of the advertisement’  The
rates which are quoted by the big
newspapers to DAVP are very high 
Thev dictate to the Government or to 
the DAVP—if you accept our rate, 
then we can accept your advertise 
xnent, otherwise not I want to ask 
the hon Minister as to why he is 
afraid of big metropolitan newspapers 
groups or combines

Mr Saroj Mukherjee said, “When 
we were talking about delinking, and 
diffusion of Press in this country, a 
reverse process started and big news
papers started combining themselves” 
Now the Hindustan Times Group and

Indian Express Group have combined 
together What will happen in this, 
country’  Almost m all the State 
capitals, they will have one paper ot 
their own m each language—in Eng
lish, Telugu, Tamil, Marathi, etc. 
With the Restrictive Trade Practices,, 
all the small and medium newspapers 
will have to meet a catastrophe

I may give you an example in this 
regard Newspaper is taken from 
Bombay, or from Delhi, m the morn
ing at a distance of 300 to 400 miles 
in their own vehicles by the big. 
newspaper group Suppose from Bom 
bay, they go to Kolhapur If there 
are two or three small newspapers 
over there, people are not prepared to 
purchase the local paper, because the 
newspaper given by the big news
paper group has more pages and has 
less price

Regarding price page schedule, so 
many times, discussion has taken 
place. Every time, we are told that 
the Supreme Court has struck dovo 
pnee-page schedule and Government 
was, therefore not in a position to do 
anything

13 00 hrs

The Diwakar Committee suggested 
that under the Essential Commodities 
Act you could have done like this, you 
could have fixed price of newspapers 
as per tne number of pages You 
could have fixed the quantum and 
space of advertisements and so on 
There are various methods by which 
you could have helped small and medi 
um newspapers All these things 
should be looked into by the Minis
ter I Hope that this will be attended 
to by him I know about the Minis
ter’s efforts in the direction of Having 
tVus News ‘Corporation which will be 
very useful, which will increase the 
prestige of this country, not only with
in the country, but outside the country 
I hope he will take it up seriously and 
take efforts for delinking of the pses* 
also and about the healthy growth of
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the press industry and not lopsided 
growth of press industry. X hope he 
will look info all aspects as far as 
news is concerned, advertisements are 
concerned, training of journalists, etc. 
is concerned. I hope he will see to it 
that in the next two years or three 
years the state of affairs in the news
paper industry is entirely changed and 
we will have a very healthy, progres
sive, nationalist press in this country. 
With these words 1 support the Bill. 
Thank you.

MR. SPEAKER: Before I call the
next speaker, I would like to make a 
request to the House. There are a 
large number of bon. Members who 
want to speak and if all of them have 
to be accommodated, they should be 
brief, and strictly relevant. We have 
got only one hour left for this Bill,

SHR1 S. M. BANERJEL' (Kanpur): 
Time should bo extended.

ISttR. SPEAKER: No. You should 
confine yourself only to this Bill. If 
there are other subjects you can lake 
them up on some other occasion. Any
way, you can continue, Mr. Banerjee.

SHRI S. M. BANERJEE: I rise to
support tKe Bill. I congratulate the 
Minister for bringing this legislation 
for abolition of the Press Council. It 
is not my opinion but even many good 
newspapers have given their opinion 
in their editorials. I am reading from 
the editorial of National Herald of 
10-1-1976. It says:

“The ordinances relating to the 
press which the President has pro
mulgated are, &s explained, intended 
to enable the Press to be ‘truly free’ 
and enable it to 'be free from vested 
interest*.”

Then it says:

‘The ordinance repealing the Press 
Council Act will be widely welcomed 
because the Press Council has been 
more a farce than an effective instru
ment of self regulation.'

It is not my opinion. It is the opinion 
given by one of the topmost journalists, 
Mr. Chalapathi Rao, I have before me 
the sad experience of a member of the 
Press Council. Mr. B. K. Joshi. This 
is what he says:

‘My five years' membership of the 
Press Council was a frustrating ex
perience. When I look back on what 
the council ~"38EIeved during this 
period, 1 feel that much of the time- 
wag taken by inconsequential mat
ters and the vital issue of establish, 
ing standards of journalistic ethics 
was left largely untouched. It was 
an era of wasted opportunities.'

I can assure Mr. Sequeira that I am 
for the freedom of the Press. I am 
quoting the words from a very eminent 
member of the Press Council, Mr. 
Joshi. This is what he says:

‘Whenever advertisements to news
papers were threatened, they were 
deeply affronted and equated this 
with attacks on the freedom of the 
Press. But when any issue of palp
ably unjustified victimisation of a 
working journalist under Govern
ment or other pressures came up, 
they did not react with the &ame 
vigour.’

And today, when the Press Council is 
being abolished, the professional 
mourners have started mourning 
for the Press Council. What I 
feel is, this action should have been 
taken long ago. That is why I say, I 
welcome this Bill. But, Sir, abolition 
of the Press Council should not le.sult 
in advantage lo some others.

Now, Sir, about the abolition of Pressr 
Council, I will again quote from 
National Herald:

“Th© abolition of the Press Council 
has left the Government with an 
advantage. The failure of self-regu
lation, rather its utter absence, has* 
enabled them to bring back Rajaji’w 
Press Objectionable Matters Act in-
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, another form and with another name 
but in a more Draconian manner. 
While a minority of the Press, Com
mission was totally opposed to Raja- « 
ji’s act and urged its repeal, the 
majority recommended that it should 
be allowed to lapse since the princi
ple of self-regulation was to be in
troduced and a machinery for it was 
to be set up."

Who were the Members who totally 
opposed and who were those Members 
of the Press Commission who said 
that it should be allowed to be lapsed. 
They were Jaipal Singh, Challapathi 
Rao and Mam. They said it should 
be allowed to lapse and it lapsed in 
1951.

After the abolition of the Press 
Council another difficulty had arisen.
1 would like to get a clarification from 
the hon’ble Minister. I quote fxom 
Economic and Political Weekly:

"Also issued on December 8 was a 
third ordinance abolishing the Press 
Council. As a result, the Press 
Council will cease to exist oa De
cember 31. Interest here centres 
mainly on the so-called Vergtaese 
case before the Council. K. K. Bula, 
chairman of Hindustan Times is 
fighting a legal battle to prevent the 
Council from pronouncing its verdict 
in the case. Now. with the ordin
ance, he will have won the battle 
if he can hold out till the end of the 
year.”

.End of the year, viz., 31st December 
has gone. The new year has started.
Mr. Birla will immediately say what
ever the Press Council has said is 
finished. What is the protection by 
Government after the abolition of tne 
Press Council to those journalists who 
do not agree with his views and poli
tics? What will happen to them?

Further, Sir, another thing has hap
pened. The hon. Minister has said 
about merging all the news agencies, 
that it, PTI, UNI, Samachar Bharati
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This has been said exactly at <* time 
when the two big capitalists are also 
uniting together, viz., Mr. R. N. Goenka 
and Mr, K. K. Birla. According to the 
new definition by some of the high-ups 
in the Government Mr. Birla is a 
socially-conscious businessman. 1 'nat 
is a new term. 1 have nothing against 
him but this socially-conscious busi
nessman has become the Chairman of 
the other group. This unification oi 
the two groups has really created so 
many problems. What will happen to 
the news agencies and the small news
papers once the giant starts function
ing. With Mr. K. K. Birla and Mr. 
Goenka coming together they may 
embrace Shn Shanti Prasad Jam very 
soon. I do not know. Sir, when the 
four agencies merge together into one 
—they are also trying to merge into 
one—I request the Minister to consider 
again whether time has not come when 
delinking and diffusion of press owner
ship Bill has to be brought.

1S.10 hrs.

LMr. D e p u ty  S p e a k e r  in the Chair]
Shrimati Nandini Satpathy, when 

she was the Minister here, assured us 
about the delinking and diffusion ot 
press ownership. But she became 
the Chief Minister of Orissa State and 
we were left where we were. In this 
connection, the Working Journalists 
have constantly been asking the Gov
ernment to bring about this legislation 
for their satisfaction.

Then Shri I. K. Gujral came. He 
had also Assured us in this House, in 
the other House and in the Central 
Hall that he would bring forward a 
legislation for this purpose. But that 
also resulted in no action. Now, Sir. 
Shri V. C. Shukla, who has both cour
age and conviction, has become the 
Minister and I hope that he will bring 
a legislation either in this session or 
in the next session Sot delinking the 
press ownership. I hope he would



161 St at. Real. re. Press MAG HA 8, 1897 (SAKA) Slat. Res I. re. Press 162
Council (Repeal) Oid. & Bill Council {Repeal) Ord. & Bid

remain as Minister of this Ministry 
an<} he would not be shifted to some 
other Ministry.

MR. DEPUTY-SPEAKER: But is that 
a part of the Bill, that is, delinking of 
the press ownership?

(Interruptions,)
SHRI S. M. BANERJEE: Sir, this is 

one of the recommendations of the 
resolution. Therefore, I would request 
the Minister to go ahead in this matter 
and bring forward this Bill in this ses
sion itself. First of all I want that 
there should be some code of conduct 
established in consultation with the 
Working Journalists and their organi
sation, namely Indian Federation of 
Working Journalists. If there is an
other Press Council or any other of 
this kind is formed, at least Indian 
Journalists should be invited. They 
should be taken in the Council. Now, 
I would read out the resolution on .the 
Press Council, passed by the 15th 
Session of the IFWJ at Gandlvnagar 
in April, 1971.

“If the Press Council cannot be 
mended, the Indian Federation of 
Working Journalists will not be un
happy if it is ended.”

So, Sir, 1 would request you to take 
into confidence the Working Journa
lists in forming another Council, what
ever the shape may be. It is very 
necessary to delink the press owner
ship from the proprietors and Govern
ment should take action on this imme
diately, especially at a time when Birlag 
and Goenkas are uniting. I am the 
President of the PTI employees’ Unions 
and on behalf of my organisation, I 
have given him all support. We have 
supported Sbri Shukla in his efforts to 
make one Corporation of PTI, UNI, 
Samachar Bharati and the Hindu 
Samachar. We shall also support his 
efforts to bring forward the legislation 
meant for delinking and diffusion of 
press ownership. With these words, I 
support the Bill and I hope the Minis
ter will give an assurance to the House 
about the delinking of the press owner
ship.

MR. DEPUTY-SPEAKER: I must

confess that I did not read the Press 
Council Act before coming to the 
Chair. But I have a great doubt 
whether delinking of the press owner- 
ship is one of the responsibilities with 
which the Press Council was charged. 
I have my doubts.

SHRI SURENDRA MOHANTY (Ken- 
drapara): Mr. Deputy-Chairman, Sir...

AN HON. MEMBER: He is Deputy- 
Speaker.

SHRI SURENDRA MOHANTY: 1 
apologise.

MR. DEPUTY-SPEAKER: If you call 
me Deputy-Chairman, I am promoted, 
because that is a higher House!

SHRI SURENDRA MOHANTY: Mr. 
Deputy-Speaker, Sir, this amending 
Bill is yet another instance of how a 
good institution is being made a vic
tim of this power-crazy government. 
The Press Council was so indispens
able and so vital to the growth of news
paper industry, both qualitatively and 
quantitatively, that in 1971 and in 
1973, twice its term had been extend
ed. There is something called double 
talk. We now find double thinking in 
this government. On 26th August, 
1969, the predecessor of my hon. friend, 
Shri Shukla, Shri I. K. Gujral, in the 
course of his reply to the discussion 
on the Press Council (Amendment) 
Bill had said:

“As a member of the Congress 
Party and of the Government, I 
can say, as I have said earlier, that 
for us freedom of the press is not 
a matter of policy, but it is a mat
ter of commitment”

That was the raison d'etre for the 
Press Council. The annual report of 
the Ministry of Information and 
Broadcasting for 1973-74, paying hand
some encomiums to the Press Council, 
says in page 65:

“It was with a view to preserving 
the freedom of the press and main
taining and improving the standards 
of newspapers in this country that 
the Press Council of India was set up 
under the Press Council Act, ltfC5.”
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fShri Surendra Mohanty]
'Chis is the background of the Press 
Council and how it came into existence 
in pursuance of a lecommendation ol 
the PresB Commission The minister 
could now have hanged it all right, but 
he should not have given it a bad 
name

He said that the Press Council aid 
not ioimulate a code 01 conduct ior 
the guidance of the newspapers in this 
couniry But the Press Commission * 
had recommended tne tormulattou of a 
code ot ethics, the code ot conduct did 
not occur there But when Parlia
ment actually came to enact this legis
lation in 19b5, it made a very vital 
departure from the recommendation 
and laid down that the Council should 
only build up a code of conduct for 
newspapers

MR DEPUTY SPEAKER Cede of 
conduct without standards 

SHRI SURENDRA MOIiANTY Ihut 
is m section 12 of the Press Council 
Act

‘ The object ol the Pi ess Council 
shall be—

vd) to build up a code ot con 
duct for newspaper ,̂ icws 
agencies and journalists in 
accordance with high pro
fessional standaids”

Sir jou are a Professor of English 
Liteiature and you can very well dis
tinguish between formulating a code 
of conduct and building up a code of 
conduct Rome was not buil* m a 
day Building up a code of conduct 
requires a long period of gpstation 
Even though the Press Council has 
rubbed me on the wrong side is a 
working journalist many a time, I 
should say that through the large body 
of case laws which the Press Council 
had brought out, a code of conduct 
was in the process iof being built up. 
In its last report tor 1973, the Press 
Council itself has said

“Thus the Council had taken the 
view that it was neither necessary 
nor fo ib le  to draw up a comprehen

sive code, but to build up in course 
nf time a body of case law gathered 
from the principles formulated m its 
adjudications in the several concrete 
cases ’

In spite of this statement ol tne 
Press Council itself that it was not 
possible to formulate a coJe oi con
duct though it was possible 1o build 
up in course of time a body of case 
law, may 1 ask in all humility, from 
the hon Minister, why did the Gov 
eminent not wind it up ind why did 
they extend its term?

S11, again paying handsome tributes 
to the Press Council, Shri Grujrul had 
stated ‘ Perhaps this would sumte to 
say that the Press Council has handled 
D2 complaints against newspapeis and 
7 cases of threat to the free lom of the 
Press upto June, 1969 This compart ■> 
very favourably with the record ol the 
British Piess Council which dealt with 
less than 20 cases m a year during 
the first six >ears ot its existence 
Now, my hon friend says th?t this is 
a superfluous and redundant b"»dy In 
1973, the total number of cases which 
the Press Council had to handle was 
lid The Press Council was aitiacting 
more confidence The profession was 
relying more and more on the Press 
Council for guidance when the Gov 
eminent had come with this Act 
During the year under re\ iew, the 
Council received 32 complaints against 
State Governments and other-, ui der 
Section 12 of the Act m respect of 
interference with the freedom cf the 
press

I know that the abolition of the 
Press Council was the logical conclu 
sion to the power hunger of the Gov
ernment When it was going to do 
away with the freedom of the Press, 
the natural corollary was for the aboli
tion of the Press Council which wa* 
entrusted with the task ol preserving 
the freedom of the ’Press The hon 
Minister In eovirse of his introductory 
speech has said that the Coun
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has never reprimanded jourivuit.ls und 
newspapers whenever th(»v attacked 
our democracy.

SHRI VIDYA CHARAN SHUKLA:
I never said that.

SHRI SURENDRA MOHANTY: 
Then, what did you say?

SHRI VIDYA CHARAN SHUKLA: 
You have heard what I said.

SHRI SURENDRA MOHANTY: 
When I interrupted the Minister, 1 
asked him; “Did the Govern
ment bring it to the notice 
of the Press Council as pro
vided for in this law.” The hon. 
Minister said: “The Press Council
should have taken notice suo m olo” . I 
would say that why did you not bring 
it to the notice of the Press Council? 
Why you remained silent? Why did 
you extend the term :>f tb'i Press 
Council; it is oniy 10 give bad name 
to tue cuuucu 10 naag 11. W uu
these worus, 1 oppose me «m.

SHRI P. G. MAVAUAiNxvAxv (,rt.um.fc- 
(iauauj: ivir. uepuiy -opeaiter, bir, 1 
oppose im» jbiU oecause ute leinedy, 
namely, uie repeal 01 tue n e ss  coun
cil AC 1, is not going to cuxe uie Ui&eaae.
II the disease is tne promeai oi. ycuuw 
pi eats, luts pi.ouU.-m 01 mueceut wi nirgs 
in the newspapers, tne proulem ot un- 
ae îrduie auacfl.& ua me incuvtuudis m 
public lite, if these are the pouus, d  
ueieeis aau disease, ao you want the 
remeay 01 abolishing the .Press. Coun
cil? I am sure, we want all thuac 
undesirable things to go, because i 
ieel that it is not .freedom of the 
Press, but licence of the Press. But 
surely, if the Press Council is aboli
shed, as the Minister is seeking to do 
by this bill, would it really cure the 
disease? Why point is thut tne pro
blem and the disease will remain and 
will persist, because the abolition 01 
the Press Council is no solution. The 
Minister, 1 must say—I heard him 
with great care and attention when he 
moved for the consideration of this 
Bill—has been too harsh on the work-
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ing of tho Press Council. Can we 
really be too sure on vither side— 
either to condemn the Press Council s 
functioning or to praise it—becau&e 
the life of the Press Council has hard
ly been one decade?

SHRI VIDYA CHARAN SHUKLA: 
It was 11 years.

SHRI P. G. IViAVALa NKAR: It wa* 
established, according to >our state
ment, on the 4th July, 1966. It is not 
lor even 10 years that this Council 
has functioned; is it not too short a 
period to pronounce a judgement? I 
am not saying that it has done alt 
good work and that there is. .lothina 
to criticize m its functioning; Lut lt>t 
us not be too sure either m condemn
ing or praising its tunctiouini*, becausc 
the time has been rather too shor:. 
That is why I said that the Minister 
has been rather unwind ancJ ruther 
harsh when he talked about its func
tioning. If you see the Minister's 
own statement, he says that :t was sei 
up in 196*6. I quote from his state
ment; he says that the Press Council 
was set up:

“mainly with the object of main
taining and improving the stan
dards of newspapers aim news 
agencies and to preserve the free
dom of the Press. The functions xo 
be performed by the Press Council 
under the Press Council Act,
1965 included, among other
things, the building up of a 
code of conduct for newspapers, 
news agencies and journalists
in accordance with high profes
sional standards, ensuring on the 
part of newspapers, etc., the main
tenance of high standard of public 
taste, fostering a due sense of both 
the rights and responsibilities of 
citizenship and encouraging the 
growth of a sense of responsibility 
and public service among all those 
engaged in the profession of journa
lism...”
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We all agree with these laudable 
objectives. I want to ask the Minis
ter straightway whether he is honest
ly in a position to say that di ring 
the last 10 years or less of the Press 
Council's functioning, whether it has 
not done anything to promote the 
laudable objects of the Press Councils 
functioning—which he himself has 
detailed in his Statement of Objects 
and Reasons Now, Sir, see the 
interesting wording oi the Minister s 
statement:

“It was felt that the institution 
of the Press Council was not able 
to carry on jts functions effectively 
to achieve the objects for which the 
Council was established...”

What exactly is the delect that he 
has in mind? “It was felt”, he sajs, 
but by whom? Was it felt by the 
Government, by a section of the Press 
or by the public at large’  Was there 
any expression of an opinion in this 
country through various agencies that 
the Press Council has not been 
functioning well at all?

As a matter of fact, twice earlier, 
in recent months and years, the Pi css 
Council Amending Bill was coming 
Because of the difficulty viz. that the 
Nominating Committee consisting of 
the Chief Justice, the Speaker of this 
House and the Vice-President together 
were not willing to act as the nominat
ing committee, that bill was not 
passed when it was on the anvil; and 
nothing happend. But when that bill 
came more than once, the predecessor 
of my steemed friend—and I am sure 
the Resident Minister also—would not 
say that th6 Press Council’s function
ing was bad. Then, what happened 
suddenly between the discussions of 
this matter in the recent past and the 
discussions today, that compels the 
Minister to say everything unfavour
able to the Press Council? That is my 
point. After all, there must be a 
reason. Is it because the Press Council 
did not toe the line of the Government

since it declared the “Internal Emer
gency"? Is it because the Press 
Council did not want to go all the way 
with the Government and approve of 
what the Government has done with 
regard to the suppression of the free
dom of the Press and restrictions on 
Press through censors and all kinds 
of other controls’  Did the Minister 
want the Press Council to say that 
they were good? If not, he must ex
plain in some more detain; that is my 
point, he must explain as to how he 
considers, the Government considers 
that the effectiveness of the Press 
Council’s functioning was not there. 
Government cannot themselves be the 
sole judge or deciding authority in this 
matter.

We all agree that the press is not 
merely a commercial enterprise. The 
press in any country, and particularly 
in a democracy, is a kind of a public 
mission, a kind of a public welfare 
corporation, it is a calling The people 
who are running the newspapers are 
not merely running them for profit, 
they are running them for a profit in 
terms of encouraging the pub’ic to 
know the truth, encouraging the pub
lic to have decent tastes in under
standing the truth If that is what 
the pres, is for and not merely a 
commercial enterprise, then sure’y the 
ethics of the press does matter So, 
I want to ask the hon Minister if he 
envisages any such agency outside and 
independent of the Government, pre
ferably an agency composed of the 
pressmen themselves, to regulate, to 
chide, to warn and to encourage the 
press in its writings and doings.

There is, for instance, the All India 
Medical Council and there is what is 
called the ethics of the medical pro
fession If any member of the medi
cal profession does anything which 
goes contrary to the ethics laid down' 
by the Medical Council, out goes on 
order and that particular erring 
man has to behave. Even In regard to 
advertisements in newspapers by



medical men there are certain restric
tions, that it should not be in large 
letters etc. Surely we want ethics for 
the press, but who will provide it? 
Surely not the Government, surely not 
the tree will of the individual press
men themselves. There will have to 
be some kind of a press body com
posed of the press people themselves 
who will sit in judgement on their 
own brethren to find out whether they 
are acting in conformity with the ideas 
of the freedom of the press or not.

Therefore, the Press Council of 
India should not have been abolished.
It should have been renovated, re
structured, refurnished on such points 
which the l»on. Minister and Govern
ment and even the press people them
selves feel ueed reform, radical or 
peripheral.

The Press Council in the U. K. wos 
taken as our model. I am prepared 
to agree that the Press Council in this 
country did not really act or func
tion in the manner in which the Press 
Council in Britain has been function, 
ing. But it does not foVow from that 
that the institution of the Press Coun
cil itself is wrong. It only follows that 
taking the example of the British 
model, we have to see how it can be 
adapted to conform to our own con
ditions and requirements as also the 
temperament of the Indian people.

So, instead of summarily disbanding 
the Press Council, which the hon. 
Minister wants to do by this legislation,
I would urge him, in the interests of 
a healthy, free, vigorous pros':, which 
is very essential for a democracy, 
which must expect high stan
dards from its writers and
from the citizens who read
the newspapers, to come forward at 
an early opportunity with a Bill which 
will really make the people and the 
press function in a free and responsi
ble way, with what has been termed 
recently as atma anushasan by the
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‘Acharyas’ who met in Paunar Ashram, 
near Wardha. The initiative should 
come from the pressman themselves, 
not from the Government or any other 
outside agency. That is why I am 
unable to persuade myself to agree 
with the hon. Minister’s reasoning and
I, therefore, repeat my opposition to 
this Bill.

SHRI S. M. BANERJEE: On a pomt 
of personal explanation. You said 
when I was speaking that it was not 
a recommendation of the Press Coun
cil. The object of the Press Council 
was also to consider the delinking of 
the press, and it is borne out by the 
fact that a Member of the Press 
Council, Mr. B. K. Joshi, said:

“Two years ago there was a move 
from the Government about the de
linking of the newspapers. The 
Council felt that it should a’so step 
in in the matter and give its views.”

SHRI VIDYA CHARAN SHUKLA: 
Mr. Deputy-Speaker, Sir, I am thank
ful to the hon. Members who have 
taken part in this debate. The basic 
question that has been raised here 
is regarding the freedom of the press. 
As you well know, the freedom of the 
press is not a limited concept; it is a 
concept which is all-embracing. 
Therefore, I do not propose to deal 
with that concept, except in as much 
as it deals, or is connected with the 
Bill which is under consideration. 
After replying to the points that the 
hon. Members have raised, I will, with 
your permission, make certain general 
observations about this matter.

A point that has been raised by 
more than one member is regarding 
the proposed amalgamation, so-called 
amalgamation of the Hindustan Times 
and Indian Express. First of all, a3 
far as our own information goes, this 
is not true. If any such amalgamation
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has taken' place, pr is under contem
plation, we do not know anything 
about it.

SHRI S. M. BANERJEE: Mr. K. K. 
Birla has become the Chairman.

SHRI VIDYA CHARAN SHUKLA: 
"When I heard about this matter, 1 
tried to find out whether these two 
companies are amalgamating. I was 
'told that there is no move to amalga
mate these two companies. Therefore, 
this rumour must be set right once 
and for all. Even if there is any con
sultation between the two companies 
and if there is any inter-change of 
ideas or personnel between them, it 
must be of their own volition and 
the Government is not in any way 
connected with this.

Shri Saroj Mukherjee was speak
ing about the trends of authoritaria
nism. These trends are not visible to 
us now. They were visible to us be
fore the imposition of emergency. Then 
we could very clearly see in the press 
of this country how democracy was 
systematically being scuttled, parti
cularly by those big newspapers m 
the English language. The language 
newspapers also took their part m 
this. At that time, when there was 
danger to the freedom of the press, 
the press Council did not do anything 
to safeguard the freedom of the press 
The Press Council has never said that 
inroads were made into the freedom 
of the press by the Government. But 
there were innumerable instances 
when newspapers were being cont
rolled by the various business inte
rests and industrial houses in an un
healthy mainer Yet, the Press Coun
cil did not do anything worthwhile 
in that respect.

If Shri Saroj Mukherjee is a firm 
believer in the efficacy of the Press 
Council and its way of workmg, what 
prevented him at that time from 
taking these matters before the Press

Council as a complainant and getting 
their verdict? But nobfcdy totfe any 
such action. I do not blame Shri 
Saroj Mukherjee for not doing it b e 
cause I know that, along with other-,, 
he felt that it was an ineffective uric 
useless body and that at least in its, 
functioning it was not producing .m y 
result. If Shri Saroj Mukherjee, who 
himself is an editor of a paper and 
who is deeply involved m journalism, 
if he believed in the utility of the 
Press Council, he owes an answer to 
this House why he did not take >-e- 
course to the Press Council when the 
freedom of the press was boini' 
threatened.

So far as de-linking is concerned, 
Sir, you have been pleased to observe 
that this Bill does not deal with that 
and, therefore, I will not say anythin? 
about that.

MR DEPUTY-SPEAKER- P001 Mi 
Banerjee!

SHRI S. M. BANERJEE: In this
case I am a Robert Bruce

SHRI VIDYA CHARAN SHUKI.A- 
The working journalists were thf* 
greatest complainants of the way of 
working of the Press Council. One 
would imagine that one of the mam 
duties of the Press Council would be 
to safeguard the interests of the woi- 
king journalists and to allow them to 
function in a free and desirable man
ner.

As Mr Banerjee himself has said  
unless the working of the Press Coun
cil can be drastically amended, it w ill 
not help, and we went into this ques
tion. We could amend even the pro- 
sent Act of the Press Council in such 
a way as to make it effective and fflve 
it a shape in which it would be able to 
function according to the aspirations 
of the working journalists and a! 
those people who love freedom of th< 
Press.



conclusion, tijwrt this was not working
in manner in which it was meant The other arguments were all re~
to Mr. Mavalankar might say, but I do peated and there was a question of 
not agree with him, that ten years is effectiveness or otherwise. I would
* short period to judge the efficacy only draw attention to the state of
or otherwise of the public body. Ji Indian Press for the last five years
he says that we cannot judge it in and how it was going on. We could
one year or two years, it Is all right. easily see that there was no effective
I was surprised to hear from my check on the malicious or wrong ten-
learned friend Mr. Mavalankar that dencies of Journalism. The real duty
he did not find It enough to make up of the Press Council was to check the
his mind whether this was working malicious or wrong or bad tendencies
tH an effective manner or not. I am in Indian Journalism. All Members of
sorry to say that he is not right in this House would agree with me
this matter. A period of ten years that all was not right with the Press,
is more than enough. Anybody could If it was not right the Press Council
have Judged that thi<? body was not should have taken action on its own
working in the manner in which it and could have corrected it. If it
■was meant to work found that it did not have the power

to do so or if there was certain other 
action that Government had the power 

It is another matter that we did to take, it would have certainly re-
not lose hope; we kept on hoping commended that aud the Government
When this amendment was brought, would have taken into consideration
we thought that with the help of this that thing But nothing of the sort was
amendment, its working will improve done. Therefore, we find that a time
Even though we felt that this body has come when have to abolish
was not functioning properly and it this and think about a new system
required much better functioning; we under which we could do it.
were perhaps hoping against hope 
that it would improve and deliver 
the goods, but it did not Therefore, 
we had to take this decision, which 
wai inevitable, to abolish the Press 
Council, and think about some other 
thing, some other institution, method 
by which the laudable intention with 
which this Council was set up could 
be fulfilled, and that is what we are 
doing. In fact, in my openine remarks 
I had said that I would very care
fully welcome the opinions of hon 
Members about this matter so that we 
could go into this question and really 
set up something which will ensure 
genuine freedom of the Press in the 

■ country. Shri Anantrao Patil has 
' made good a^d constructive sugges

tions. We will certainly take them 
into account while we consider this

I would also submit before the 
House that the Prevention of Publi
cation of objectionable Matter Bill 
that I am going to move for conside
ration in the House and this particu
lar Bill which is under discussion are 
both, more or less, inter-connected 
one arising out of the other. Here, as 
the hon. Members might remember, 
the Press Council recommendation 
was made in order that the earlier 
Press Objectionable Matter Act could 
be repea’ed and it was repealed after 
the recommendation regarding the 
Press Council was accepted

Now, the wheel has taken a full 
turn and we have come to the conclu
sion that the Press Council has not 
been able to effectively check the fen-
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dencies for which this Parliament had 
earlier enacted a law and then it re
pealed that law in the hope that the 
Press Council would be ab*e to check 
such tendencies. This has really justi
fied the promulgation of these three 
ordinances.

These are the main reasons for 
that. X would assure the House that 
there is no mala fide and there is no 
intention to circumvent or limit the 
freedom of the press. This matter 
has been brought before the 
House only to ensure that we can 
find a better and more effective way 
to ensure the freedom of the press, 
to ensure the health of the Press and 
to ensure that the press can subserve 
the national interest and not destroy 
it as it was tending to do. With these 
words, I commend the Bill to the 
House for its acceptance.

SHRI ERASMO DE SEQUEIRA: Mr. 
Deputy-Speaker, the hon. Minister 
and my good friend, Mr. Vidya Cha
ran Shukla, was kind enough to invite 
me to attend the meetings that he is 
presently holding with the newspaper 
men to evolve some kind of a code 
for the press. One of the things that 
he did say was that if we felt the Press 
Council should be revived, by all 
means, We could say so and the Gov
ernment will consider it. This is what 
I undei stood. Sir, I ask you and you 
arbitrate___

MR. DEPUTY-SPEAKER: I will
■arbitrate in relation to rules.

SHRI ERASMO DE SEQUEIRA: 
Now the proceedings of the House do 
not reach the country. The only 
arbitrator we have is the Chair.

The question that I wanted to ask 
is: Who will believe that somebody
begins by destroying what is Pre~ 
pared to resurrect? I think, this is 
beyond the realms of any understand
ing.
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The hon. Minister was putting for

ward as one of the reasons, as one of 
the justifications, for the PreEs Council 
being repealed, the fact that when the 
amending Bill came before the House, 
there was a tremendous criticism 
about the functioning of the Press 
Council. Nobody says that the Press 
Council was perfect. It is natural, 
whenever an amending Bill comes 
before the House, the functioning of 
a body for which an amendment is 
suggested, is put under a microscope. 
This has been always the custom of 
the House; this is the duty of the 
House. We come forward and criticise 
the Government here every morning. 
Does it mean that the Government Tiaa 
to be repealed? We only do that to 
try and improve the functioning of 

the Government. That is why we 
criticise. Now, of course, the term 
has ended. The question of improv
ing the functioning of Government 
does not arise because on 18th March, 
they have lost their mandate and they 
must go to the people. If thcv do not 
go to the people, they are illegiti
mate----

MR. DEPUTY-SPEAKER- Your 
favourite theme.

SHRI ERASMO DE SEQUEIRA: 
That is the only theme. What other 
theme is there?

I was somewhat fortified by the 1 
speech of my hon. friend, Shrj S M. 
Banerjee, ihat he supports the freedom 
of the press. However, I am finding 
a little bit difficult to match this with 
everything he says.

AN HON. MEMBER: What* about; 
Mr. Saroj Mukherjee?

SHRI ERASMO DE SEQUEIRA 
I missed that speech.

Sir, the point that I was trying to 
make about Parliamentary privilege 
and conduct for the Press which the 
Hon. Minister either missed or chose 
to miss, was brought out so mucfi
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better by Mr. Moheuty. What I was 
Keying when I spoke first was that we 
should not be surprised that the Press 
Council had failed to come up with 
a code because we ourselves fiind it 
difficult to make a code for our pri
vileges. Mr. Mohanty brought this 
out so well when he quoted the Press 
Council and said that the Press 
Council itself had said in a word of 
one syllable that it was mot possible to 
indicate a code and that it must be 
built up through case law. This is 
precisely what we have been saying 
with reference to Parliamentary privi
leges. Tha fact that a group of news
paper editors have sat down together 
and drafted something or the other 
does not mean that is the appropriate 
thing for the conduct of pressmen in 
their professional life. I would have 
thought that a much better solution 
would have been to send this paper 
or the suggestions made by the news
paper editlors to the JPress Council 

who will then have a chance of grap
pling with it and coming forward with 
something of some enduring va’ue. 
Because, much as the Minister tries to 
assure us that he would like to see 
the freedom of the Press and he would 
like to stretch the freedom of the 
Press, what we find is that, since the 
alleged emergency, the freedom of the 
Press, the freedom to report 
the freedom to communicate, 
the freedom to dissent, is being con
tained from all seventeen corners— 
or whatever the geometrical pattern 
is. People talk of licence and permis
siveness. We all agree that permis
siveness and licence, in a democratic 
society, are harmful. But when free
dom itself begins to be called licence, 
then, what is coming forward and 
is creeping into “the Indian society 

today is an autocracy and everyone of 
the measures coming forward seems 
to be some measure within the over
all plan to make everything in this 
country subject to the subjective 
satisfaction of the Executive. That is, 
I think, a classical definition of facism.

Mr. Speaker, Sir, I would like to say

that there was nothing to stop the 
Government from having allowed the 
Press Council to continue and from 
having complained to the Press Coun
cil every time when it found that the 
Press Council was not dealing with 
anything which struck at the roots of 
democracy. We are all agreed in this 
House that there was something which 
was striking the roots of democracy 
in these last few years; the only 
difference of opinion is that we feel 
that it is the Government which is 
trying to destroy democracy and they 
feel that it is we.

(Interruptions)
What X am saying is that, had the 

Government brought to the notice of 
the Press Council what they felt was 
wrong, I am sure they would have got 
some kind of a response from the 
Press Council. But what they are 
doing is to extinguish the Council 
without even a *show-cause notice’. 
This,, according to every law of the 
land, is against the norms of what is 
called natural justice—which itself has 
been removed from the law by a BUI 
passed by the House after the alleged 
emergency. Therefore, I say that if 
this Bill is passed—as I am sure it 
will be by a show of hands and at 
the fag end of the term of this House 
—it will be nothing more than one 
more blow to the democratic process.

MR. DEPUTY-SPEAKER; The
question is:

“This House disapproves of the 
Press Council (Repeal) Ordinance, 
1975 (Ordinance No. 26 of 1975) 
promulgated by the President on the 
8th December, 1975”.

The motion was negatived.
MR. DEPUTY-SPEAKER: The

question is:
“That the Bill to repeal the Press 

Council Act, 1965, and to provide 
for certain matters incidental there
to, be taken into consideration.”

The motion was adopted.
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MR. DEPUTY-SPEAKER: We take 
up clause-by-clause consideration. 
Tflliere are no amendments to Clauses. 
The question is:

“That Clauses 2 to 5 and Clause 
1 stand part of the Bill.”

The motion was adopted
Clauses 2 to 5 and Clause 1 were ad

ded to the Bill.
ENACTING FORMULA

Amendment made:
Page 1, line 1,— 
for “twenty-sixth”
Substitute “Twenty-seventh” (1) 
(Shri Vidya Charan Shukla)

MR. DEPUTY-SPEAKER: The
question is:

"That the Enacting Formula, aft 
amended, stand part of the Bill/’
The motion was adopted.

The Enacting Formula, as amended, 
was added to the Bill.

The Title was added to the Bill.
SHRI VIDYA CHARAN SHUKLA: 

Sir, I move:

“That the Bill, as amended, be 
passed.”

MR. DEPUTY-SPEAKER: Motion
moved:

“That the Bill, as amended be 
passed.”

MR. RAMAVATAR SHASTRI: You 
know the rules. Do not go into 
details.

SHRI ERASMO DE SEQUEIRA: 
Under the rules, has your formal per
mission been sought by the Minister 
for moving this Bill as amended for 
passage today?

MR. DEPUTY-SPEAKER: it is im
plied. If I have allowed him, that 

means I have permitted him.

SHRI ERASMO DE SEQUEIRA: 
I believe, a formal request is required.

MR. DEPUTY-SPEAKER: That is 
allright. Mr. Ramavatar Shaslri.

TnraaTT (q«?rr) :
^  fw?r o fw  ?,*spr y s

Ft farer m  *sr?r % vrrx

smrr qrr i f«rsrn«p w(

tfsfcrsr^Vfi 
spî TT § fa qft

^ercTT fs«TRfV ssrT?r?*r Jsrw^fTcrgr 
% ?prTfr t  cT̂r ?rf(V 
^  snrc totpct =rt «nr ^  sanTSifi 
% 1TW sftr

fflfifFr % if ^TT?1- i f f  I  %
S3TR3P7 % WW k *mr?TT WT 

fa*PT*Rr 11 «f?r *t *rfo<T
% i s? f*n i
a *r sft *tpt ?wr ?t wri^%  I,-far
sfT mp ^  sr̂ rr «rr
sw f̂cT few  it srrr % snrt ?pp ?Flf 

ŝF-rr i «pff ^  zsm ?  
n w r ft  %*r 5-.T «tpt for sft 
cfTcT w. 3 sffaq srar era; ŵ rr’W f  tflr 

tft ft  3rnr*ft ftagEKPT it 
T̂Rrf it fjR% f̂ Ttr FTcfarTr f  

fsrr^t *t©?l f^ ^ T R  it ̂ TRT % |,
aft t  ^Tcf WTT?T 1̂5,* f
^^ ?m ^ritw r?F T ffa?n |? ^  eft 
^ t s r r r w r  lr*r? «FT«rrfasr*r^ 11 
?ft^T tft PRr?rfTT m  w  irkr ? for 
VTfttH % spt Tr̂ r?fQf̂  sjtj

% *r»rsr ̂  w v r x  w f  
q f r rrfnff yt, qwrfa-fg yt 

wrrsrarsr^,f^f^*prrjr»f ^ntj, ?nft 
«rnr ^  it for *i>t f^cRrar jpfwr 

^ w f  *t *pnr
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WW W ip r - ’Tfm, 'SnrsfofT «rar5Fff 
w v  qnfarfnrf % ^  f^nsRT

f  i

MR. DEPUTY-SPEAKER: There is 
nothing to reply. Does the Minister 
Want to say anything?

SHRI VIDYA CHARAN SHUKLA: 
You have said that there is nothing. 
I do not want to say anything.

MR DEPUTY-SPEAKER: You only 
note his suggestions.

The question is:
“That the Bill as amended, be

passed?
The motion was adopted.

14.66 hrs.
STATUTORY RESOLUTION RE. DIS
APPROVAL OF PARLIAMENTARY 
PROCEEDINGS (PROTECTION OF 
PUBLICATION) REPEAL ORDI
NANCE, 1975 AND PARLIAMENT
ARY PROCEEDINGS (PROTECTION 
OF PUBLICATION) REPEAL BILL.

MR. DEPUTY-SPEAKER: We
would take up the next item Statu
tory Resolution seeking disapproval of 
the Parliamentary Proceedings (Pro
tection of Publication) Repeal Ordi
nance 1975 by Shri Erasmo de Sequeira 
and th“ Parliamentary Proceedings 
(Piotectnn of Publication) Repeal 
Bill by Shri Vidya Charan Shukh.

Shri Sequeira.

SHRI ERASMO DE SEQUEIRA: 
(Marmagoa): Mr. Deputy-Speaker,

Sir, I beg to move:
•‘This House disapproves of tha 

Parliamentary proceedings (Protec
tion nt Publication) Repeal Ordi
nance, 1975 (Ordinance No. 25 of 
1975) promulgate  ̂ by the President 
on the 8th December, 1975”.

Sir, it is a sad day for our inter
rupted parliamentary democracy when

the Lok Sabha has to deal with a 
measure wherein the President in his 
wisdom has seen fit to remove from 
the Statute Book by ordinance a 
protection that this House had seen, fit 
to give to the publication of its pro
ceedings by law. I was surprised the 
other day to hear a very senior leader 
of the Congress Party mentioning in 
this House that we, in the opposition, 
were all very upset In the last session 
about the fact that what we were 
saying in the House was not being 
disseminated to the country and the 
question then asked was whether we 
speak here for the House or for the 
country. What is Parliament? It is 
some kind of a debating society in 
which each 6ne of us speaks to bolster 
is own ego? Is it not a place where 
we come and express ourselves in a 
formal surrounding about what is go
ing on in the country and participate 
in the process of making law with the 
opportunity and the right of being 
fully heard by the entire country so 
that it can judge us at our present 
actions with reference to the next 
general election? Is that not Parlia
ment? If it is that we speak here for 
nobody to hear us, where is the con
nection between this House and the 
people? Why do we call this House 
as House of the People? Let us call 
it a House of the Carpets and Micro
phones and a House without loud
speakers. One of the reasons for 
bringing forward this Bill and coming 
forward earlier with this ordinance,— 
which to my mind is an ordinance 
that takes the cake,—I have not seen 
anything worse than that—was and I 
quote from the Statement of Objects 
and Reasons:

“Many newspapers reported with 
impunity, often on the tront page 
and with banner headlines. such 
motivated and wrong charges, level
led in the Parliament against differ
ent persons, as would have invoked 
the laws of the land.”

Yesterday, I had the privilege of 
hearing a brilliant speech by Pr-ofes-

I
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sot Morallow of Italy in the Inter
national Marketing Conference. He 
was speaking about management. He 
was saying that you must begin with 
an objective and you cannot have an 
objective until you know, what you 
need and before you know, what you 
want, you must start by looking at 
yourseif by having some introspection. 
If it is true, and let us say that it is 
true to some extent, that chargcs 
were levelled in this House and then 
carried by the newspapers, where must 
the responsibility for that situation 
begin Must it not begin in the House? 
Must it not begin with the Govern
ment who failed to call that to the 
attention of the chair? If I may say 
so with the greatest respect to the 
Chair which you have been occupying 
at the moment, must it not also vest 
in the Chair for having failed in some 
measure to maintain some dignity in 
this House?

I want to take you back to the day 
when this original Bill which to-day 
is sought to be repealed was passed. 
It was a Bill which was mov'ed by 
one of the greatest parliamentarians 
that this House has ever produced, 
Mr. Feroze Gandhi and on that BiJl, 
Mr M. D. Joshi, my neighbour from 
Ratnagiri (South) had this to say:

“At the most I would say that the 
liberty of the Press which 'vill be 
additionally secured by the provi
sions of this Bill will cast a "renter 
responsibility on Members of Par
liament to be guarded m then* 
utterances and a greater rehDorsibi- 
lity on the Chair also which is 1he 
guardian 0f the good ch-irpolci of 
Parliament.”

It is not that what did happen m 
some cases was n°t foreseen at the 
time when this protection was «ought 
to be extended for the publication of 
proceedings. If there has been a 
deterioration in the standards of this 
House, then the remedy must he look
ed for within the walls of this Cham

ber and not by infringing upon the 
freedom of the Press as this Bill seeks 
to do.

I will take you to the original Bill 
and I would like to quote Section 3:

“Save as otherwise provided in 
sub-section 2, no person shall be 
liable to any proceedings, civil or 
criminal, in any court, in respect of 
the publication in a newspaper of a 
substantially true report 0f any pro
ceedings of either House of Parlia
ment. ...

And now mark what follows:
■.. .unless the publication is prov

ed to have been made with malice.”
So, the protection that was granted to 
the publication was available only so 
long as the publication was a true 
reflection of the debate in the House, 
if anything was highlighted out of 
proportion, if any headlines were made 
on the front page out of proportion, 
then, whoever was affected, even 
under the old law, has the right to 
move a court for the protection and 
preservation of his good name.

What was the reason for coming 
forward and destroying 0f this exten
sion of parliamentary privilege? Even 
to-day as you know, if anybody chooses 
to publish our ow«r speeches.. .

SHRI DINEN BHATTACHARYYA 
(Scrampore): You cannot do it.

SHRI ERASMO DE SEQUEIRA: 
outside, we are subject to Ihc laws 

of libel It is only the proceedings of 
the House where the totality of the 
points °f view is put forward beore 
the people, which are ptivileged under 
the protectiru no publication law. To 
remove that privilege is to tel] the 
members that ‘You shall not publish 
a true proceeding of this Houre"

Now it is the duty of our Secre
tariat to prepare a verbatim Fepô t of 
our open debates and they become and 
should be iti any democracy, public 
property. Now, where is the nexus,
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where is the connection between on 
the one side saying that the full report 
shall be available and then on the 
other side saying that a true report of 
the entire proceedings, provided it is 
not malicious in any fashion, can be 
made? In this situation, is it net 
logical that we should suspect the 
motives that have led the government 
to come forward with such a Bill. I 
would think that if anybody is ex
ceeding himself in this House and if 
by accident it slips past the govern
ment, it slips past the members, it 
slips past the chair,—we have the full 
faculty to interrupt—then, it would be 
in the interests of the country to 
know that a particular Member is ex
ceeding himself. That is the only way 
he will be judged by the public be
cause in a democracy, the ultimate 
judge must ba the public opinion and 
not the government. Even the gov
ernment must be judged by public 
opinion.

Therefore, I say that this P>ill once 
passed will be nothing short of the 
interruption of communication bet
ween the House and the people. I 
object to this ordinance. I disapprove 
of it and I oppose it.

MR DEPUTY-SPEAKER; Resolu
tion moved;

“This House disapproves of the 
Parliamentary Proceedings CProtec
tion of Publication) Repeal Ordi
nance, 1975 (Ordinance No. 25 of 

. 1975) promulgated by the President 
on the 8th December, 1975.”

THE MINISTER OF STATE OF IN
FORMATION AND BROADCAST [NG 
(SHRI VIDYA CHARAN SHUKLA):
I beg to move:

“That the Bill to repeal the Par
liamentary Proceedings (Protection 

.•of Publication) Act, 1956 be taken 
into consideration."
Here, there seems to be some mis

understanding in the minds of the 
honourable Members that this is cast

ing any reflection either on the pro
ceedings of the House x>r on the con
duct of the Members or is restricting 
the freedom of the press. I may point 
out that there is nothing of this sort. 
If you see the Act that is sought to 
be repealed here, you will see that the 
Act that was on the statute book did 
not confer any additional right on the 
Members of Parliament. The only 
thing that it did was that the editors, 
Printers, and publishers of the news
papers were given some immunity that 
the hon. Members of Parliament enjoy 
only when they were speaking on the 
floor of the House. I may clarify 
that oven after this Act is repealed, 
whatever Mr. Erasmo de Sequeira 
might say, there can be verbatim 
reporting. Everything that any hon. 
member of the House wants to say 
will find a place in the proceedings 
and that can be fully reported. There 
is no bar on any reporting. There 
is no bar on any member saying any
thing and there is no bar on anybody 
to publish or print or circulate what
ever is said in this honourable Hoû e. 
The only thing that this Amending 
Bill seeks to achieve is that anybody 
who prints should be subject to the 
common law of the land to which all 
the citizens are subjected including 
the Members of Parliament when they 
are not speaking inside the House. 
This is the position which we seek to 
achieve.

SHRI ERASMO DE SEQUEIRA: 
Even now it is like that.

SHRI VIDYA CHARAN SHUKLA: 
It is not like that.

Suppose a very scurrilous and prima 
facie wrong and absurd charge is 
made, for instance, against «  particular 
Member of this House or a non-Mem- 
ber of this House. The whole thing 
appears completely ridiculous, wrong 
and absurd, but the whole thing can 
be splashed on the front page of the 
newspaper and printed. A non-Mem- 
ber of this House has no opportunity 
to vindicate and save his honour. 
Take an instance, your father is a
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leading political figure in Goa. A Mem
ber of this House can stand up and say 
that he has taken Rs. 2 lakhs from a 
foreign Government to do a certain 
thing and this is printed in the news
paper of Goa. He will send a letter 
to the Editor and say that that was 
wrong. The Editor might choose to 
ignore that letter or ignore ihat con
tradiction and may not print it. What 
can your father, who is respected and 
venerated in Goa, do about that?
(Interruptions).

Mr. Sequeira, please wait and hear 
me. Just try to understand the situa
tion. Do not get excited about it. I 
am giving an instance which will go 
home with you. Do not get so restive.

Please try to ponder over what I 
am saying. I am saying that today 
before you repeal this Act, the situa
tion has been so helpless, the situa
tion has been so bad* that in respect 
of any political figure who is in a 
vulnerable position—he does political 
work, he does social work and so he 
is in a vulnerable position—when peo
ple make absurd and completely base
less charges against him, and they 
are printed in the newspapers,—if he 
wants to vindicate his honour, can he 
go to a court of law? No, he cannot. 
He cannot do it today because of the 
protection given by this Act which 
we seek to repeal. Your respected 
father or anybody for that nutter, 
any good citizen of the country cannot 
go to a court of law. If you see the 
present Act you will see this. Who 
is going to prove whether something 
was done with malice or without malice 
etc.? People who know lew know 
how difficult it is to prove in a court 
of law whether there was intention to 
malign or there was no intention to 
malign. Anybody can say! I published 
it In public interest, I am publishing 
a newspaper in public interest and I 
did so in public interest «nd not with 
any xpalice. And the courts are like-
y to accept that point of view and
hey have accepted this point of view.

And here in respect of any citizen 
of the country, his honour can be 
dragged into dirt, and he has no right 
at all to vindicate his honour. Now, 
by amending this Act, we are only 
providing for this situation. Still it is 
quite conceivable that some members, 
irresponsible members, may make ir
responsible, completely baseless char
ges, pnma facie absurd charges but 
when it goes to the newspaper office 
the editor will have to think several 
times before they print it and they 
put it in their pages because they 
know this. Even though it is said in 
the House and the member enioys the 
immunity in the discharge of hiH 
duties, he may have said with malice 
or without malice, he may have 
said so m the discharge of his 
duty as Member of Parliament or 
otherwise, whatever it may be, it is 
for the House and for the Presiding 
Officer to deal with it. But when it 
goes to the editor who wants to print 
it, he will certainly take into account 
these points from his own common- 
sense, his own knowledge, his own 
aptitude and then decide about it. 
Even after repealing this Act he will 
have the full authority and full 
power to completely and accurately 
and faithfully report verbatim pro
ceedings in this House and the reoeal 
will not prevent that kind of thing. 
The only difference that would be 
made now after this Bill is made into 
an Act is this. If the citizen concern
ed feels that his honour has been 
violated, he can go to a court of law 
under Section 500 IPC and sav such 
and such abuses hav« be&n hurled 
against me, this has appeared in such 
and such paper and therefore the 
paper must be proceeded against. So, 
thig kind of thing puts additional res
ponsibility on the editors, the reporters, 
the news agencies concerned, outside 
the House, not within the House, to 
be more careful and ascertain facts 
before publishing anything. Thig is 
the limited purpose and this is the 
limited effect of this repeal. If any
thing else is read into it, I would 
say that it is completely wrong and 
I may say that any apprehension that
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hon. Members might feel would be 
unfounded, because, neither the pro
ceedings of the House, nor the con
duct of the Members within the House, 
nor any such publication is sought to 
be prevented by it.

Today, Sir, these printers, publishers 
and editors seem to enjoy more im
munity than the Members of Parlia
ment themselves. If Members make 
such charges outside the House they 
are subject to the common law, but if 
editors print and publish these things 
and circulate these charges, they are 
not subject to that law because of 
the provision of this Act.

Even a Member of Parliament en
joys this immunity when he speaks 
jnside the House. I am labouring this 
point to bring to the attention of the 
hon. Members that no part of func
tioning of the hon. Members and 
no part of functioning of this 
House ig sought to be circumvented 
by this repealing Bill and, therefore, 
whatever things Mr. Sequeira seems 
to have read into this Bill he is not 
only mistaken but he has completely 
and wholly misunderstood the inten
tion behind the repealing Bill. What
ever you say here is certainly meant 
for the citizens at large. It should be 
read by citizens. Who prevents it? 
The newspaper can print it if he 
wants it but he cannot say I will 
print it and not subjected to the law. 
Let him print under the same pro
visions of the law. Why should the 
printer have a special immunity 
which is not available to other citi
zens of the1 country for whom these 
things are said in Parliament. I 
quote from the statement of objects 
and reasons;

“Many newspapers reported with 
impunity, often on the front page 
and with banner headlines, such 
motivated and wrong charges, level
led in the Parliament against differ
ent persons, as would have invoked 
the laws of the land.**

It is certainly so when Mr. Mody was 
called a CIA agent or supposing Mr. 
Sequeira is called a CIA agent and 
then it is printed all over....

SHRI ERASMO DE SEQUEIRA: 
It will not make any difference.

SHRI VIDYA CHARAN SHUKLA: 
It will not make any difference to 
you but for others it will make a 
difference. Then what would you do? 
Even your personal explanation here 
will be recorded in the proceedings 
of the House but it may not be re
corded in the newspapers who want 
to call you a CIA agent. If some hon. 
Members of the Opposition are called 
agents of other countries, what hap
pens? It is printed by the private 
press who is out to malign that parti
cular Member of Parliament and that 
particular Member of Parliament has 
no means of getting a contradiction 
published. He can get up in the House 
and make a personal explanation but 
that does not help him because the 
Press is controlled by those who 
want to malign democracy. Therefore, 
this Bill is meant to uphold the honour 
of this House atid the honour of the 
Members of this House and 
also the honour of the citizens and 
remove unwarranted impunity and 
privilege given to editors, printers and 
publishers of newspapers to freely 
malign such people whom they want 
to malign in the manner they like- 
This is the limited ourpose 0f this 
Bill and, therefore, I will strongly 
commend this Bill for the acceptance 
of this House.

MR. DEPUTY-SPEAKER: Motion
moved:

“That the Bill to repeal the Par
liamentary Proceedings (Protection 
of Publication) Act, 1956 be taken 
into consideration.”
SHRI DINEN BHATTACHARYYA: 

(Serampore): Sir, with rapt attention 
I heard the relpy given by the hem. 
Minister to the motion moved by Mr. 
Sequeira. I consider this repealing 
dill just another nail in the coffin of
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parlaimentary democracy in Indie. 
Whatever privileges the Members of 
Parliament were enjoying in the coun
try—though of a limited nature—are 
now being taken away step by step 
involving the entire procedure of par
liamentary democracy. One feels that 
the institution as such is being allow
ed to die gradually as a slow po:son 
process. The Bill is enacted with the 
sole purpose of giving proper venti
lation to the grievances of the people 
whom we are representing and what 
we express on the floor ot the House 
that is being denied to Members also

So, it is not only a question of 
•matching away the rights of the news_ 
papers which they were enjoying all 
along, but also taking away the rights 
and privileges of the members and 
delinking the members from the peo
ple. That is the method you are 
adopting In spite of the pious wishes 
you are expressing, is it not a fact that 
only some days back in the parlia
mentary buiJdmg—this was raised in 
a committee meeting also—a notice 
was put up saying that no reporter 
or other persons can take away any
thing containing the proceedings of 
the House without the permission of 
the censor’  Mr Samar Mukherjee has 
already said about it There were 
seven pages of Mr. Samar Mukheriee’s 
sreech May I know how many lines 
were permitted by your censor to be 
published iff the papers’  We are not 
allowed to publish the speeches made 
bv our leaders in our party journal 
even This is true not only of mv 
party but of .all opposition parties 
If Mr Hiren Mukherfae makes a 
speech, it will not be published auto
matically

SHRI S M BANERJEE; Kindly 
allow me to move my amendment.

MR. DEPUTY-SPEAKER: I cannot 
violate the rules. It is a question of 
order. If I also start violating the 
rules, notfting will be left, There is 
a certain stage at which you have 
to do it. If you don’t do it, how

can we go back? We have already 
started the discussion.

SHRI S. M. BANERJEE: 1 left just 
for five minutes.

MR. DEPUTY-SPEAKER: You are 
a victim of circumstances, but I can
not help it.

SHRI S. M. BANERJEE: Will you 
do the same thing with the ministers 
also?

MR DEPUTY-SPEAKER: Of course'. 
Take it from me that the same rule 
will apply to everybody.

SHRI S M BANERJEE: I will see 
that '

MR DEPUTY-SPEAKER: Mr.
Bhattacharyya, you were saying 
something about the censor. I have 
allowed it but it i« also correct that 
this has nothing to do with the Bill.

SHRI DINEN BHATTACHARYYA: 
Why’

MR DEPUTY-SPEAKER. I will 
explain why. This Bill says, anybody 
can publish what is >aaid in the House 
The only difference is that when he 
publishes it, he makes himself liable 
to the law of the land. That is all.

SHRI DINEN BHATTACHARYYA: 
But is it a fact or not tHat a notice 
was put up saying that reporters and 
editors should not take anything from 
tho proceedings o* the House except 
through the censor’

MR DEPUTY-SPEAKER: It mav 
be so, but it has nothing to do with 
this Bill

SHRI DINEN BHATTACHARYYA* 
Then what is this Bill meant for? 
When the Prime Minister or some 
other minister or some spokesmen of 
the government says something; it is 
published in the papers fRSm A to 
Z. They speak nonsense but that 
has to be taken as sacrosanct.
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This is the way democracy is func
tioning in our country. They are driv
ing the last nail on the coffin of Parli
amentary democracy that is being 
carried by Mr. Shukla. Don’t try to 
hoodwink the people. This is nothing 
but another stunt that the right to pub
lish it is still there. 1 can challenge 
anybody. No paper will publish my 
speech unless it is cleared by the cen
sor. This is how double standard is 
being maintained . . . .

MR. DEPUTY-SPEAKER: Not by
the Chair.

SHRI DINEN BHATTACHARYYA: 
Nof by the Chair but by the govern
ment and its representative, Mr. 
Shukla who is piloting this Bill. He 
will get all the publicity m all the 
papers and over All India Radio. But 
the speech of a poor opposition mem
ber like me will be blacked out com
pletely. Under “Today in Parliament'’ 
you will have to listen for 15 minutes 
to what Mr. Shukla has spoken, but 
not a word of Mr. Sequeira’s speech 
or my speech will be broadcast by all 
India Radio. Or perhaps there may be 
one line. That is all.

Therefore, I fully support the resolu
tion moved by Mr_ Sequeira and 
totally oppose the Bill from A to Z. 
M.v advice to Mr. Shukla is: You have 
been promoted a little now. But if 
you move m this way, don’t think the 
people outside will forgive you. They 
will forgive neither you nor the gov
ernment if you start gagging the voice 
of the people which is focussed m 
Parliament day in and day out. Ever 
since the declaration of the emergency, 
you are bringing repressive measures. 
What is the explanation? Even the 
speech of the Tamilnadu Chief Minis
ter who is heading the government 
there was suppressed and he had to 
take the trouble of publishing his own 
speech.

MR. DEPUTY-SPEAKER; That has 
nothing to do with this Bill.
2278 LS—7

SHRI DINEN BHATTACHARYYA: 
But the speeches of the opposition mem
bers there are flashed, including the 
speeches of any member who goes 
there on behalf of the ruling party 
and addresses a meeting. Hardly 25 
people would have been present, but 
that will appear in banner headlines 
in the newspapers. The same is the 
situation in Gujarat. Please don’t 
treat us hke school boys and start 
giving sermons. Would vou be kind
enough to say whether the speeches 
made by the members in Parliament 
will be allowed to be published freely 
in our party journal? Let alone the 
Hindustan Times or the Express which 
have now been linked together.

MR. DEPUTY-SPEAKER: The Bill 
allows that.

SHRI DINEN BHATTACHARYYA: 
Perhaps you do not have the patience 
to hear me. I have enough experience.

MR. DEPUTY-SPEAKER; Please be 
relevant.

SHRI DINEN BHATTACHARYYA: 
Can I publish that Mr. S. N. Mishra 
is in jail?

MR. DEPUTY-SPEAKER: I am
appealing to you to be relevant. You 
say; “Can I publish my speech in my 
Party journal” and my reading is that 
you can. The only thing is that some
body can bring suit against you.

SHRI DINEN BHATTACHARYYA: 
You kindly judge our position. We 
cannot publish the news a’tout those 
MPs who are detained.

May I request the Minister to go 
back with his Bill and accept the
amendment put by Mr. Banerjee to 
send it to the Select Committee so 
that you can consider it patiently and 
come prepared to face the public.

SHRI C. M. STEPHEN (Muvattupuz- 
ha): I rise to support the Motion 
moved by Mr. Shukla and oppose the 

Resolution moved by Mr. Sequeira.
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I am just seeing to place before the 

House the limited question that is in
volved m this Bill As far as my 
understanding goes, none of the privi
leges of tlu«. House and the privileges 
of the Members of this House, are 
sought to be encroached upon by this 
Bill The privileges of this House and 
the previleges of the Members of this 
House are protected by article 105 ot 
the Constitution Sub clause (1) of that 
aiticle gives us ‘that there shall be 
freedom of speech m Parliament' Sub. 
clause 2 has two aspects No member 
ot Parliament shall be liable to any 
proceedings in any court in respect of 

thing said or any \ote given by him 
in Parliament or anv committee there 
of That part of it is not touched at 
all Anything can be spoken here 
even the libellous statements can be 
made provided the Rules of Procedure 
permit it The second part is No 
person shall be so liable m respect of 
the publication bv or under the autho
rity of either House of Parliament of 
any report paper votes or proceed
ings ’ Therefore the publication of 
any speech, any proceedings or any 
vote made m this House if the publi 
cation is made under the authority of 
the House that also is completely pro 
tected No legislature and no ordinary 
law can take away that right The 
only thing is that it must be with the 
authority oi the House Even libellous 
matters can be there and nobody can 
proceed against that In every ies- 
pect the law oi privileges that was m 
practice in the House of Commons 
would be applicable to this House and 
Members thereof

1̂ 5 Stat' Resl- xc Bffrl JANUARY
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We are now tonsideiing as to what 
exactly is a puvilege I honestlv feel 
that there is a misconception about 
the scope ot the privilege There was 
a time m the House of Commons when 
the publication of any speech ol any 
part of an} commuit made m the
House w.is treated as a breach of
privilege That continues to be the 
position even to-day

2% jlC7f „ Stat Jiesh, fee Pari i igfr 
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MR DEPUTY-SPEAKER They now 
have live broadcasts, live TV broad
casts.

SHRI C M STEPHEN I am coming 
to that

SHAI S M BANERJEE Your m 
formation Is of the 18th century

SHRI C M STEPHEN To begin 
with the House of Commons took up 
a position that it was a deliberative 
bnch and whatever was said in the 
House was for the Members of the 
House It was not tor publication and 
if publication was made the House 
p issed a resolution prohibiting the pub 
lication thereof Subsequently, there 
wis a \ery heated discussion as to 
whetnci publication should be permit
ted and the decision was that

Though the House resolved on 
this occasion that the publication of 
its procecdin s was a high mdifini- 
t anti a notorious breach of privi 
lege the reporting continued in 
q larteilj and monthly magazines, 
but under the cover of fictitious 
names for the House and its Mem
bers ’

Subsequently this was relaxed in 
practice because publication started 
to take place and continued to take 
place

MR DEPUTY-SPEAKER We know 
all this

SHRI C M STLPHrN To da\ the 
position is that sunpose a statement 
or a speech made is misreported and a 
garbled version is given no motion 
ior privilege will lie against the Mem 
ter on the ground of garbled version, 
but a motion will have to be given on 
the ground that the publication was 
made and that the fact thal it was
garbled was an aggravation of the 
breach of pnvi ege The point I am 
emphasuuig is thal in fBeory the 
House ol Commons continues to hold 
th it position even to-day viz that the 
publication is a breach of privilege 
(Interruptions)



MR. DEPUTY-SPEAKER: They
tobk 'ft Into Account when the last bill 
was' mace into a law. The b:U that we 
setek to repea) nbw took all that into 
attbbttftt!

SHRI C. M. STEPHEN: The question 
is: “let there be no notion that there is 
anything fundamental in the right to 
get publication.” After all, this House 
is a deliberative body. What is spo
ken here, is in an eilort. as far as my 
understanding goes, to convert one an
other and to bring about a consensus 
or to accept a particular motion or 
something like that. Now it has gone 
ahead. Now the attention is more to 
the Press, more to the larger public, 
so much so that the deliberative 
character of the discussions of this 
House has become diluted.

MR. DEPUTY-SPEAKER: He did
not say ‘prosclytization’. He said, 
‘conversion’.

SHRI C. M. STEPHEN: Now, taJcing 
protection under sub-clause (2) of 
Article 10S. publication started in 
India also.

MR. DEPUTY-SPEAKER: You are
taking a long time in giving all this 
history. We have only 2 hours for 
this bill.

SHRI C. M. STEPHEN: There were 
two criminal cases. In those cases, 
criminal proceedirif s were initiated. 
(Interruptions). My friend, without 
being here even for moving an amend
ment, is just (Interruptions)----Am I
m possession of ,the House, or is he m 
possesion of the House?

MR. DEPUTY-SPEAKER: You are 
m possession. But I am in possession 
of the time of the House.

SHRI C. M. STEPHEN: If the time 
is up, you can ring the bell; I will 
resume my seat.

MR. DEPUTY-SPEAKER; I have 
rung it once. Try to conclude.

197. sta& ^esl- %.
Pfpp, Qrd. if Bill

SHRI C. M. STEPHEN: Citfi I get
two minutes?

MR DEPUTY-SPEAKER: Two
mtuutes I will give you.

SHRI C. M. STEPHEN. That »  
right. When the two criminal cases
came up before the Calcutta Hi go
Court, the court ruled that the protec
tion was only to a Member. Protec
tion is not for the publication. If the 
publication ol a libellous matter comes 
up. then the publisher is liable for 
criminal action. Two rulings were
given, one in 1951 ami another in 
I95ti. It was ioJlowing that that this 
particular Act was passed by Parlia
ment which said that save as other
wise provided in sub-section (2), no 
person shall be liable to any prosecu
tion, civil or criminal, m anv court in 
respect of any publication in a news
paper of a substantially correct report 
of any proceeding in the two Houses of 
Parliament. Therefore, what I am 
submitting is, what the law m this 
country was before the passing of this 
Act, that law is now sought to be re
stored by the passing of this Act. That 
is all what is taking place. None of 
the privileges of the Members of this 
House, or of the House, is sought to 
be infringed by that. The privileges 
will be retained completely, but the 
privileges which were enjoyed by the 
outside agencies is now sought to be- 
removed. They will have to expose 
themselves to the ordinary criminal 
proceedings, as any other citizen is 
exposed to.

SHRI H. N. MUKERJEE (Calcutta— 
ta—North-East) Mr. Deputy Speaker, 
instead of going at a tangent, 
it is important that we concentrate oti 
the basic priciple imolw»d m the pro
posed legislation. I have heard the 
Minister twice, or mav be thrice, on 
these issues because I opposed the 
introduction yesterday morning, and I 
have not found in what he said any
thing more than signs, either of naivete 
or a comDlete simplicity and Igno
rance of the position constitutionally, 
or a deep-seated desire not to expound 
the position correctly to the House.

189? (SUtKA) Staf. Resl. re. JPaWi' 199.1
Pfoti. Ord, $  B ill.



199 Stat' R*tl' **' Parl' JANUARY 28, 19H SUet. Real fee. Pari. 300
Proe* Ord. k Bill Proc. Ord. k Bill
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The basic thing which we all have 

to bear in mind is that Parl1ame.1t, 
freely functioning, enjoying popular 
support and responsive to it, critical 
wherever necessary, is the last in
surance against subversion, if sub
version happens to be of the undesir
able sort. And this legislation has the 
very specific purpose of repealing a 
law, which was adopted by this House 
in 1956, on account of the Press Com
mission as well as the ent.re corps of 
journalists in this country asking for 
protection in regard to their freedom 
of publishing what goe.s on in Parlia
ment.

It so happens, and I said it yester
day, that the Bill was sponsored by 
the late Shri Feroae Gandhi, with 
whom some of us had very close asso
ciation, and I can recall very easily 
what happened in those days.

Now this Bill was brought forward 
because it was important that what 
was being done in Parliament was 
made known to the country immedia
tely, and that could be done only by 
the press, or over the radio and other 
electronic devices that you have got 
today. And this fact is of the most 
tremendous importance for whoever 
cares in regard to parliamentary demo- 
cracy. Now, we are not votaries of par
liamentary democracy for ever and ever 
in every context; but, as long as we 
function as a parliamentary demo
cracy, it has to function in an efTective 
manner, and the experience of Britain 
is of great help. As I said, even 
though there was a great deal of basic 
hypocrisy in Anglo-Saxon jurispru
dence and constitutional practice, at 
the same time, there are some really 
inspiring evolutions of things, the 
emergence of functions and practices, 
and that is why there are such lead
ing cases as Stockdale Vs. Hansard 
early in the 19th century or Warson 
Vs. Waller in 1866 or where it was 
laid down that the freedom of the 
press to report faithfully what happens 
in Parliament is to be guaranteed.

My friend, Shri Stephen, was refer* 
ring to the British freedom. He can 
go to the Parliament Library and look 
up the latest edition of the London 
Times, where full reporting of Parlia
mentary proceeding is made, in pur
suance of the law of that' country. 
Mention of the London Times remined 
me that while my friend, Shri Dinen 
Bhattacharyya, was speaking we were 
all unhappy that the speech of our 
own friend and comrade, Shri Samar 
Mukherjee, was not reported in the 
press yesterday, but I learn that it was 
reported in London Times and possi
bly the Government's desire to get on 
the right side of our friends abroad 
is not sustained by this kind of thing 
happening—it will happen and it will 
continue to happen—because th& press 
people, who represent the press in 
other countries. are enterprising
enough to get hold of this material 
and publish that to the detriment of 
the image of India. They are now 
putting on the statute book a legisla
tion repudiating Feroze Gandhi’s Act 
and asking the press and everybody 
else not to report what is happening 
in Parliament.

Feroze Gandhi, on that occasion, had 
pointed out sDecificallv. and 1 am t̂ v 
in? to recall those days, that people 
have a rie,h1 to know what happens in 
Parliament, which is a universally 
accepted principle, ĵiat the libel law 
is a sort of Damocle’s sword hanging 
on the press peonle and others, that 
M. Ps. have absolute privilege, we cao 
<?ay whatever we like,—Mr. Bfiatta-
charyya a little while ago said what
ever he liked, even though you rightly 
stopped him. but he has that right— 
that judicial proceedings can be re
ported faithfully and correctly—but 
Parliamentary proceedings cannot un
der the law that we are going to put 
on the statute book be reported faith
fully—and that, therefore, it was im
portant and the entire journalistic 
corps, apart from enlightened opinion, 
wanted that freedom of parliamentary 
reporting should be guaranteed.
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He had quoted on that occasion the 
observations of one of the most im
portant authorities, on libel and slan
der called Blake Auger, and I am quot
ing these words, “The public conduct 
of every public man is a matter of 
public concern." The public should 
know. They have sent us to this House, 
they should know what we are doing, 
so that they would be able to determine 
what should be their duty m regard to 
ourselves.

In Feroze Gandhi’s time as well as 
later on it was pointed out more than 
once, any number of times, that after 
all what happens in Parliament is re
gulated by certain procedures. There 
are our rules of procedure, and then 
there is the Chair always to regulate 
the conduct. But the Minister comes 
lot ward and says. “The press m India 
has failed to exercise full sell discip
line and restraint and the privilege of 
Members of Parliament has assumed 
extraordinary proportions m the last 
three years. “Is it tne contention 
that the press is congenitally impossi
ble of self-discipline7 On the other 
band, we have a patriotic and very 
efficient press.

Of course, the press is largely con
trolled by big money interests who 
want to operate to the detriment of 
our nationally accepted objectives. So, 
I can understand it if Government do 
come forward in order to check the 
press barons who have done damage 
during the last decade or so, but far 
from trying to discipline the press 
barons who have been behind every 
damage done to our aspirations even, — 
they are coming to terms with them, 
people like K. K. Birla who is coming 
back to control not only their own 
papers but the Indian Express group 
also, they are treated as socially con
scious capitalists with whom they are 
beginning to join hands—they are 
punishing decent, honest, independent 
reporting by putting up here a censor* 
ship apparatus which is utterly ridi
culous.

On the floor of the othei House the 
Chairman was requested to see to it 
that the censorship is not operating 
in the fashion that it does today. In 
this House also we "have repeatedly 
pointed out how censorship is operat
ing, but nothing would happen because 
Government insists on the censor doing 
his duty in his kind of way, which is 
an utterly wooden, bureaucratic sort 
of way, and the freedom of everybody 
/concerned >is being decimated This 
sort of thing iust cannot pass muster.

When Ferzoe Gandhi had brought 
this Bill, t was not out of a sudden 
impulse, it was not because of a de
sire to be sentimentally helpful towards 
the press; it was because many signi- 
ficant events had happened. For exam
ple, it was officially stated in Parlia
ment that some coal wagons bound for 
the Government ordnance factory at 
Muradnagar weie diverted to Modina- 
gar and were taken delivery by the 
local industries There was a serious 
coal shortage and this was a very re
vealing situation The name of the 
industry was not allowed to be pub
lished by the legal advisers of the 
Press Trust of India, this was before 
1956, on the ground that if Modinagar 
Industries filed a case for defamation, 
the PTI by itself had no proof except
ing the statement of the Railway 
Minister in Parliament at that time, 
which was not acceptable to the- 
courts as a matter which was proved.

We find, again, in the Lok Sabha, 
the Prime Minister Nehru made a 
a reference to the late Mr. Savarkar 
in his speech on the assessination of 
Mahatma Gandhi. Mr Savarkar gave 
a legal notice to the PTI which was 
waived only on an undertaking given 
to the court by the PTI that it would 
release Mr. Savarkar’s statement also.

Then, again, in the Lok Sahha, Mr. 
Feroze Gandhi himself brought up the 
famous Bharat Insurance case which, 
ultimately, ended in the nationalisa
tion of life insurance companies and 
which also landed Mr Ram Krishna 
Dalmia in jail but none of the serious 
charges against Dalmia levelled by
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Mr Feroze Gandhi ujl Parliament sod 
acceptecji by tb» Uspa Finance Mtxusfec. 
Mr C D Dfittynukh, could be pub
lished in the papers Neither the 
name of Dalnua nor his companies 
■con d be mentioned m the reports I 
remember Mr Feroze Gandhi from 
there got up to say 1 find the things 
said in Parliament which were very 
important to national welfare are not 
reported in the press only because the 
lreedom which MPs have is not shar 
ed even to a small extent by the press 
of our country

It re after these experiences that th& 
Indian Federation of Working Jouma 
lists went on carrying a propaganda m 
favour of the new freedom and the 
American, French and other European 
country' praetces we^ referred to 
The whole position was Placarded be 
fore the whole country and Mr Fe’w e 
GardYn introduced his well-known 
Bill The result of this was that it 
became possible for Parliament ana 
the press acting together in coopera
tion to locus the attention of mal 
practices in big industrial houses and 
©’sewhere

Manj Reports of the Public Accounts 
Committee ind the Estimates Com 
mittee got published and action was 
taken against the guilty for example 
against Mr Ammchand Pvarelal Pos 
slblj Sir you had come to Par'iament 
at that time and you will remember 
that case and many other cases were 
referred to The national satlon of
banks the nationalisation of coal 
mines and the nationalisation of
general insurance and similar measures 
could be attributed to some extent to 
the fact that there was presb publicity 
m regard to the misdeeds of people 
who were brought to focus m Parlia 
ment Therefore it was found impor
tant that these thinsjs should be allow 
ed to be published The Minister savs 
that they can even now publish it 
But dp’nt leave it to them, they have 
to go to the court and defend them 
selves

Then the Government says that m 
the last three or four years the powers 
were misused I am very sorry to get
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a feeling that there is, by implication, 
a reflection on the Chair About the 
last three or lour years, you say that 
it was * bad period, a black period, 
whose memory the Government wishes 
to erase by mere force, not by creative 
measures fulfilling the wishes of the 
people but by putting something on 
the statute book and getting the mise
rable censorship to work That is not 
the way in which you can erase the 
memory ot "the recent past

What happened m those days’  jTre- 
member very distinctly how the Chair 
r—<the (termer distinguished occupant 
of the Chair is sitting here before me— 
has functioned and We have found to 
our consternation that the Chair could 
not be assisted by the leaders o? the 
ruling party whenever such, situations 
arose I have heard, in this House the 
Speaker Mr Hukam Singh did some 
thing wrong because he had sent out a 
few people for deviating the rules and 
the conventions of the House I have 
heard the praise of Mr Sanjeeva 
Reddy for a not having ever used this 
disciplinary jurisdiction I "Rave 
heard the praise also of Dr Dhillon 
that he keot his temoer cool m the 
most exutmg situations and never 
took a drastic step Wĥ  was it that 
the Chau was d sabled from taking 
steps which dav m and day out pro
claimed from the house tops were the 
remedies of parliamentary discipline’

15 00 hrs

That was because they had a guilty 
feeling themselves They could not 
take that stand on principle They 
could not assist the Chair in the 
manner in which the Leader of the 
House and other leading members of 
the Government Party are expected in 
any Parliamentary apparatus to help 
the conduct oi the Parliamentary pro 
ceedmgs I have the mortification, I 
belong tg the Opposition It 1S not *or 
the Opposition to help tfce Government 
by way of rescuing fjlhem in distress 
But I have found it repeatedly, I have 
found the Members of 4 he Govern
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meat leaving o©e o1 their number, a 
Cabinet colleague, late Shr* l .  N 
ivashra tor example, in the luich, never 
detencUng him properly, never sa>ing 
aayuung, never putting up a challenge, 
never saying a counter-challenge to a 
challenge If they had the quis and 
the moral authority to do so, <hej. 
could give an answer, but Uey did not 
choose to give the answer I hey had 
to be goaded and goaded a order to 
come .forward before the House Why’  
Because, the Chair, atter all h s to 
observe certain proprieties The 
Chair cannot just lay down the law 
and push it through The Chair nas 
to be assisted ixom both siaes ai the 
House But Government never assist, 
ed the Chair, they had clay fett, they 
did not have the moral 4uts to stand 
up on themselves and when on occa 
sions they tried to deiend lor 
example a Minister like late 
Shri L N Mishra, they out up a very 
much better case than when they had 
kept mum, completely silent, about it 
and merely said that, because of the 
uproar, they could not answer Thev 
never played their role properlj It 
they had the moral quts and the capa 
bility in Parliamentary terms the-? 
could have assisted the r'han but they 
did not do so What I saj i-> that the 
assistance from the House w>uld be 
forthcoming on a matter ji pnnuple 
where the honour of the counti> is 
involved and the security of oui n ition 
and the prospects of its levelopment 
are involved When the nght gaiflst 
neo-fascists is taking on such ar Urgent 
character, this Government can cer 
t.ainly enlist the support of all people 
of goodwill But they ha\ e not j,ot 
the courage, they have got their own 
clay feet they have got their ov 1 
quilty conscience somewnc e which 
is why they do not get up i*id c&sert 
their own right That is wh\ I si} 
that it is entirely dishonest on the 
part of the Government to out the 
blame on whoevefr was reSDonsible foi 
the conduct of Parliamear\ * ôcead 
ings m the last five years it is entrelj 
dishonest to put the blame on the press 
for having retorted thtnge badly. A

section ot the pre&j>, the big money 
press, has always behaved shabbily m 
regard to ine national aspiiutions 01 
India, but Government has never had 
the guts to manacle that section of uic 
big money press, but Government have 
the guts to put down the working jour 
nali&ts but not the big money press— 
that is, what they do not propose to do 
Now they bring forward this legisla
tion

1 do not wish to end on a sentimen 
tai note, oecause there is 1.0 question 
01 sentiment aooui it jeero/e Gauam 
had brought forward this, Bill, i-oi 
because ine Parliamentary piauce in 
Britain had to be followed here—that 
is the least part ot the ctorj lor cur 
own reasons, we want Uus Bill—out 
lor certain reasons I cannot, for tae 
Ine 01 me, as 1 said \esterduy, uudei - 
stand why an one line Act would be 
put on the Statute Book— Ihe Ferozc 
Gandhi Act is repealed lor wbut 
purpose’

1 ha\ e heard some v* orcU, wh spenng 
here and there that, perhaps, Govern
ment are having a second thought in 
iegard to this matter I wish to Hea- 
\ens that Government does take a 
second tnought, that the Micustci goes 
back Mr Shukla please uo not make 
naiv« speeches m Parliament, which is 
not worthy of you, because you aie 
more intelligent than that Either you 
aie too clever by hall or you are pic 
sentmg a case which jou do not know 
anything about Please go back to 
your leader, the Prime VUrustei and 
find out il jou are ieally and tiulj 
i,omg to have this \try unsavoury 
legislation, this one lint Act repealing 
the Feroze Gandhi Act luat haa *. 
history behind it which 1 ha e trud 
to detail before you \ >u aie tryn^ 
to ring the bell I am jerhaps ti>ih* 
to take advantage of my seniority m 
this House But that is not the punt 
I wish him to go back to his Prime 
Minister to find out whether they are 
or they are not going to reconauter 
this matter. I wish to Heavens t*iit
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he withdraws this legislation. Let the 
Feroze Gandhi Act remain on the 
Statute Book. The Heavens will not 
fall. Why should the Heavens fall? 
If the dogs bark in Parliament, why 
are you afraid? If the dogs do not 
bark here, they would bite you else
where. Parliament is an insurance 
against revolution. Try to have a 
revolution by means that woud I e ac
ceptable to our people and which 
would produce results. Do not play 
with the idea of revolution. Revolu
tion is the most authoritarian thing m 
the world. I would accept authorita
rianism provided I know that a real 
revolution is taking place. But. in the 
name of a fake revolution, do not im
pose authoritarianism of the sort that 
is implied in this kind of legislation.

I oppose this Bill, I support neces
sarily the resolution of my friend, Mr. 
Sequeira and I wish the government 
would have the good sense to with
draw this Bill and put an end to this.

SHRI N. K. P. SALVE (Betul): I 
shall deal a bit later with the basic 
principles and the cardinal postulates 
of the Bill to which Shri Mukherjee 
made a reference.

But I must start my speach straight- 
away by refuting completely the alle
gations made by Shri Hiren Multherjee 
and it is a very extra-ordinary man
ner of making an allegation against 
the Congress Party where you find 
fault with us for the misbehaviour of 
the Opposition Party. The Opposition 
Party misbehaved in this House and 
made the working of the Chair very 
difficult. I was one of those who made 
<and endeavoured their best to repel 
every indecent remark and every 
wild allegation made in an extremely 
irresponsible and heinous manner by 
the Opposition Members to run down 
the late Shri L. N. Mishra. It was 
our lender who prevailed upon us to 
ensure that we did not follow in the 
Chamber tactics of the opposition.

Now, for this restrained behaviour 
shown by us in the midst of provoca*.' 
tion Mr. Hiren Mukherjee blames us, 
that we were developing clay feet and. 
that we have a guilty conscience. To 
say the last, this is exceedingly un*\ 
fair. I wish he had got up at that 
time when the opposition members 
were misbehaving and tryijag to 
gherao the Chair. He should have got 
up and abused those people as he is 
trying to abuse us now. If he had 
done the right thing at that time, 
possibly this Bill would never have 
seen the light of the day. Having fail
ed to do his duty at that time, now 
to pass on the blame to us does not 
befit a parliamentarian of the senio
rity and esteem of Shri Hiren Muk
erjee.

I am one who is connected with 
newspapers. Therefore, this Bill is of 
quite some importance to me. But, if 
one were to see, what is the principle 
and the postulates behind this Bill, 
with objectivity he can see the ration
ale, I have heard Shri Dinen Bhatta*. 
charyya come out with an extremely 
high sounding and erudite speech. 
However, it appeared that he seems to 
have studied everything on the earth 
excepting the provisions of the Bill. 
There is no provision in the Bill by 
which any newspaper is stopped from 
printing anything which it wants to 
print, including the proceedings in the 
Parliament. The only provision that 
is sought to be made is that the pro
tection which is given in Section 
105(2) to a Member of Parliament is 
not super-imposed and made appli
cable to the Press, Now, to say there
fore, that this measure is going to 
adversely affect and impede the effi' 
cient functioning of the Parliament or 
the efficacy of the Parliament may 
toe true, but, it is partially true only.
It is not fully true. One has to under
stand that the publicity of everything 
that happens in this House has its own 
merits. The country must know what 
goes on in Parliament. And for the 
efficient functioning of the Parliament 
In a democracy, it i$ necessary that
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newspapers should give publicity to 
the proceedings in this House. But as 
one who is watching the proceedings 
for last nine years in this House, I 
am ashamed of several things happen
ing in‘ this House and published out
side. I ardently hopped that those 
things had never happened, and at 
last if they were not publicised the 
image and the respect of this Parlia
ment would have risen much higher 
in the esteem of the people, and par
liamentary democracy would have 
been far more stronger than what it 
has been. Let us make an honest 
evaluation of the entire situation ana 
see whether or not the members and 
press had abused the immunity which 
has been granted to the Press under 
the law which is now being sought to 
be repealed. Did not the Members 
look forward to making wild and 
reckless allegations, scurrilous and 
offensive speeches, particularly by the 
Opposition members times without 
number and despite the Chair’s pro
test7 On the second day itself when 
I came to Parliament, two full days 
were taken for discussing Svetlana, 9 
lady who came here and stayed for a 
few days and went away. The matter 
was publicised as though that was the 
greatest event of the country. Then 
came the mink coat. Then came one 
scandal after another. Satisfactory 
replies were given about that but the 
replies found a place in the news
papers in only two or three lines. 
What the Opposition leaders said 
including of most wreckless and irres
ponsible allegations made by them 
came out in banner headlines. I speak 
with great respect to the press. I am 
not trying to denigrate them. But the 
Parliament news has invariably been 
published as though this is the biggesi 
market or fish place and the people 
come here to make out all sort of wild 
allegations, irresponsible comments, 
character assassination and that is all 
what the Parliament is meant for? 
Such was the image that was sought 
to be created by the press in an ex
tremely irresponsible manner. As to

whether or not this is true, let us 
search our hearts. We ourselves want 
a very efficacious and efficient func
tioning of the .Parliament. I have 
conceded that the publication of pro
ceedings is important. But Parlia
mentary democracy’s cause would 
have been served better if many 
things that have happened here end 
many comments which were made 
were kept confined to the House. 
Therefore, I do not feel any difficulty 
in accepting this repealing legislation, 
as a measure, which is very whole
some, very necessary and very prag
matic.

15.09 hrs.

rSHRi C. M. Stephen in the Chair.]

I wish to refer to one more aspect 
of the matter here. Shri H N. Mu
kherjee has gone away: Has it not 
been the case that the members, des
pite protests and warnings from the 
Chair, despite repeated reprimand 
from the Chair, insisted on saying 
things which they should never have 
done.

I have myself been a victim of the 
slanderous remarks in this House. A 
young member of the Socialist Party, 
when I was absent, just got up and 
started shouting that certain Drug 
firms in Indore got import licences 
and in these import licences, crores of 
rupees were made. In those crores of 
rupees which had been made, accord
ing to that young Member of the 
Socialist Party, the Health Minister 
of Madhya Pradesh was involved and 
a colleague of mine in Parliament 
and I was involved. This was said 
despite repeated warnings by the 
Chair, to stop talking nonsense entire
ly against the rules I was absent 
from the House. The Chair was un
able to give me the protection against 
the member who flouted the Chair and 
Rules of Procedure. It was magnani
mous of the Speaker who allowed me
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to make a statement that day and I 
categorically denifed ’and said* that far 
from doing anything in the matter of 
drug imports I have never been to 
Indore, I have never known abotlt any 
drug licence being given and if the 
member, can prove that I have ever 
known anything, far from taking 
money, about the whole matter I shall 
resign from this House the very 
moment The next day Mrs Salve 
rings me from Nagpur and tells me 
that she read m banner headlines 
•Mr Salve involved In receiving croreg 
of rupees’ She rings me from Nagpur 
to find out where is the money and 
why I was not sharing that with her 
This is a reality There is consider
able irony in many things which aie 
happening in this House Are we com
ing to this House to baiter away our 
self-respect and honour simply be
cause the pres*5 must be allowed to 
publish wrong things said and done 
m this House’  Could not the pi ess 
keep this news awav’  Against the 
ruling of the Speaker one Member got 
up and shouted what was uncontami- 
n«»te<j nonsense and falsehood and he 
got banner headlines is this sort of 
publication not a gross abuse' bhn 
H N Mukerjee still feels that effi
cient functioning of the Parliament 
will be adversely affected, if press 
publications are subjected to law ot 
the land

Time has come when our notions 
about the freedom of press and var
ious other freedoms require piopei re
consideration Whether emcrgenc\ has 
proved anything else or not, whatever 
else it may have proved or disproved, 
it has proved one thing clearly and 
that is that this country is not meant 
for soft and permissive demouac We 
need a democracy m which wf nte'l 
to take a very realistic view ot the 
matter and we need to rule to some 
extent with ‘danda’ itself 1 congra- 
■tu’ate the Minister to; bringing this 
legislative measure, as a result <tr 
■which, T*ess wi 1 have to be respon

sible on their own under the law of 
the lattfl and press can publish what
ever they like but they will be liabffi, 
they wilwbe responsible

SHRI KRISHNA CHANDRA HAL- 
DER (Ausgram) One day that Danda 
will fail on your head 

SHRI N K P SALVE t shall be 
too willing to take a danda if it is for 
a cause and not as vengeance of the 
Opposition party I do not mind it 
But let me assure, Mr Haider one 
thing, if it ever comes to a rule of 
danda, he and his party members are 
the one who will be hung by the 
closest lamp-post by the shortest rope 
and would be sent to heavens Peop e 
will never give us danda You pro
tect your skin and head if you have 
one

SHRI KRISHNA CHANDRA HAL- 
DER I do not want protection from 
you Mr Salve, Sn

SHRI N K P SALVE Thus as a 
result of this legislative measure, the 
press has lost the immunity fiom 
legal action under law of the land 
which they were enjoying As a 
result of the immunity the demanoui 
of the press and the Par lament com
ing to a leve] which did not in any 
manner raise the level of the Pailia- 
ment or the Pi ess as such Theiefore, 
once again I rongratu’ate the Minis
ter for bringing this legislation Ther» 
is a great deal of pragmatism in this 
legislation

SHRI VIRENDRA AGARWAl* 
(Moradabad) The political situation 
in the country today is charged with 
tension and confrontation The Gov
ernment of the day has fared to make 
an objective assessment oi  the situa
tion prevailing in the country I <to 
not believe that a person ot my tem- 
parament can either make a worth
while contribution to make 1/ie debate 
really meamngfu’ The newspapers 
of the day are abusing and maligning 
the opposition and describing the 
f ppositwn as traitors, reactionaries,
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•criminals, fascists and CIA agents. But 
the Government leaders are being 
described as champions of freedom and 
downtrodden and what not. But the 
fact remains that the major casualty 
of the emergency in the country is 
either freedom or the poor. *

Sir, who does not know that the 
supremacy of Parliament, indepen
dence of judiciary and freedom ot 
press have 'been greatly undermined 
and that is why one who has a little 
intelligence to understand the funda
mental things of this country believes 
that there is no democracy in the 
country. It is the opposition which 
always sets the pace in any democratic 
country of the world. You should 
better learn what the British Prime 
Minister recently told the Soviet 
Government about the speeches made 
by conservative leader Mrs. Thacher 
in UK. Whenever the opposition is 
gagged with an object to liquidate it, 
it implies that the country is moving 
towards one party rule and that means 
dictatorship.

It is always the despotic ruler who 
has been afraid of pub'ic opinion. If 
you do not allow free press it implies 
that you are determined to throt*I» 
public opinion. Public opinion is ffic- 
essence of democratic functionin’!: 
Press is the essential vehicle to build 
public opinion in any country. Op
position and the Press are the essen
tial virtues of a democracy.

We have now reached the cross
roads when we have to decide whe
ther we want to have one party rule 
Or 'whtether we want dictatorship to 
prevail in this country. We as a Na
tion are khown to be peace loving and 
the people of India relish certain basic 
freedoms guaranteed in the Con
stitution. India has remained uhd7?r 
foreign domination for more than 1000 
years but these freedoms have never 
been curtailed foreigners could suq- 
cfeed because; they were able to read 
Ih&an mind correctly. We talk so

much of discipline and progress today 
but I can assure you that a slave men
tality can never allow the nation to 
grow. What we need today is free
dom plus discipline and not discipline 
minus freedom which leads to slaved 
This is a very sad situation, for healthy 
growth of this country. I will just 
quote what Pandit Jawaharlal Nehru 
said oft these national issues as far 
back as in April 1936. He said this 
while addressing the Lucknow Con
gress. I quote:

“Comrades, being interested m 
psychology, I have watched the pro
cess of moral and intellectual de
cay and realised, even more than 1 
did previously, how autocratic po
wer corrupts and degrades and 
vulgarises.

Of one thing I must say a few 
words, for, to me it is one of the 
mo?* vital things that I value. This 
is the deprivation of Civil liberties 
in India.

“A government that has to reli 
on the Criminal Law Amendment 
Act and similar laws, that suppres
ses the press and literature, that 
bans hundreds of organisations, that 
keeps people in prison without trial 
and that does so many things that 
are happening in India today, i& a 
government that has ceased to have 
even a shadow of a justification for 
its existence.

(
“I can never adjust mysfelf to these 

conditions; 1 find them intolerable. 
And yet I find many of my country
men complacent about them, some 
even supporting them, some who 
have made a practice of sitting on 
the fence into a hne art, being neu
tral when such questions aie dis
cussed.”

This is what Jawahar Lai said in 
193# whi’e addressing the Lucknow 
Congress session. I have heard the 
hon. Minister and he has made .the 
whole preposition very simple as if 
frothing is happening to the country.



[Shri Virendra Agarwal]
Sir, I have seen one notification 

issued by the Chief Censor on 4th 
January, 1976 about the proceedings 
of the House. I would like to read 
this notification which will show to 
what extent Mr. Shukla is correct in 
explaining the Bill in this House. This 
notification says:

“Notwithstanding anything con
tained in letter No. 1/3/75/CC dated 
August 19, 1975, addressed to ail 
accredited Correspondents represent, 
ing Indian news organisations and 
letter No. 2/4(iii)/75-CC dated 
August 5, 1975, addressed to all Edi
tors in Delhi and other parts of 
India, and any undertaking by 
foreign correspondents to observe 
the guidelines in return for exemp
tion of pre-censorship, the attention 
of accredited correspondences (in
cluding the foreign) and editor is 
drawn to Statutory Order 275 (E) 
dated 26th June, 1975 and as amend
ed on 12th August, 1975 made under 
Rule 48(1) of the Defence and In
ternal Security of India Rules and 
to state that all news, comments 
(including editorial comments), ru
mour or other reports relating to the 
proceedings of the 15th Session of 
Fifth Lok Sabha, 1976, and 94th 
Session of the Rajya Sabha falling 
within the provisions of the said 
Statutory Order 175(E) shall be 
submitted for scrutiny and shall not 
be published without permission in 
writing.”

This is what the Chief Censor has no
tified to the papers in Delhi. This 
particular censor order clearly ex
plains to what extent the Minister is 
right while explaining the objectives 
Of the Bill.

So many things have been said about 
the correctness of the Bill. One can 
very well appreciate and at least I do 
that character assassination or defa
matory language must be stopped but 
it does not imply that the corrupt Mi
nister should not be exposed. At times

215 Stat* Resl :e- Pa*1' JANUARY
Proc. Ord. & Bill

it is taken for granted that if a cor- 
rapt Minister to th$ House is expos
ed that means you axe trying to de
fame the Minister. It is the respon
sibility of the Prime Minister to see 
that those who are inducted in the 
Government are really above board. 
If they are not then this Parliament 
has the right to attack and expose 
and let the whole country know that 
they are really corrupt. I do not see 
the reason why the corrupt Ministers 
in this House should not be exposed, 
and the country be not told that these 
people are corrupt.

SHRI VIDYA CHARAN SHUKLA: 
You are speaking irrelevant things 
which have nothing to do with the 
Bill. You do not understand it.

SHRI VIRENDRA AGARWAL. 
The question is, are the ministers more 
capable of making responsible state
ments as against the average, mem
ber of this House?

SHRI N. K. P. SALVE: Who is that 
average member?

SHRI VIRENDRA AGARWAL: 
Any member like you or me. You 
see any publicity material. Only the 
Ministers’ speeches are carried, while 
the speeches of other members irres
pective of party affiliation, including 
even the senior-most Congress leaders 
of this House are blacked out I can 
give you the names. At least four 
senior Congress members of this 
House have told me that whenever 
they speak, their speeches are not 
allowed to be published. Therefore, 
in the garb of this Bill, you are try
ing to blacklist every member of this 
House, irrespective of party affiliation. 
It is not a question of opposition or 
Congress members. Is freedom of 
speech meant only for ministers or is 
it for everyone? t think we, the 
members of this supreme sovereign 
body, are equally responsible and we 
do have as much representative 
character as anybody else sitting on 
the treasury benches- This discrfeni-

28, 1976 Stat. Rest ire, Pari,
Proc. Ord. ft Bill
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nation between ministers end non- 
ministers is repugnant to the human 
mind and hits hard at the foundation 
of democratic functioning. Either 
give equal treatment to all members 
of the House so far as parliamentary 
proceedings are concerned or let there 
he secret sessions. I represent a 
constituency and I have got e res
ponsibility to see that the people of 
my constituency know what 1 have 
spoken in this House. If I want my 
speech to be published for circula
tion in my constituency is it allowed 
or not? These are the questions 
which are agitating our mind. I think 
it is the responsibility of the Hon’ble 
Speaker to uphold the supremacy of 
the Parliament and to grant equal 
-treatment to all members of this 
House.

With these words I oppose the Bill.

SHRI B. R. SHUKLA (Bahraich): 
Sir, Shri Virendra Agarwal and Shri 
Hiren Mukerjee have made brilliant 
speeches but they have only mis
directed themselves to issues that are 
not at all germane 01 relevant to the 
topic under discussion. Either they 
have not read the bill or if they have, 
they have not understood its im
plications. I entirely agree with 
the reasoning and brilliant exposi
tion of Mr. Vidya Charan Shukla. 
The point is very simple. The 
Parliamentary Proceedings (Protec
tion of publication) Act has creat
ed an anomalous situation. If an 
hon. member, in spite of the vigi
lance exercised by the Chair, has 
wholly misdirected himself and made 
wild and baseless accusations on the 
floor of the House, article 105 gives 
him ample immunity from being 
prosecuted in a court of law or being 
sued for damages for tort in civil 
courts. He may not have the courage 
to repeat the same accusations outside 
the Parliament. But if he makes 
such a speech in Parliament and if it 
Is published in the newspapers and 
read by millions of people, the editor, 
printer and publisher enjoy immunity

under the Act which is sought to be 
repealed. Therefore, the newspapers 
should not enjoy the immunity larger 
than the ordinary citizen of this coun
try. That is why I say that this Bill 
was long overdue to repeal that Act.

Now, many sentimental references 
have been made to Jate Feroz Gandhi. 
While discussing the Bill we should 
confine ourselves to the merits of the 
Bill and we should not be influenced 
by the personality of the author of a 
particular Bill. We have challenged 
the philosophy, we have challenged 
the Vedas, we have challenged the 
Shastras but here are persons who 
are attacking the Bill not on merit 
but they are resorting to personality 
cult. That is a wrong approach. My 
submission is that the Bill has a 
limited purpose that a special privi
lege which was sought to be created 
under the colour of the Act, should 
be taken away. There is no curtail
ment of the freedom of speech of any 
hon. Member of this House. If hon. 
Members are interested into all sorts 
of libellous matters to be published 
in newspapers without the risk of 
prosecution, they have wholly mis
understood the scope of freedom and 
the limit of liberty and I think, the 
Bill has been rightly brought before 
this House

With these words, I support the 
Bill. I think that all the fears and 
apprehensions that are there in the 
Members’ minds should stand alleyed 
in view of the explanation which has 
been given by the hon. Minister in
charge of this BilJ.

SHRI P. G. MAVALANKAR 
(Ahmedabad): Mr. Chairman, Sir, I 
rise to strike a dissenting note. I 
have heard Mr. N. K. P. Salve ad
vocating in so many terms, the 
adoption of ‘danda democracy’ as he 
himself described i t ! Mr. Salve is a 
very experienced elder and I want 
to ask him whether ‘danda’ goes with
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‘democrat’. He is, talking ,in terms 
of coniradicUon  ̂ Either yoi* want 
the 'danda’ or you want the deino- 
cracy; you cannot have both.

The Bill, on the face of it, looks 
harmless and the Minister tried to 
tell the House in so many words how 
and why it is haimless. But if one 
ponders at some depth, it will be seen 
that this measure is a retrograde step 
because instead of trying to remove 
the defects which have been there, he 
is suggesting the other extreme that 
the country vvill not know anything, 
just because the country should not 
know something which is wrong or 
libellous.

I do not want to speak at length 
on the Censor But can fhe Minister 
be honest m saying that whatever is 
propounded, and whatever is said 
here and whatever has been said 
during the July - August session last 
year and is being said now in this 
session, that it all goes to the Press? 
Do our constituents know what we 
are doing here and what we are say
ing here’

Sir, look at the Ministers own
statement I want to suggest briefly 
that the built-m &afety-valve is 
there itself. The Minister himself 
made a reference to it in his state
ment, that

“The Act of 195G was intended to 
protect ” etc. I am quonng

“ provided t»e  publication was 
w ithout m ahce and was foi the 
public good.”

Thai built-in safetv valve \»as
there in the Act. I£ that
built-in safety valve is abused by 
any one of us, on either side, then
We should find out a remedy to
remove that abuse But the remedy 
cannot be the xemoval of the 1956 
Act. The Government’s charge is 
that—I am quoting from the State
ment of Objects and Reasons;

-TOg actufal ex,per^n^;J>rweA,4o 
be that the privilege gjyen by the 
Act was misused frequently and 
bystem t̂icaily.” (tr «

Why did the Government allow this to 
happen? Do they want me to believe 
and the House to believe that all this 
was tolerated by them and that they 
were so helpless in taking to task 
those who were responsible for serious 
misbehaviour, if any? That is my 
point In the last paragraph of the 
same Statement, the Minister says:

“The misuse of this privilege 
assumed extra-ordinary proportions 
during the Iasi three years.’*

Now, Sir, 1 am w ith the Minister if 
he says that there was some misuse; 
but if he says that the m isuse assum ed  
extxaordinary proportions, then, if  tbfe 
blam e is partly of the Opposition, if  
the blame is partly of the Press, 
am I to believe that the blam e  
is not at all o f the Government, 
that the Government is free o f  
all blam e and the entire blame is 
that of the Opposition and of the  
Press—as if only w e are talking to 
the gallery and the Government is 
talking to their conscience and to the  
countrym en’  It is an absurd argu
m ent to m ake. Therefore I want to 
ask w hy w as the Act o f 1956 ap
plauded so loudly and univ»rs-ally9 
The late Mr. Fci oze Gandhi w as then 
hailed as the hero, and praide was 
showered on him The late Mr. Feroze 
Gandhi was, of course, a very honoui- 
able, scholarly a»id learned gentle
man, and he was a good friend anti 
a warn-hearted person, as m any of us 
knew him. We had the privilege o f  
knowing him But, now. Sir, Feroze 
Gandhi is being depicted as an awk
ward person and w rong individual 
(Interruptions). If you don’t depict 
him as awkward, w hy repeal this Act 
or have this Bill? The late Feroze 
Gandhi was not doing it for his own 
sake. He w as doing it as a public 
duty, viz, that what Parliament floes



22,1 Stat. ftesl. Port, MjfcGHA B, A8&7 (&AKA)\ Real .re. Pari. 332
PfOft Or^ 0|U ' ;J£ro$ Qr<i, & Bill

should gp bacjt to the entire country 
and the constituency, parliament, 
any Pariikmerit hir a dfenSoc& l̂ is a 
talking shop. Mr. Herbert Morrison, 
Deputy Prime Minister in the Atlee 
Government in Britain, described 
Parliament as a talking shop. Of 
course, that talking shop cannot go 
on talking endlepsly or aimlessly, or 
go on talking in an abusive manner. 
I entirely agree with the Minister and 
every Member who says so. But do 
we come here and just talk among 
ourselves, for our mutual satisfaction, 
for our mutual consumption, or do 
we talk so that the country at large 
can listen and can listen immediately, 
instantaneously almost, through the 
Press, through radio, through tele
vision? Unfoitunately, radio and 
television are complete departments 
of the Government of India. Therefore, 
only the Press ? emains as a free 
agency; to the extent it remains so, 
the press tries to portray and express 
the happenings und sayings of Mem
bers of this House and of the other 
House to the entire country. This is 
possible only if it can swiftly and 
freely communicate to the outside 
world what is said and done in this 
House and the other House. I wculd 
go further and suggest to the Minister 
and to all others, that a free Press is 
inevitably an extension of a free 
Parliament; if you take away the free 
Press, the free Parliament does not 
remain a free Parliament If you want 
a free Parliament to remain free, then 
you must accept simultaneously the 
tenet that the Press must also be free 
to express and portray what is hap
pening in Parlinmcnt and what is 
being said in Parliament. Members 
of Parliament must use their privi
leges responsibly, just as the Members 
of the Press must use the same pri
vilege which was granted to them 
by the 1965 Act freely and responsibly, 
But if the Press cannot report, portray 
and even comment—and comment 
honourably and charitably—on the

proceedings here, «atd make cftnr coun
trymen know what their represen* 
tatives are doing and saying, or are 
not doing or not saying i,a this honour
able House, I would not feel happy 
and satisfied* Moreover, the role of 
a Member of Parliament is not res. 
tncted to just his own constituency. 
The enlightened Conservative leader, 
Mr. Edmund Burke, in 18th Century 
England, was elected from Bristol, 
and on his trumph told his constitu
ents—at that only men had the vote; 
women had no vote—something to 
this effect:

“Gentlemen of Bristol, you have 
elected me from Bristol. I owe to 
you some responsibilities; I must 
listen to you. But when I go to 
London to the House of Commons,
I am not a Member of Bristol, I 
am a Member of Parliament.”

Therefore, when I talk, I do not talk 
merely for my own constituency, I 
am not talking merely for Ahmedabad, 
from where I have the honour of 
being elected, to this House. I am 
talking to and for the entire country, 
to my fellow-countrymen living from 
Kashmir to Kanyakumari, and from 
Assam or Manipur or Meghalaya to 
Dwaraka and Saurashtra. What I > 
am saying here, the press will report 
If 1 misuse my position here, that also 
the press will report and the people 
will know wnat I am doing. Afterall, 
the whole country is my constituency, 
end it should, therefore, be kept 
well informed of my sayings and 
doings here

The Ministei says that our speeches 
can be printed, and he says that with 
a broad smile, blouse he knows what 
it means. Whatever freedom is given 
by legislation, even that is taken 
away by the censor that is functioning 
in the whoJe country Even in this 
Parliament Hews*;, censorship is being 
enforced. I cannot understand how 
a censor could occupy a place in this 
independent Parliament House. But
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there sits an officials, the censor, who 
■tells the press what to publish, and 
what not to publish, what to publish 
with bias and what not to publish 
-without bias, what to inject and what 
to cut out! Yet, the Minister comes 
.and says the press is free !

Now, assuming the censorship is 
temporary, I want to ask a further 
question. Even if our speeches can 
be printed by the editors, as the 
Minister says and assures, they will 
find that they will have to fight against 
time because they will have to glean 
through them late in the evening or 
night and decide which part of the 
Member’s speech is right and which 
part is wrong and, therefore, cannot 
’be published He will have no time, 
no energy and no opportunity to go 
through them. The result will be 
that nothing will 30 to the press, even 
il everything goes into the record 
here! The record may have every
thing for the future historians but 
people of the present generation will 
not know what is taking place in 
Parliament!

From all the<?e angles, I oppose this 
Bill which is brought forward by the 
Minister of Information and Broad
casting.

T P T T  ( « * T * f t ) :  rnp ® t£ t

*?Y arr?T fr g 1 sp r  ^
qifoirmH: rr snrw wm t  
ft wwrsrm wttm ft ^  srnr sr>ftfeir

305l|?5p?rTT 
ft  fa r s r * p - 1  * r t f  sp Fs rra  « f t  w ttc it f. ?ft 
srm% wrm srsr
sfTT *IT ?TSPfTT $ 5TV- STR ^ )f

yifbrr t  ^

vfar ?nP5TT 1 vm  ft fa  wnrrr 
mtff *rtanr fair ^  fa  ff art

?.fcrr ̂  f
* 3rr vt! sflT $

*mr % fa  ** s #  | tft
500 1 fSTHTO
ssrit? 1 f?rr | 1

# ^rrtfmc *  s t o  sm* ttrfaij t
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“Save as otherwise provided in 
sub-section (2), no person shall be 
liable to any prosecution, civil or 
criminal, in any court in respect of 
the publication in a newspaper of 
substantially true repiort of the 
proceedings of either House of 
Parliament, unless the publication 
is proved to have been made with 
malice.’1

jJTTT 5fta<T STTR ?f£r ft ?ft
182 OTfo <fto *fto it * tf WHfift v<r*r 

^  wttitt 1 m t  a irrsft ftr 
tft tFT̂ T “FTtTT f> *m
srpftfrc fa*r srr ?r*rerT ^ r r  1 srf 
f̂ - ’£tBF | %  ̂ r> ̂ a’̂ TT «n% wfV-

?t?t ?r ^rfhwrr
f e ’rre ^rq^r t̂ spt 3TRV 

1 'TrRrirr̂ r % ?rwt 3ft srta* 
ft, ÊTT % yfr m &rr 
wrt |fwr t  1 fT^r ?pt

3frr̂ r w  fwrfft % faSr
f b r w  ft 1 *rd*rr Tf%Jr t t
f3nr% %% ^rr | 1 W3TT
arnff M  strfsr^F ̂  f k r  ?ft w  
jpt ^  «rnr*r ^  >̂rr fa  sfRrfHrsr
«rrf?rirf% if w  f  ? «rrf^T ?t> t

eft ere 1 1 sptpstr
wmf t 7 <>p 5nn  ̂arr 7f t  ft fa ?nrr ^ 
wrtf 5t?t ®)7»r eft smfhF^si^ f a n  
wi^rr 1 ^  7T «pt % *ftf̂ R)r
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vrw spr w m :  *r*rr, srw 
srarr irtar 

* 3  ^ n r r  ^ c t t  1 1 *5 =srf|»n f %
$ 'Tf r̂fr *  v s  1 srffT sr?r m m  
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SHRI VIDYA CHARAN SHUKLA: 
I thank the hon. Members who have 
taken part in this debate. There are 
certain matters which require clan* 
fication before I answer the points 
that hon. Members made.

Good many Members have said 
that whatever they say here is censor
ed, but all of them know that censor
ship is a temporary phenomenon. It 
is not going to last for long, for ever, 
and most likely censorship will termi. 
nate along with the internal emer
gency, and then the proceedings of 
House or elsewhere would be published 
in the same manner as they used to 
be before the imposition of censorship. 
Therefore, if there is any restriction 
on the reporting of the proceedings 
of this House today, it has nothing 
to do with this Bill or the Act which 
this Bill seeks to repeal. So, what
ever they may have said about the 
present state of reporting of Parlia
mentary proceedings has no relevance 
to the consideration of this Bill. This 
Bill is of far-reaching importance for 
our democracy, for the health of our 
press and for healthy deliberations in 
this House.

Does Mr. Mavalankar or Mr. Se
queira or any other Member who has 
spoken against this Bill want all 
kinds of unhealthy tendencies to 
grow? If Mr. Mavalankar makes a 
very successful speech, he finds only 
four or five lines in the newspapers, 
but if he makes an irresponsible 
2278 XJEMI

speech, making all kinds of wild and 
irrelevant allegations against people 
who are present m the House or are 
not Members of the House, he finds 
a big mention in the newspapers. Does 
be want such things to happen all 
through?

Time has not stood still when the Act 
whch we seek to repeal today was 
passed. It was 20 years betore. After 
that there has been a qualitative and 
quantitative change in our public life, 
m the standards of journalism and 
elsewhere. What held good 20 years 
back does not hold good any more. 
We have gone for ahead in many 
respects and there ha? been, as I said, 
a qualitative and quantitative change 
in journalism as well as in the public 
life of our people. Whosoever is in
volved in scandals must be exposed. 
The corrupt people, may be Ministers, 
Members of Parliament, businessmen, 
industrialists or whosoever it is must 
be exposed. If an hon. Member of 
Parliament chooses to get up and gets 
the permission of the Chair to say that, 
according to the rules of procedure of 
this House, by all means, that can be 
reported. The repealment of the Act 
does not prevent any such reporting. 
I am talking of a period of normal 
times when the censorship is not to 
operation. Today nobody should 
cloud his argument by saving that 
anvthing can be reported. The situa
tion is different today. When the 
censorship is lifted, the situation wHl 
be what we are planning for. We are 
planning for in this Bill a normal 
situation. In a normal situation, when 
every bit of word or thing said in the 
House, in the Parliament, can be 
reported and should be reported.

There is no inhibition;, thc*re is no 
prohibition; there is no restriction t>U 
the Members of Parliament to say 
whatever they want to say according to 
the rules of procedure and subject to 
the rulings c?iven by the Presiding 
Officer There is no prohibition no 
restriction, on the newspapers to 
report whatever comes to them from 
the proceedings of the Parliament.
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How does this Bill prohibit that? How 
docs the present Act provide lor that? 
It does not provide for that.

As Mr. Salve very ably pointed out, 
there were irresponsible personal 
charges levelled on Members and 
non-Members day m and day out 
with malice and with political moti
vation and not with any motivation 
of public service or public good. 
These were placed up and construc
tive speeches made by Opposition 
members, by sober people with a 
sense of responsibility, were blacked 
out. Why were they blacked out? 
Not because thpre was any restriction 
or there was any prohibition but the 
tendency was going in that manner.

When we seek to repeal this Act, 
this is meant to check that tendency. 
To day if, Mr. Mavalankar or Mr. 
H. N. Mukerjee -jr Mr. Dinen Bhatta- 
charyya wants to expose somebody—
I am talking of normal times when 
there will be no censorship—he will 
be most welcome to do that. He 
should do that II is his duty to do 
that His constituents have every 
right to know what he is doing. The 
repeal of this Act does not prevent 
newspapers from reporting what Mr. 
Bhattacharyya is saying or what Mr. 
Mavalankar is saying It does not 
prevent the newspapers from letting 
his constituents to know about }t. 
The only thing that it seeks to ensure 
is that the immunity which the hon. 
Members of Parliament enjoy inside 
the House is not abused by the editors, 
printers and publishers of the news
papers all over the country in the 
manner in which they have been doing 
in the last 20 years. If our experience 
of the protection given to the editors, 
printers and publishers was happy, 
somebody should get up and say that 
this has enabled the exposition of 
scandals wihich ultimately proved 
true. Even today, after this Act is 
repealed, if any allegation is made, if 
any scandal is exposed which has 
basis and facts, that is not covered by 
this It can still be
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reported. There is no harm in pub
lishing it. Prima facie, by using 
commonsense, by utilising their back* 
ground material, anybody who is in 
the press world can know what looks 
to be correct, what appears to be 
correct and what does not appear to 
be correct.

It is all right, it is perfectly justifi
able, for the Members to h^ve lull 
freedom to say whatever they want 
here, but to say that the same free
dom should be given to a district yel
low journal or a district yellow weekly 
is not at all justified, in my opinion 
And I would say that every Member 
of this House must have been subject
ed to this kind of yellow journalism in 
small places—where anything was 
picked out or quoted out of context, 
where completely wrong allegations 
were made or reproduced to defame or 
malign a Member or a supporter of a 
Party Here, this repeal is gouig lo 
prevent such malicious and wilful de
famation. rnd it is being done only by 
the common law to which all citircns 
of this country are subjected; i* is not 
that specially the journalists will be 
subjected to that or that the news
papers will be subjected to that. Why 
should anybody who has got the facts 
in his hand and who is speaking fac
tually worry about their non-publica
tion? Prof. Mukerjee quoted many 
things that led Mr. Feroze Gandhi 
raised in the House I had the privi
lege of being a Member of this House 
when Mr. Feroze Gandhi was func
tioning here in this House; I nave seen 
him functioning___

SHRI S. M. BANERJEE; You were 
too young at that time.

SHRI VIDYA CHARAN SHUKLA: 
We were all his supporters. We knew 
that, whenever he spoke in this Hoû e, 
he had solid facts behind him. I wish 
I could say the same thing abou: the 
Opposition Members here. But, with 
the exception of a very few, one or 
two, most of the Members of the Op
position—and I have said this in the 
Statement of Objects and Reasons— 
now speak purely on conjecture, pure
ly with political motivation, not

28, 1976 Stat. Resl. re. Pari. 228
Proc. Ord. & Bill



229 stQt< Ke*1- re. Pari, MAGHA 8, 1897 (SAKA) Stat. Resl. re. Pari. 2*0
Proc. Ord. & Bill Proc. Ord. A Bill

bothering as to what is true and what 
is not true; they have heard some
thing or they have been told some
thing and immediately they make in
nuendoes and make aU kinds o1: alle
gations. ...

SHRI DINEN BHATTACHARYYA: 
Are they *11 mad?

SHRI VIDYA CHARAN SHUKLA: 
They are not, but they are politically 
motivated....

SHRI DINEN BHATTACHARYYA: 
You always claim that you speak 
sense and the truth, hundred per cent 
truth.

SHRI VIDYA CHARAN SHUKLA: 
It is exactly this mentality that I am 
referring to. This is what is sought 
to be curbed. Nobody, 0n the spur 
of the moment, should get up and say 
things without knowing what he is 
talking about. This is not healthy for 
Parliament or for pres? or for public 
life in this country. Let everybody 
say things which have as their basis, 
facts, and let all those things be print
ed, in papers. Let all the papers 
and journals be subjeted to the 

' common law of the land. We 
do not want the immunities of the 
Members of Parliament, which they 
enjoy only inside the House, to be ex
tended to all and sundry vrho mas
querade or pretend to be journalists; 
there are lots of people who ore really 
not journalists but who bring out 
weeklies and papers just to malign 
certain people or for such purposes 
which are not strictly journalistic. 
This hag been the bane of our public 
lift, for the last several years. There
fore, if we seek to correct the situa
tion—because the situation has chang
ed drastically and fundamentally— 
then, I do not understand why there 
should be such opposition to this. If 
the hon. Members are interested in 
truth, if they are interested in having 
& good standard in public life and a 
good standard in' Parliamentary de
bates, they should not oppose this Bill. 
This Bill, as I have explained earlier, 
and which I want to reiterate, puts no 
bar on any Member of Parliament to

say here anything which can be said 
according to the Rules or Procedure 
and with the permission of the Speaker; 
it puts no bar on any newspaper, how- 
soever—irresponsible it may be, to pub
lish whatever they want; they can still 
do it___

SHRI ERASMO DE SEQUEIRA: 
After Emergency.

SHRI VIDYA CHARAN SHUKLA* 
After the censorship is lifted; we are 
talking of those days when there 
would be no censorship. They can 
publish whatever they want, but it is 
too much for them t0 claim to be 
equated with Members of Parliament 
and to ask for the same privilege'; and 
immunities which the Members enjoy 
inside the House. If Mr. Sequeira 
says something here, he will £et away 
with it. But if he says the same thing 
cutside the House and if he i<? taken 
on (hat by the person maligned or de
famed, he will have to go to tho couTt. 
Most likely he may be acquitted or he 
may be convicted. But the news
paper to-day will go scotfree. They 
would have no liability, no legal res
ponsibility and have complete licence 
to print whatever they want and pJck 
and choose and print whatever they 
wish to----
16.00 hr*.

SHRI ERASMO DE SEQUEIRA: 
Whatever is said here.

SHRI VIDYA CHARAN SHUKLA: 
That is right. I am talking of that 
cnly.

Now, you say—I do not mean *y°ir-— 
some members say rotten things in 
thig House because that gets printed. 
But if it is not printed, probably, they 
would not say these things her? and̂  
same thing vice versa. Some rottoxi 
things are read and then they are re
peated here and then they are sought 
tc be propagated through the torum of 
this hon. House, which is very un
healthy. Therefore, when *,e have 
brought forward this Bill, it is with 
the intention to see that regarding hon.
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Members who speak with a sen?'' of 
responsibility, who discharge their 
dj*y honestly and fearlessly, there is 
no bar on that. There is no bar of 
any kind on anybody. But the only 
bar that comes is on the Irresponsible 
section of the Press and that bar can 
cnly be exercised through the forum 
of the law courts and not arbitrarily 
by the government. This Bill does not 
givo any additional power to the gov
ernment. This Bill does not seek to 
give any extra legal powers to any
body. It only says that the aggrieved 
party is allowed to go before a court 
m the country, right from the Distiict 
Court to the Supreme Court, to vindi
cate his honour if he thinks that his 
honour has been compromised in ‘-on.e 
way by some irresponsible allegations 
made against him and pnntei and 
published and circulated by the news
papers. This is the limited purview of 
this Amendment Bill.

Shri Virendra Agarwal spoka abso
lutely irrelevant things. He spoke an 
the time against censorship and he al
so surprisingly quoted Jawahar’al 
Nehru and what Jawaharlal Nehru 
said in 1930 against the British Gov
ernment. For Mr. Virendra Agarwala, 
the government of free India and the 
British government have no dilference. 
Therefore, I do not want to waste the 
time of the House in replying to his 
arguments.. . .

SHRI M. RAM GOPAL REDDY 
(Nizamabad): Will he be allowed to 
migrate to Britain?

SHRI VIDYA CHARAN SHUKLA. 
In conclusion, I want to again reassure 
the hon. Members that neither the 
privileges of this House nor the privi
leges of the Members of this House are 
going to be affected by the repeal of 
this Act. The privileges of the news
paper journalists are not “joing to be 
affected by thig amendment or the ie- 
peal. The only people who wil] be 
affected are those who are interested 
la spreading rumours, those who are 
Interested in giving rise or giving cur

rency to false allegations, false scan
dals which have no basis in iact and 
those who are interested in sensational 
reporting and laying things sensatio
nal which have no basis in lact.

Prof. Mukerjee spoke ratner senti
mentally. He spoke very abJy and ne 
quoted what Mr. Feroze Gandhi has 
said. All right. But would 'he not 
concede that in these 20 yuars there 
has been a tremendous amount of 
change? He has been a member of 
this House for a long time..

SHRI DINEN BHATTACHARYYA: 
Changes for worse?

SHRI VIDYA CHARAN SHUKLA- 
I have heard him 6peaking and throw
ing his hands in anguish saying, *What 
has happened to this Parliament? What 
is it that is happening?’ It is not the 
fault of the leadership of the 
House or of the Speaker or the 
Members of the Opposition or 
the members of this side, but the ten
dency that was growing the tendency 
that was being fanned and the ten
dency that was being helped all the 
time by certain irresponsible sections 
of the Press which was interested in 
spreading falsehood, which includes 
the monopoly press and this is a curb 
on such irresponsible tendencies 
There is nothing more than that Hon 
Member like Shri H. N. Mukherjeo 
chose to oppose, certainly 011 senti
mental grounds and not on the 
grounds of reasons. Sentimentality 
has its own place and it has its own 
respectability. But this repealment is * 
not going to inhibit any Member of 
Parliament. It ]£ not going to dam
age our public life. On the other 
hand, as things stand, and as things *- 
are bound to grow in future, this is 
going to* help healthy journalism, thif 
is going to help healthy debates in 
Parliament end all round it is going 
to be helpful to those people who are 
interested in the future of democracy 
and who want to stand in democracy

SHRI ERASMO DE SEQUEIRA 
Mr. Chairman, I share the anxiety 
of the Government that the floor of
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this House should n6t be misused for 
slauder. With your permission I
would like to resurrect for the records 
of this House the letter that lies un
repealed on the record of Mr. Speaker. 
This is & letter wmch I wrote to him 
in my first or second year in this 
House. In that letter I said to him, 
if I remember correctly that I have 
the loudest lungs in this House and 
if you force me 1 will use them. But 
please do not penalise me for being 
well-behaved and as a result o£ that
letter Mr. Speaker, Shri Sanjiva
Reddy, in his wisdom decided to use 
his red pencil. Every time my name 
came in the list and every time I 
had to wait for Mr. Khadilkar to
take the Chair to enable me to speak 
in this House. This is not that Gov
ernment 'alone has been concerned 
about what was happening in this 
House. 1 have no quarrel whatso
ever with the objective of the Govern
ment if tbeir objective is at all 
sincere. My only difference of 
opinion is that while Government is 
trying to achieve their objective, to 
my mind then being reasons other 
than what are stated in this House 
by the hon. Minister, Government is 
trying to achieve that objective by 
putting curbs on the press. I would 
like to say that the objective may be 
achieved by self control by all of us 
in this House. Does the dignity of 
the House increase in any maimer if 
the slander continues in the Chamber, 
what is not correct to the people. 
How does it help? It is here that the 
slander must be stopped. Let me say 
one thing and we must admit that 
whenever it has come, it has not been 
only from one side of the House. It 
has come from all sides.

SHRI N. K. P. SALVE; Out of
frustration also.

SHRI ERASMO DE SEQUEIRA: 1 
am glad that the hon. Minister, when 
he was speaking, chose the example 
of my father. I can assure you that 
that example went home, but not in 
the direction he wanted? I think it

went in the opposite direction. Many 
allegations, precisely of the kind he 
is talking about, were raised against 
my father. Let me say something 
that the man who has led a kind of 
examplary public life does not re
quire the protection of any libel law 
to defend himself, because the people 
will always judge the good leader by 
what he is and what they see and not 
by what slander is thrown against 
him. This is the position with refe
rence to the leadership in this House. 
Let me ask you something.

SHRI SHASHI BHUSHAN (South 
Delhi): Many things are publicised 
against them.

SHRI ERASMO DE SEQUEIRA: 
This is how I think I have survived 
them for some reason because my 
people judge me by what they know 
of me and not by what anybody says. 
This is how they will judge Mr. 
Shukla and the Prime Minister.

We will judge them by tbeir per
formance or non-performance in office. 
This is what we feel It is because 
Government is not prepared to face 
the people that they are coming with 
all kinds of grilling powers; they are 
running away from people; if they go 
and face an election they cannot core 
to Government again. If 'we gb, we 
will be the Government. Hie hon. 
Minister was asking why there was 
special privilege to the press with 
reference to parliamentary proceed
ings which was not available to the 
common citizen of this country. 
With your permission, I will give the 
answer. The reason why the privi
lege exists is this. This house only 
becomes meaningful when a balanced 
presentation of what happens here is 
carried to the people immediately. 
This House becomes, to the extent 
that these feelings are not expressed 
through the press redundant. That 
is wby our predecessors bad extend
ed this facility to the F*ress that n#' 
motives could be irtlputed. They did
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not extend it even to the Member 
himseii, for example, when the mem
ber publishes his own speech But 
they extended it to the Pres>s« icr a 
true report of the entire proceedings 
of the House I would like to submit to 
Mr Snukla that whether it is njimal 
times or otherwise, such a report 
should be made immediately avail
able to the people through the Pres>& 
Sir, if we were to go by *he assurance 
that we receive m this House I would 
have had- no difficulty in accepting 
what the Minister has said But theic 
is a wide gap between wnat he says 
to us m the House and what is actual 
ly done by the Government There 
is a gap sometimes Detween what 
is said yesterday and what is said 
today, what is said in the morning 
and what is said in the afternoon 
From what I read in the newspapers 
this morning, I have got the tlc&i 
impression that Mr Shukla ha- said 
that there was no restriction on the 
publication of the proceedings of 
Parliament In his intervention m 
the House in the morning it has be 
come clear that this thing only applies 
to the period after the emergence

SHRI VIDYA CHARAN SHUKLA 
I have always said so

SHRI ERASMO DE SEQUEIRA 
On the one side we are told that there 
is no bar. On the other hand we 
find thus restriction Please see this 
Order No 2/147/75-CC dated the 
4th January, 1976 of the Chief Cen
sor which says

“Reports relating to the proceed 
mgs of the 15th Session of Fifth 
Lok Sabha, 1976."

—which is this one—
‘shall be submitted for scrutiny 

and shall not be published without 
permission in writing.’

This is from the Chief Censor whp 
has put this restrictions This shows 
the extent to which thi$ House Js

separated from the people. 7 here is 
this big difterence between us and 
the Government We want them to 
go to me people and thev are not 
prepared to do it They know vhat 
the iesult will be That w the reason

The hon Minister gave an example 
ot what happened beiore It is tiue, 
there have been occasions when 
bombastic statements were published 
and constructive speeches were not 
given publicity I have often faced 
a similar situation I am go
ing to bring to his attention a situa 
tion which existed before the emer
gency and even today There have 
been instances where backbenchers 
have made constructive speeches, but 
they are not published, whereas 5 
column and 3 column headlines are 
given to all kinds of gibbeush said 
bj the Ministers Take an example 
Mt Shukla said m his leply jus>t now 
that except perhaps one or two of us 
in the opposition, the rest of us had 
no facts to back up what we were 
saying This, Sir, is slandei on the 
opposition I am going to bet with 
you five de-valued rupees that U> 
morrow morning the newspapers will 
carry what he said and it will i ot 
cany what I said today

THE MINISTER OF WARKS AND 
HOUSING AND PARLIAMENTARY 

AFFAIRS (SHRI K RAGHU 
RAMAIAH) Sir, on a point of order 
Is it permissible for him to make a 
bid with the Chair like thi‘ ?

SHRI ERASMO DE SEQUEIRA- If 
he wants to say something he must 
quote the rules He has never read 
them Sir, much more than any 
restriction in what is being said m 
Parliament, 1 submit, the time has 
come in this country, to introduce 
the concept of “equal time”— the 
concept which exists, either by con 
vention or in some cases by law, w 
most other democratic ■countries



that whenever Government leader 
comes forward with a statement the 
Opposition is given equal time to state 
its point of view. This would be m 
consonance with the principle that in 
all cases it is the people who must 
ultimately judge.

Sir, Mr Shuk’a found no distinction 
between British Government of India

* and this Government. I would like to 
find a distinction because this is my 
Government and that was not. But 
unfortunately the one distinction that 
I find is that the British had some
where t0 withdraw but this Govern
ment does not appear to withdraw. If 
thev insist on continuing beyond their 
term—as they seem hell-bent on do
ing—then, I am afraid, the fight is 
going to be much more intense and 
mu-'h longer than the fight cf this 
country for freedom.

MR. CHAIRMAN; The question is:

“This House disapproves of the 
Parliamentary Proceedings (Protec
tion of Publication) Repeal Ordi
nance. 1975 (Ordinance No. 25 of 
1975) promulgated by the President 
on the 8th December, 1975”

The moUon was negatived.

MR. CHAIRMAN; The question is:

“That the Bill to repeal the Par
liamentary Proceedings (Protection 
of Publication) Act, 1956, be taken 
into consideration.”

The motion was adopted.
MR. CHAIRMAN: Now, we will

take up clause by clause considera
tion. The question is;

‘That Clauses 2 and 3 stand part 
of the Bill.”

The motion was adopted.
Glauses 2 and 3 were added to the 

Bill
' Clause 1 was added to the Bill
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Enacting Formula
Amendment made:

Page 1, line 1,— 
for “Twenty-sixth” 
substitute ‘Twenty-Seventh” (1 ) 

(Shri Vidya Charan Shukla) 
MR. CHAIRMAN; The question is:

“That the Enacting Formula, as 
amended, stand part of the Bill.”

The motion was adopted.
The Enacting Formula, as amended, 

was added to the Bill.
The Title was added to the Bill.
SHRI VIDYA CHARAN SHUKLA: 

Sir, I beg to move;
“That the Bill, as amended, be 

passed.”
MR. CHAIRMAN: Motion moved;

“That the Bill, as amended, be 
passed.”

SHRI S. M. BANERJEE: Mr. Chair
man, Sir, although the Bill is going 
to be passed a fervent appeal was 
made by my hon. friend, Shri H. N. 
Mukherjee to the Government to re
consider the matter. Sir, I am making 
a last—although futile—appeal because 
the hon. Minister said that many 
things have changed during the last 
2o years. Yes, many things have 
changed. I know. Sir, when I joined 
this House I had black hair and now 
my hair have grown grey. Things will 
change but we have to see whether the 
change is for better or for the worse. 
Sir, I happen to know Feroze Gandhi 
since 1957 when I was a Member of 
this House and even earlier when I 
was not a Member of this House. Sir, 
I used to watch the proceedings of this 
House from the galleries and 1 had 
seen his performance.

1 feel that he really considered all 
the aspects and brought forward this
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Bill. The people sitting on the Trea
sury Benches were giants—Pandit 
Jawaharlal Nehru, Pandit Govind Bal- 
labh Pant, Maulana Azad and others. 
Such people are born perhaps once in 
a century. This Bill was passed when 
such giants were there on the Treasu
ry Benches. I appeal to the hon. Mi
nister and through him to the Prime 
Minister. Let us not pass this Bill 
today. I appeal to the Prime Minis
ter not because she is the wife of Shri 
Feroze Gandhi, but because she is the 
daughter of Pandit Jawaharlal Nehru, 
who was a party to this Bill being 
passed.

I am not trying to defend the press 
if they want to reduce themselves to 
yellow journalism. I have always been 
against the jute press. I am one of 
those who demanded delinking and 
diffusion of press ownership and I still 
stand by it. By passing this Bill, we 
are not going to achieve anything ex
cept giving one more handle to the 
right reactionaries in the country to 
say that the freedom of the press is 
being taken away. So, please reconsi
der the whole matter. Don’t have the 
final voting today. You will surely 
win; there is no question about it. But 
this should be reconsidered in the light 
of the observations made by those 
whom I consider to be abler than me 
I again make a fervent appeal to the 
hon. Minister to hold it over.

MR CHAIRMAN; The question is:

“That the Bill, as amended, be
passed.”
Those in favour may say ‘Aye’.

SOME HON. MEMBERS: Aye.

MR. CHAIRMAN: Those against 
may say 'No’.

SOME HON. MEMBERS; No.
MR. CHAIRMAN: The Ayes have it; 

1be Ayeg have it. The Bill is passed.
The motion was adopted.

SHRI DINEN BHATTACHARYYA: 
It is on record that you are In the 
Chair and this Bill has been passed.

SHRI P. G. MAVALANKAR: The 
Noes have it.

MR. CHAIRMAN; Now I proceed to 
the next item No. 22 Mr. Sequeira.

SHRI P. G. MAVALANKAR; I said, 
the Noes have it.

An  HON. MEMBER: You said it 
too softly r

MR. CHAIRMAN; I did not hear it.

SHRI P. G. MAVALANKAR: I want 
to go on record that the same minute 
you said "The Ayes have it", I said, 
“The Noes have it.” I have been 
shouting continuously that the Noes 
have it Please look into the record 
and hear the tape also.

MR CHAIRMAN; As far as I can 
understand, I said, ‘The Ayes have 
it; the Ayes have it.”  No protest came 
and I passed on to the next item.

SHRI P. G. MAVALANKAR: On a 
point of order, Sir. When you said, 
“The Ayeg have it", I immediately 
said, ‘The Noes have it”. If you did 
not choose to hear it, what can I do? 
It is my right to ask for a division

SHRI H. N. MUKHERJEE: Every 
Chairman has conceded the right of 
even a single member to challenge a 
division.

MR. CHAIRMAN; The point is, the 
right of any member to say ‘No* and 
challenge the announcement made bv 
the Chair is not disputed. As far as 
the Chair is concerned, I  said, “The 
Ayea have it; the Ayes have it" and 
I said, “The BUI is passed.” In the 
meanwhile, now you say that you said 
“No”. I did not hear it. Once I have 
announced that the Bill is passed, that 
is the end of the matter. I have pass
ed on to the next item. The next item 
will proceed.
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SHBI P. G. MAVALANKAR: If you 
did not hear me and if I say that I 
said “The Noes have it”, you do not 
take me for my word?

MR. CHAIRMAN: After I have an
nounced that the Bill is passed, I 
passed on to the next item.

SHRI H N MUKHERJEE- Can a 
Chair turn its deaf ear to all the other 
people? Is it not lack of alertness on 
the part of the Chair’  (Interruptions)

SHRI P G MAVALANKAR: You 
can just go through the records, I 
said, ‘noes* have it

MR. CHAIRMAN: It is a completely 
accepted principle that what has hap
pened in the House, the Chair is the 
final judge. Here I repeat for the 
sake of the record that I said, ayes 
have it. I waited for some time and I 
did not hear anyone saying noes have 
it At that moment, I said that the 
Bill Is passed and then I passed on to 
the next item After Mr Sequeira 
stood up, then Mr Mavalankar said 
that noes have it

SHRI P G MAVALANKAR- With 
great respect to you, Mr Chairman, 
I said at once that noes have it Why 
do you deny me this right, because I 
am alone’  Tape-recording also will 
show that I said, “noes have it” im
mediately (Interruptions)

MR. CHAIRMAN Never after next 
item.

SHRI S. M. BANERJEE. On a point 
of order. When this question was 
raised by Mr. Mavalankar, I think, we 
should have also said that noes have 
it Now, you said that you did not 
deny that he had used that word but 
you did not hear. Now, we are not con- 
cemed with the hearing power of the 
Chairman. The question is that since

he has said so. the benefit of doubt 
goes to him. (Interruptions) Let us 
hear the tape

MR CHAIRMAN: It is not the 
question of harmful but it is the 
question of procedure. Now, a motion 
is put to (the House the Chair has to 
decide whether the House has accept
ed the motion or not. There are 
certain stages stipulated in the rules. 
The Chair is directed to call for ayes 
and noes and the Chair has to go by 
the will of the House and the Chair 
will announce that After I said, ayes 
have It. I waited for some time, and 
then I said the Bill is passed. In the 
meanwhile, I did not hear as far as I 
know and I stand by it any member 
saying noes have it The Bill has 
been passed and we have moved on 
to the next item. So. that is the end 
of the matter No Rules of Procedure 
can give me the power to re-open the 
matter.

Now, Mr. Sequeira will move hia 
Resolution

16.30 hr&

STATUTORY RESOLUTION R E  
DISAPPROVAL OF PREVENTION 
OF PUBLICATION OF OBJECTION
ABLE MATTER ORDINANCE, 1975 
AND PREVENTION OF PUBLICA
TION OF OBJECTIONABLE MAT.

TER BILL
SHRI ERASMO DE SEQUEIRA 

(Marmagoa): I beg to move:

“This House disapproves of the 
Prevention of Publication of Objec
tionable matter Ordinance, 1975 
(Ordinance No. 28 of 1975) promul
gated by the President on the 8th 
December, 1975.”

What has happened in the House 
now is very' unusual. Mr. Chairman, 
I have had the privilege to be in this 
House for nine years. Never have I
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seen anything as has hapened just 
before this item of business This is 
what makes us more and more doubt
ful about whether what Government 
is saying in this House is what it 
means Mr Shukla and I have had 
to-day, by some quirk of fate, a long 
innings m this House My complaint 
on d*l the three things that 
have come before this House is 
that the Government have not been 
plam-speakmg This Prevention of 
Publication of Objectionable Matter 
Ordinance that came forwaid is a 
very major piece of legislation And 
again I must protest about its having 
been brought forward by an ordinance, 
because as the hon Minister had said 
just a little while earlier m this House, 
Government has a’ready acquired for 
itself the power of censoiship which 
is current, and, therefore, nothing can 
go into the newspapers unless the 
Government passes it In these cir
cumstances, when the Government 
already has power to prevent the 
publication of anything what is the 
need for coming forward with an ordi. 
nance7 Do they not lealize to what 
extent they are embarrassing the 
President by forcing us to come to the 
House and saying things like this7 
The President’s office is the highest 
office in the land We all respect him 
If you force us to come forward and 
say things like this, are you not de
tracting from the importance that ht 
has? Look at the clauses of the bill 
which is now coming before us The 
definition of what is an objectionable 
matter is so wide that you can start 
with a needle and end with an e e- 
phant The worst thing about this i£> 
“Who will decide whether somethin; 
is objectionable or not’ ” It is an 
officer of the Central Government not 
below the rank of a Deputy-Secretary 
It is not even the Government who 
will decide but one single officer sitting 
in judgement over the free Press 
Angola is wry much in the news these 
days, and if you have read the pro

ceedings of the Anti-Co’ onial Commit
tees of the United Nations, you will 
find that the one thing that was 
refrrrea to again and again m those 
proceedings was a thing which was 
called a system of tndigena. That 
was a system in which the judicial 
system was operated by administrative 
officers, and the cone usion was that 
it was against the lights of man to have 
such a k> stem And here we talk 
about better standards for the Pi ess, 
we talk about improving our free 
Press Then we give an administrative 
officei personally the right to sit along 
over what should be pub ished and 
what should not be published This 
is not delegation of responsibility bilt 
this is abrogation of responsibility 
1635 hrs
[Shri Ishaquf Samlhali in the Cha r]

If the Government had come for
ward to this House and brought thi> 
Bill forward and said that we s i a 1 
make a complaint to the Press Council 
and then we shall decide it, I would 
have no quarrel with it, if thejy hact 
created Press Council m eveiy State 
I would have no quarrel with it if 
they had created some kind of autho
rity, autonomous of th’  Government 
I would have no quarrel with it What 
I quarrel with is the fact that in 
almost every measure thjt Goven- 
ment comes forward with it want- to 
be the accuser the judge and the jury, 
a]’ rolled into one indivisible whole

The Prime Minister made a state
ment that even if the elections were 
postponed thev will be held withm 
a year or earlier if I read the news
papers right this morning We are 
today in a climate where whatever the 
Government says is disseminated to 
the country and whatever is s id bv 
the opposition remains where it is 
said In this situation what is the 
point of comine forward w th the 
statement that e’ections are gopg to 
be held7 By what are the people 
going to judge the other side7 What 
do you want the other parties to do7
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How are they to ta’k to the people?
If we ask for permission for a public 
meeting, it is denied. If we ask for 
a hall meeting, that is also denied 1/
•we issue a statement, that is not pub
lished. Leaflet is not allowed to be 
printed___(Interruptions). That ap
plies only to one side. That >s our 
quarrel. If you want to keep this 
country off politics for six months, 
normally I would have accepted it.
If you had imposed restrictions on a 1 
political parties, I would have accepted 
it. But if the restriction is on o jposi- 
tion alone, it is nothing but an advance 
towards fascism. I do not want to 
tell you the theories of this—it is w l̂i 
known.

Whenever you want a change from 
a representative system, from demo
cracy, to autocracy the first pillar that 
you pull down, the first leg fiat you 
cut off is the press, because that is 
.practically the only means, or ihi 
largest means, that exist in society for 
a community to judge the performance 
of its elected representatives.

If Government wants that discipline 
should become a way of life m this 
country, if Government wants that 
violence should find no place in a 
democratic society, then Government 
must also accept that dissent has an 
honourable place, as the original 
proposition, because minus the play of 
two ideas before the people, minus the 
debate, minus the discussion, demo
cracy has no meaning and we will he 
going back to the oM days. I wish 
I knew some Latin. There is a saying 
that Rome has spoken and the rest 
the world shall follow. We do not 
want Rome in this country; we do 
not want “follow the leader concept", 
pother that side of the House or on 
this side of the House

It is not a happy day when from 
morning to evening one has to stand 
up in this House and protest against
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the manner in which step by step, 
obviously under some kind of a master 
plan, one by one....

SHRI DINEN BHATTACHARYYA: 
Slowly.

SHRI ERASMO DE SEQUEIRA; 
Not slowly, rather fast, the structures, 
the organs of the free society are being 
first muzzled, then destroyed 1 
realise that the chances of this Gov
ernment meeting with success in what 
it is obviously trying to do to the 
democratic institutions of this country, 
which is to destroy them, are rather 
slim, but what I am saying is that 
they could save all this trouble, all 
this acrimony and all this suffering by 
doing only one thing, on the 18th 
March, when their mandate is over, 
by going before the people to seek 
a fresh mandate.

MR. CHAIRMAN: Resolution moved:
“This House disapprove/; of the 

Prevention of Pub ication of Objec
tionable Matter Ordinance, 1975 
(Ordinance No. 28 of 1975) promu'- 
gated by the President on the 8th 
December, 1975.”

THE MINISTER OF STATE OF 
INFORMATION AND BROADCAST
ING (SHRI VIDYA CHARAN SHU
KLA): I beg to move:

“That the Bill provide against 
the printing and publication of in
citement to crime and other objec
tionable matter, be taken into consi- 
sideration.”

As the House is well aware, this 
enactment and its need were fe1t a 
little after our independence was 
gained. In 1951 this hon. House had 
considered a measure of this kind. It 
Was not exactly on the same lines, but 
in substance it was similar, and this 
House made it into a law. The reason, 
why it wds made into a 'aw was very'
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ably put to the House by the then 
Home Minister, Shri Raj agopalachari. 
He said that if this kind of activity, 
the objectionable matters that were 
being printed in the papers, were not 
put a stop to, very soon it would be 
necessary for the Union Government 
to send units of the army and the 
para-military force to every district 
of the nation. This was the position at 
that time, and this incitement was be
ing caused by the publication of an 
kinds of rumours and aU kinds of false 
things and there was hardly any 
control or any penal provision for 
punishing those people who were res
ponsible for spreading such rumours 
and publishing such anti-national 
matter which created a threat to the 
security of the nation or to peace and 
tranquillity in public life.

This Bill happened to be moved by 
one those who stood for maximum 
freedom, Shri R aj agopalachari, and 
the relevance of it was well borne out 
by the support that he got. When the 
Press Commission considered the 
situation of the press they made an 
observation that although they did not 
oppose the law, they would rather 
have all these provisions of law im
plemented in a voluntary manner and, 
therefore, they suggested the creation 
of a Press Council which should regu
late the functioning of the press by 
compiling a case law over a period of 
time and, as was stated earlier when 
I moved the other Bill by evolving or 
building up a code of ethics or code 
of conduct for the press.

We had a wishful thinking that the 
Press Council and the connected 
matters would be such that the time 
of the press, the tone And the tenor of 
the working of those people who were 
interested in creating violence, creat* 
ing hatred ttod creating a of
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disaffection amongst the various 
language groups, amongst the various 
regional groups in various regions of 
the country, will be curbed, that their 
designs will be frustrate^ and that 
they will not be able to play foul with 
the nation with the help of the press. 
All these ideas, all these hopes, have 
been shattered by what we saw sub
sequently. When this law was repealed 
in 1957, great hopes were put on the 
Press Council. We have discussed 
earlier in the day how all those hopes 
were belied and the Press Council not 
only proved ineffective but it appeared 
that unless the provision was properly 
made in the law of the land to punish 
people and prevent such objectionable 
writings, we will not be able to run 
our country or protect democracy and 
keep it in the healthy state. Therefore, 
it was decided to bring forward the 
Bill before the House and to see that 
the nightmare that we have passed 
through is not repeated.

I must make it clear that this has 
nothing to do with the Emergency 
provisions that are in operation today. 
It has nothing to do with the censor
ship. It is only meant to fortify 
those people who believe in self- dis
cipline. As I stated earlier, the Com
mittee of Editors and the All-India 
Newspaper i'ditors’ Conference have 
already evolved a code of ethics or you 
may like to call it a code of conduct. 
Any newspaper or any journalist who 
abides by the code of conduct or by 
the code of ethics will have nothing 
to fear from this Bill which I have 
brought before the House. Those 
people who believe in healthy jouma- 
linn, those people who believe in 
constructive criticism, those peonle 
who believe that the preav is an mt«- 
gral part of democracy, that the health 
of democracy depends upon the hA tb 
of the press and the health of the 
press depends upon the health of 
democracy, they will definitely support 
this measure.

JANUARY 28, 1976
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As Z said, those people who practise 

journalism for the sake of journalism 
for the sake of the country, to ensure 
the growth of healthy tendencies id 
society will not object to this Bill. If 
you go through the entire ambit of the 
Bill that I have brought forward be
fore the House, you will see that it 
provides for punishment to sucb 
people who print such things which 
are all to do with the crimes in the 
law of the land. These various things 
which have been defined as objection
able are already in the statute books 
of the Criminal Procedure Code, the 
Indian Penal Code and other laws that
have been passed by this Parliament. 
The only thing that this Bill seeks to 
achieve is to see that these offences 
are made applicable to printed matter 
in such a way that $ot only these 
things can be prevented m advance 
but also such people who give cur
rency t0 this kind of offences or abet 
these offences are also punished in a 
quick manner.

I would point out the various pro
visions of this Bill to Mr. Sequeira. 
He can easily see that very many 
safeguards have been provided against 
misuse of the provisions of this Bill 
Firstly, the competent authority can
not be a lower functionary of the 
Government; he has to be a Deputy 
Secretary or higher than that or a 
District Magistrate or higher than 
that; and such officer, who is duly 
nominated under the provisions of this 
Bill to be a competent authority, also 
cannot take any action unless the 
reporting officer makes a report to 
him. This is the safeguard provided, 
so that everybody does not go and 
make a report and the competent au
thority takes action on this.

We have also provided in the Bill 
that, even though a notice of action 
may have been issued, the Central 
Government, which is the next appel-
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late authority, can sue motu abrogate 
or cancel that notice or action—that is, 
by itself, without any appeal being 
made to them. And whenever any 
appeal is made to them, it 15 provid
ed that, within a short I'me. a time of 
14 days or so, the appeal must be 
disposed of by the Central Govern* 
ment, and if it is not so disposed of, 
it will be deemed to have succeeded; 
that is to say, if the Central Govern
ment does not take cognizance of the 
appeal and decide it witnin the time
limit set m the law, the appeal of the 
appellant would be deemed to have 
succeeded, and the order would be 
set aside automatically. This is the 
provision that has been made to secu
re that there is no harassment by keep
ing the appeal pending for a long 
time.

Again, after this provision, if the 
aggrieved party is not satisfied with 
the action of the Central Government, 
he can go to the High Court or Sup
reme Court, appeals are provided for 
to the judicial forum, he can go there 
and prove that the action taken waŝ  
mala fide, was not correct, and there, 
fore, it should be set aside There
fore you would see that we have taken 
the greatest care to ensure that there 
is no misuse ot the provisions of this 
BiH.

This Bill is meant only to import 
health into our public life and m jour
nalism. It is not meant to stifle or 
gag or punish them or to instil any 
fear m them. Therefore, the fears 
that the hon. Member expressed are 
quite unjustified.

Mr Sequeira was also very keen 
to find out why we have put a gov
ernment servant as the deciding a itho- 
rity to decide whether the action 
should be taken or This is a well- 
accepted principle of democracy that 
whosoever acts in whatever manner, 
the ultimate responsibility and ans
werability is that of the Ministers who
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are answerable to this House. Whe
ther it is Deputy Secretary or Joint 
Secretary or Secretary to Government 
or any other functionary of the Gov. 
eminent, the vicarious and direct res
ponsibility is mine in case I am the 
administrative authority of this parti
cular Act. Therefore, irrespective of 
•who the person is who will take action 
I must take the responsibility for that 
action; m case there is any fault or 
any thing mala fide, I may be punished 
lor that, and I will have to accept 
full responsibility for that.

The provision that has been made 
here is only to ensure that the powers 
under this Bill are not delegated down 
the line to very small functionaries, 
lehsildars or naib tehsildart>; no such 
officer can use these powers which 
are supposed to be used after due de
liberation and great deal of caution, 
this is just a safeguard so that the ac
tion cannot percolate below this level 
ol officialdom Whatever action is tak
en, the ultimate responsibility and 
answerability of the Government to 
this House will remain completely 
undiminished. It is just not going 
to be diminished by this pro 
vision. There is no restriction 
to the Opposition also because this is 
applicable to anybody. Suppose some 
newspaper in a State which is not 
ruled by a ruling party in another 
State or the Centre violates the pro
visions of this Act, that certainly is 
actionable under the provisions of 
this Act and the same thing will hap- 
pen in any other State or at the 
Centre. Therefore, to say that this is 
pointed towards the Opposition is not 
only fallacious. ..

SHRI ERASMO DE SEQUEIRA: Bu‘ 
it is motivated.

SHRI VIDYA CHARAN SHUKLA: 
But is also motivated and is also 
trying to misrfead the entire provision. 
You can have a look at it and you will 
find that if the opposition acts all 
the time spreading hatred and con

tempt and causes disaffection against 
the government established by iaw and 
then it says, ‘not only in India but in 
any of the States thereof and thereby 
cause to tend to create public Dis
order’ then such elements are to be 
controlled whether they belong -to the 
opposition party or belong to any other 
party and if somebody incites any 
person to interfere with the produc
tion, supply and distribution of food 
or any other essential commodity or 
essential services, certainly we will 
have to take action against him. I 
want to dispel the doubt which 
might* arise in Mr. S. M. Banerjee b 
mind or in the minds of those people 
who are connected with the trade 
union movement that this {articular 
provision might be used against the 
working class. This is not correct and 
this is not a good impression because 
the people who ar© interested in the 
working class movement or who want 
to promote the interests of the work
ing class are not the ones who create 
disturbances or difficulties or incite 
people in production and supply and 
distribution of food and other essen
tial commodities or esential services. 
It is limited only to essential com
modities and essential services. This 
by no means can be construed to pro
hibit or inhibit genuine or bona fide 
trade unions movements for which 
there are other laws which are dir
ectly applicable to such situation. 
This is only applicable to such situ
ations where the life of the society is 
sought to be disrupted for reasons 
other than the interests of the trade 
union or interests of the working class. 
So, we have number of instances in 
this country where there had been, 
spurious attempts and wrong attempts 
to interfere with the life of the com
munity by organizing bandhs for 
various reasons, for reasons which 
are not connected with the life or 
working of the working class people
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and the social and economic life of 
the country is sought to be disrupted 
by such attempts which are politically 
motivated and they were inotivated to 
create confussion and chaos in the 
country.

Therefore, while I am moving this 
motion I want to give an assurance 
that this provision that has been 
made in the objectionable matter is 
not meant to be used against bona fide 
and genuine working class movements 
and activities.

You will see the third objec
tionable matter that we have defined 
in this Bill is ‘seduce any member of 
the armed force or the forces charged 
with the maintenance of public order 
from his allegiance or duty or preju
dice the recruiting of persons to serve 
in any such force or prejudice the disr 
cipline of any such force. This is cer
tainly an objectionable matter and any
body who does this requires to be con- 
ti oiled, I do not think Mr. Sequeira can 
take objection to this thing either.

SHRI ERASMO DE SEQUEIRA: I
said ‘false seductions’.

S

17.00 hnt.

SHRI VIDYA CHARAN SHUKLA: I 
want to bring it to the notice of the 
hon. Member. I am sure he has read 
it. I want him again to remember 
while he gives his opinion. The other 
objectionable matter that we have 
defined is—

•*to promote disharmony or feel
ings of enmity, hatred or ill-will 
between different religious, racial, 
language or regional groups or 
castes or communities;”

If this is supposed to be against the 
Opposition, there must be something 
really wrong with the Opposition. 
This is against any community which 
wants to create disorder and chaos ir* 
the country. Why does someone want 
to misread it? It does not look very

clear to me as to why you want to 
mis-read such a clear provision, such 
a definition in the Bill that I have 
brought forward.

The next one is—

“to cause fear or alarm to the 
public or to any section of the pub- 
lie whereby any person may be in
duced to commit an offence against 
the Slate or against the public tran- 
quility;”

The next one is—
•‘to incite any person or any class 

or community of persons to commit 
murder, mischief or any other 
offence;”

Now 1 come to a provision wnere 
some objection may be taken by the 
hon. Members of the Opposition. 
Here it says:—

"are defamatory oi the President 
of India, the Vice President of India, 
the Prime Minister or any other 
member of the Council of Ministers 
of the Union, the Speaker of the 
House of the People or the Governor 
of a State;’’

As is well known, the judges of the 
High Courts and the Supreme Court 
have their own regulation provided ]n 
the Contempt of Court Act. We have 
not put the Judges of the Supreme 
Court or the High Court in this matter. 
Two other persons who by the very 
nature of their duties become vulner
able to such attacks have to be given 
some protection, not in the private 
capacity but in the . capacity of the 
office they hold. While they are 
holding that office, they have to do 
certain things which may not be popu
lar with some sections of the society, 
some sections in the nation, and, there, 
fore, they may take action which may 
not only defy dignity of that office 
but it might create a great deal of diffi
culty in the way of the persons who 
for the time being hold these high offi-
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ces and, therefore, protection against 
defamation of such people is absolutely 
necessary.

The next provision says—
“grossly indecement, or are scurri

lous or obscene or intended for 
blackmail."

I do not think any of the Opposition 
Members are interested in black 
mailing us but if anybody is there in 
the country, 1 am sure hon. Members 
will not like to encourage such people 
and see that those sections which are 
interested in importing indecency or 
are scurrilous or are obsence in the 
public life or those who want to use 
public organs or printed matters for 
blackmailing are not encouraged and 
such people are brought into the ambit 
of this Bill. Now, I will bring to the 
attention of this House the provisions 
which we have made so that the justi
fied and bona fide criticism is not 
stifled, is not stopped. The provi
sions of this Bill says—

“Comments expressing disappro
bation or criticism of any law or of 
any policy or administrative action 
of the Government with a view to 
obtain its alteration or redress by 
lawful means, and words pointing 
out with a view to their removal by 
lawful means, matters which are pro
ducing, or have a tendency to pro* 
duce disharmony or feelings of 
enmity, hatred or ill-will between 
different religious, racial, language 
Of regional groups or castes or com
munities, shdll not be deemed to be 
objectionable matter within the 
meaning of this section.”

So, Sir, it is very clear that this should 
not be objectionable. This would en
able anybody to have redress of his 
grievance against individual Govern
ment officers or Ministers or anybody 
else or in respect of change of policies 
or remove them by lawful means, if 
•there are matters which are producing

results which are against the very 
national ethos which we are trying to 
preserve.

Then, Sir, there is this second expla
nation which we have added to this 
Bill. This gives an absolutely clear 
picture of the whole thing. 1 quote:

“Explanation II.—In considering
whether any mater is objectionable 
matter under this Act, the effect of
the words, signs or visible represen* 
tations, and not the intention ol the 
keeper of the press or the publisher 
or editor of the newspaper or news- 
sheet, as the case may be, shall be 
taken into account.”

It is very necessary that the case is 
not prolonged indefinitely, and it does 
not get bogged down in legal niceties. 
There must be clear-cut decision on 
all such matters. The court should 
have the power to decide on the merits 
of each case whether this thing comes 
under the mischief of this Act or 
wthether it does not. We have provid
ed various things. I thought that at 
the stage of moving the Consideration 
Motion I must make the intention of 
the Government clear that this is 
neither going to act as a deterrent to 
the opposition nor it is going to cause 
any difficulties for normal public life. 
It is only in respect of abnormal activi
ties (which have been listed here) that 
this will apply, if somebody flares up 
communal feelings, feelings on account 
of language and other things. In such 
cases, this Act will certainly be used 
but in a proper and careful manner. 
This will ensure that public life of the 
country is maintained dignified and 
decent level and does not sink down 
and does not go into the hands of those 
groups of people who always incite 
the baser instincts in the people in the 
name of religion, or language or re
gion or racial group, or anything o£ 
this kind, which we have seen for the 
last 20 years happening in this country 
and which forced the Government in 
the early fllties' to bring this matter.
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Again a situation has now come when 
we must put such a law on the Statute- 
book. And tat us hope that the gentle
men ol the Press will abide by the Code 
of Conduct or the Code of Ethics 
drawn up by their Editors themselves. 
If you again have a look at the Code 
of Conduct drawn up* it would look 
absolutely similar to this. And there- 
fore4f the code of conduct avolved by 
the editors themselves is followed by 
the press, there will be no need for 
this to come into operation, as far as 
they axe concerned. Sir, this Bill which 
T have brought forward, has been 
brought only to strengthen democracy 
and the forces of democracy, it is 
meant only against those people who 
are against our national life, those who 
have ulterior motives or mala fide 
motives who want to destroy the 
unity of the country, and to bring in 
this country, all kinds of unhealthy 
tendencies which we have all resolved 
to prevent.

I request the House to give its ap
proval to this Bill which I have 
brought here.

MR. CHAIRMAN: Motion moved:
“That the Bill to provide against 

the printing and publication of in
citement to crime and other objec
tionable matter, be taken into con
sideration.”
SHRI S. M. BANERJEE (Kanpur): 

I beg to move:

“That the Bill be circulated for 
the purpose of eliciting opinion 
thereon by the 4th March, 1976.” (1)

SHRI C. K. CHANDRAPPAN: Tel- 
licherry); I be# to move:

“That the Bill to provide against 
the printing and publication of in
citement to crime and other objec
tionable matter, be referred to a 
Select Committe consisting of 12 
members, namely:—

Shri S. M. Banerjee, Shri Dinen 
Bhattacharyya, Shri Tridib Chaudhurl,

Sant. Roza Yidyadhar Deshpande. 
Shri.indrajit Gupta, Shri H. N. Muker- 
jee, Shri Saroj Mukherjee, Shri Vaya- 
lar Ravi, Shri Vasant Safhe, Shri 
Shashi Bhushan, Shri Ramavatar 
Shastri, and Shri C. K. Chandrap- 
pan.

with instructions to report by the 1st 
April, 1978.” (12)
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trŝ rr ’STTpnr g— ^  oft 1931 *f arrffr- 

*r ’sft TRT ?f*lT *T,
xfai *rrar aft ftRT *m?r m  | -  

$  s m  sfr ̂ rrq-fTSR ̂ 7rr ’arpr g 1 

«wr jcrrs^nwfsrw -



259 %  fWI; r f -P W  JANUARY 28, 19W Slat. * « !, Pm.
of K k t f  »  « . « „  6 H  Matter * »

Ord. & Bitl Ord. & Bill

fsrsr « r  wwtw | i «nig<w % 
t o *  *r wt vr, wrwt *ryr

[Shri S. M, Banerjee]
“to bring into hatred or conte

mpt His Majesty or the Govern, 
raent established by law in British 
India or the administration of justice 
in British India or any class or sec
tion of his Majesty’s subjects in 
British India, or to excite disaffec
tion towards His Majesty or the 
said Government".

3*t T̂cr «rr *rV srar «rr | —

"bring into hatred or contempt, or 
excite disaffection towards, the Gov
ernment established by law in India 
or in any State thereof and thereby 
cause or tend to cause public disor
der;” .

$  *TT»T W r T T  VTT fa r

«r, arf̂ ap *  ^ i
5*frf?rzi nz T P fr  ^rraT *n i
5 jfift ,*tf% $ f% %
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STT fw t  crCV% % Ttcq *rt 
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sftT iftn j v t  f ^ i W  % fa?r «  u n p
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SHRI C. K. CHANDRAPPAN: I have 
moved that this Bill be referred to a 
Select Committee. This is one of the 
darkest Bills that Government has in
troduced >n the House. It confers 
draconian powers on the Government. 
If this is passed in spite of the promi
ses made by the minister, it will go 
against the democratic practices exist* 
ing in the country. This Bill says;

‘‘The expression 'objectional 
matter’ means any word sign or 
visible representation bringing into 
hatred or contempt or excite disaffec
tion towards the government estab
lished by law in India or in any State 
thereof and thereby cause or tend to 
cause public disorder.”
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The Minister has explained that this 
is to provide against public disorder, 
but it is for the courts to interpret 
what it means. It can be interpreted 
in such a way that even an election 
manifesto cannot be published. We 
would like to replace this government 
by another government in a democra
tic manner not by inciting the people 
on the street. We have a democratic 
right in this country to appeal to the 
people to reject this government. To 
convince the people, we will have to 
criticise the policies of this govern
ment, expose where it has committed 
mistakes, etc., and convince the people 
that a democratic alternative should 
be found. If this Bill is passed the 
publication of even a notice, a poster, 
a visual expression, even a cartoon 
will be called into question and the 
people will be prevented from doing it. 
This goes against the grain of demo, 
cracy.

The minister "said, “We will not 
do anything against the working class.” 
If you read the clause even casually, 
it says:

“incite any person to interfere with 
production, supply or distribution 
of food and other essential commodi 
ties or with essential services."

The minister sermonises that those 
who are doing good work among the 
working class will not incite the work
ing class to hamper production. I do 
not know in which world we are living. 
Today the working class has got the 
inalienable right to go on strike if 
their rights are questioned. According 
to this Bill, a trade union cannot 
appeal to the workers to light for 
bonus or question the ordinance re
garding bonus issued by the Govern
ment, because even a poster, any 
visual expression or even a cartoon 
can be called into question. That is 
the impact that the Bill will have on 
the people.

Sir, I do not think it was very 
casual. Die words used here in section 
3, sub-clause (a) (vi) are, ‘incite
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any person or class’, What do they 
mean? Cannot we incite a class to 
overthrow the other class? Yes, we 
will do that. Let it be clear to every
body that even after this Bill is enact
ed into law by this House, the exploit
ed class in this country who are fight
ing1 exploitation, who are fighting 
capitalism, will incite the working 
class, will over-throw the rule of capi
talism. We believe in class struggle 
and without class struggle, you cannot 
reach the goal of socialist society.

SHRI VIDYA CHARAN SHUKLA: 
By lawful means you can do but not 
by violence.

SHRI C. K. CHANDRAPPAN: What 
is this violence? Again interpreta
tion. You have gone into this clause 
with a motive. Even a factual news 
report will be considered by this Gov
ernment incitement. I can cite an 
example. Suppose, your Police shoot 
down a student and if that fact causes 
strike everywhere, then the Govern
ment will say that the report of the 
fact was an incitment. If a worker is 
arrested, if the General Secretary of 
a political party is arrested and if that 
tact is reported that the General Secre
tary of a political party is arrested, 
the party-men will be worried about 
and they may go for action. The Gov
ernment will say that this is an incite
ment. There are so many instances. 
This is one of the blackest legislations 
this House will have to enact into a 
law. That is what the Government is 
trying to move for. So many Compli
cated matters are there which go 
against the democratic principles. That 
is why it will not be harmful to send 
this Bill to the Select Committee. Now 
when I say select committee, Govern
ment will come with an argument that 
within six months this ordinance 
should be promulgated. I say, let it be 
rushed through the Select Committee 
stage within shortest possible time. 
Everbody should have the opportunity 
to come and represent bis ca*e and
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that will five more substance and the 
Bill will become more meaningful.
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SHRI SAROJ MUKHBaSJEE. 
(Katwa): Mr. C3iainaan, Sir, having 
abrogated the Feroze Gandhi Act V>d 
throwing to the winds the valuable
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recommendations of the Press Com
mission, advising Parliament and the 
Government to repeal the Rajaji Act, 
the Minister has brought forward the 
old Act in a more pernicious and more 
draconian form. That ia why I oppose 
the Bill from A to Z, and I would 
appeal to my colleagues to reject the 
Bill lock, stock and barrel.

After the promulgation of the Pre
vention of Publication of Objection
able Matter Ordinance, there was 
enough discussion in the press, among 
the working journalists and intellec
tuals. Nobody supported this. Even 
those who were supporters of the Gov
ernment, even those who were suppor
ters of the emergency measures of 
Indiraji, are opposed to this Ordinance 
and the subsequent Bill. The Blitz 
correspondents who were the suppor
ters of the measures of Indiraji, cannot 
even support these measures. A 
correspondent writes m Blitz: “The
position of those of us who have been 
the consistent supporters of the Prime 
Minister's policy since 1969 right 
through the emergency, has been very 
embarrassing. When we face the next 
critic, we are bound to feel shamefac
ed and forced to stay silent, Guilty 
ttilence.” None of the working 
journalist has supported this ord
nance or this Bill. Journalists' 
associations and working journa- 
joumalists have sent resolutions to the 
MPs as well as the Government to 
withdraw this Bill, but Government 
does not listen to them. In spite of 
the assurances given Dy Shuklaji and 
the safeguards mentioned by him, this 
reaction goes on that anything and 
everything printed in a press, in a 
hand bill or a leaflet form, can be 
interpreted as objectionable matter.

Actually, there is enough scope under 
the ordinary law, under the IPC and 
the Cr. P.C. to deal with the matters 
mentioned here in the definition of 
objectionable matter and there is no
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need to resurrect this old Act of Rajaji. 
This is more draconian than the 1830 
Press Act promulgated by the British 
rulers. In the 1951 Act there was pro
vision that a sessions judge had to 
decide the amount of security or im
position of security on the press 'and 
journals, but here the district magist
rate has been given such power. What 
will be the effect of this BUI when en
acted on the ordinary workers, 
peasants and people? If the workers 
want to go on a strike to redress their 
demands and want to publish a leaflet 
to focus attention on their demands, 
the press will not take it up. Because 
of this Act, nobody will dare publish 
any pamphlet or leaflet drafted by the 
trade union workers or peasants, and 
the journalists will not be able to 
write in the newspapers. All sections 
of the people will be attacked as a re
sult of this Act.

This is why we say that the Govern
ment is on a drive towards authori
tarian rule. This is protection for the 
President, the Prime Minister and the 
Council of Ministers, not for the pre
vention of publication of objectionable 
matter. This protection must not be 
there.

Freedom of the press is the corner 
stone of our democracy and has to be 
strengthened, but it is being gagged 
systematically since the proclamation 
of the emergency. The reaction to 
this Bill has been adverse not only at 
home but also abroad. I am not talk
ing of the reaction of the vested 
interests or the ruling circles ot 
America or Britain, but of the common 
people there who are pursuing parlia
mentary democracy. Even those In 
America and Britain who supported 
the emergency measures of Indiraji do 
not support this law. They don't 
support the press-gag. This I got from 
some of my friends who recently cam* 
from America and other places.
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The other day Indiraji was talking 

of some Bntisn Lord woo said to her 
something about restriction of the 
press there during the state ol alarm 
and despondency. I studied that 
legislation also, but compared to this, 
that Is nothing, very flimsy, and in
significant restriction on Press. Noth
ing can be published in this country it 
this law is enated. Parliamentary 
democracy may differ in its styles 
and methods in various countries, but 
there are certain essential teatuies, 
common to alL

All students ol political science and 
those who are in politics aie obseiviujj 
the functioning o£ parliamentary 
democracies ol the 2(Hli ceutury. 'lhe 
salient leatures are voiy well known 
to the mall. Even i£ the models, style.-, 
and methods differ irom country to 
country, the essential leatures are 
there. There are three or lour essen
tial leatures. One is that the party 
which is eleted with majority rules the 
country, the second is that however 
j>n!iall the Opposition may be, it has 
equal importance and weightage, the 
third is that the judiciary is to arbi
trate between legislature and the ex
ecutive and, the fourth is: seven free
doms are guaranteed including that no 
person can be detained without trial. 
But the central point ol all these fea
tures is the freedom ol the press.

Here, Shrimati Indira Gandhi, Shri 
Shukla Ji and the other Ministers of 
the Cabinet, the Government, are lash
ing against the press day in and day 
out. As if the Press is the villain of 
the piece. What have they done? 
They are attacking the press day in 
and day out.

The other day. I glanced through old 
files certain English newspapers and I 
found that 80 per cent of the news
paper reportes, articles, news, etc. con
tained the speeches and statements

* of Government spokesmen and tbeir

reports. Only 1$ per cent of it was 
Opposition news and that too in a dis
torted manner. Now, fince emergency, 
nothing comes out of the Op
position. So far as our party is con
cerned, every now and then, the dis
torted news comes out in the press. 
Sometimes, they contradict it and 
sometimes they do not do it. But we 
do not say that the freedom of the 
press should be curtailed. We are 
really believers in parliamentary demo
cracy. The Government today wants 
to destroy democracy. They want to 
curb parliamentary democracy. They 
want to destroy the fredom of the 
press. The step that you are taking 
now will come as a boomerang against 
you. One day you must realise that. 
You are suppressing the freedom of 
the press.

What do the working journalists and 
the editors do? Some big newspapers* 
some big press magnates, have re
conciled to your censorship, to your 
restrictions, because their interests are 
similar to your interests. You are 
serving their interests. That is why 
the working journalists very aptly put 
it that the Government has made them 
martyrs of convenience. The big 
press, the big monopoly press structure, 
is continuing. You are maintaining 
that. They are reconciled. The work
ing journalists cannot hide anything. 
What do they do? They reflect the 
real situation of the .country. They 
reflect in their writing the socio
economic conditions obtained in the 
country. That is reflected in the news
papers. Whatever you say, that is 
published. Whatever we say, that is 
also published. And the neople will 
judge. Because the Press barons have 
reconciled to the censorship, now-a- 
days, only the Government statements, 
Government speeches, are being pub
lished. Whatever the Opposition says 
is not published. The Opposition has 
got no place in the press.
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Now* you are curtailing the freedom 

ot the fweM. It thews your weakness, 
not strength. You have got no strength 
in yout arguments. That is why you 
do not want any Opposition speeches 
to be published in the press. You 
are censoring the news like anything.

I know, my party  paper Gam Shakti 
in Calcutta, Deshabhimani in Kerala 
and other papers everyday have to 
submit all tfce manuscripts from A to 
Z for pre-censorship. Shnmati Indira 
Gandhi and Shri Shukla everyday say 
that self-censorship has been introduc
ed. That is for the big press; that is 
lor the monopoly press, not for the 
small and medium papeis. They have 
to submit all their material for pre
censorship. When the Bill is enacted, 
all the press will be afraid. They will 
get panicky because thousands of 
rupees will have to paid as security. 
The printing presses will be seized. 
Even during the British period, no such 
action was taken against the press. 
You are now opening the flood gates 
of repression against the press, the 
printing press and the journalism. 
This must stop.

With these words, Z say, this Bill 
should be withdrawn. It should be re
jected lock, stock and barrel. Nobody 
can support such a Bill.

*r*rrcfcT sfr, *rs. faf*nsrrc | fa  *i*r
apT sp> sfrq-efTf TFT
T O  % fatr 5PTJTT I  I
cf«r 5r srrvsV ^
srf«r«pn: | m x  shr tfr 

srm *r> ̂  ?r§r % 
3  sst srTsrrt? o ?>ft 11 trfiR srm 
#  s w  m ^T ifftT fa  sfa

sT'strft * t  * rcr t o r  |  
srfep * % fa? nx % *tr wjpct 
# * r  * $ w m  t r ^ r r  i 
*R tanr % n r t f ir
«nt $*it fa

fare iUir a $f,
S*r ihr
w«r? ̂  m  w s i z n *  f'T^rrs sr ?rT  *??<rr 

mg>aT % Par^rnf J rn r ^ r r  
t * n * r r ^  f w r  %f<sr?rrfi s p t t x  v t m
I  q r  %7T ^  -SRTCTT 8$ « f f t  STR ffa cTT
urnnT q r  *n" <rrre snrr^
I  HT ^  ^TT^rirff n  f̂TT SHTTT SpTSTr 

|  fjR r % 3 r f^  ^<rarr^; % z n n  
*5tT m i  *TJ, JTT *?>f ITTfHT̂ T̂ V ^  
s r ^ tfw  ^  |  w r ^ r x  «wff 

$  IT*??) n m r  rnrw v  |
(<5xr̂ grrfr ) . . . .

m  zre f  fa  ^  fsrr $ srt 
srrsrerw f«w r «r«rr ^ i ?*r f^ r  % SRpfa 
r r n  spr fa q fa r

% f^c€t If ^  Tfft
ffrrfr i sis ^ trfV f̂s' gW

srftarsuft
>̂jtt 13w *r«m ^fsrwrV ^  ĉ*f>?rpr 

r̂nr fa  vmwix v i  fr^ ^v
STFTfrT^ STTfff ?PT | 3TT

« iw  | «rr ^  | ?fr ^?r vt
5Ttfe^ ?V fa  % m  3rr5r ^rr 

^  fa  w i q
^  \ ^  | fa *ij % 

?ft •srnr j -J7 ?pt m ftm  *  
i f V ® t ? r 3 f T 1 1 ^ ? r ^ ?  * n r im  

?fV *r| ?ft ^wT r̂?r sm ft 
% t o TspVqT ?rr  ̂ fa ^  «*mtw  
srvrw wt ^  «m r
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VT^rfV «pt | i «ra snrc: %?r
W  *Pt STff «F> ?f£t *TT*r?rV |  ITT 

3<t «ffV *rr> r  v t  qNrar if#r «FT?ft $ ?TT 
* 5  % * T  %  *TT#T q ? t » ft^ f a r T T
Wlft %  f * < *  H I T  JHflf t ,  *  S R tR t %
fis  W  %  STT* V ^TOT flT T  % $ £ *
*P FT*fe  «PT «S*FTT fq T t^ JT  ? P P W T  
*r$f |  »ft ^  i r f k r T T  f^ r T  *m 
£  V* far** *  ft? ^  « tt  * f t  *
* m >  *t t Y w  ^  i rft t j^ g rtn^ T m r ?ftfe*r 
W  apt aptT^ff T r ftR T  WR% %  ft 
» i f  ^  i i m ^ r ^ T  t o s t t  arsjT T T f M r  
* f t i  |  ffr ^?r% fa *r n >  * t h %  «pV

i^mTTet’T *TT S P ** ?h t *i t<tsj ?t f t
*r c tft  |  i . .  ( w m r o )  . . .

srrar t  f%  fsnr *f>  *ftfo**r 
* t  * r f  |  * r 1 r  fttfasr %  arr̂ r w  «f t

*F C fo T T  »PTT I  f a * « f t  &  * R f a ¥ * T
6*r % ’i f f  w t ^rarT^r =qr^r f  tft o t  % 
ftr^ rrB  a r f e f t p R  fa « W T  *?atf
mi * * r t *  *r r  $ k r  %  n ^ t wzte STfircr 
?rr<ft i « r t  5p«^c* t fr  g ^ T T f  a r $  
^  5t*rt afar ' B t ^ T ’ct %  fa s ft  «fft 
^tcft $  i fa ir  spTqfV «r?f?wT?r arespt 
v t  qrtfam  v t  n f  $<nr *?f)r $— % t t

1 f®  *R*!ff % TOT4TT I  for IfT^T'F
f w *  v t f  * t t o  f« W F r

§«?, msrrT f^ p r  |q, j?̂ crr% §  v s  
«rr fesr -arRrr h  ^
*T3 R 1 1

%* wr?r, w*rr#5T <TT^rf w r r  
^  M  % J*Fn *sfT|hT— ^ q?f 
siw ifRT^^n*nr |f%srr^r f^ F sr ,
T T «5 ^ fff, ^ T ^ T fJ 'T fH , *RWWT (W t^fnRT) 
? w r art % f# hr w?ft inrar %  ^ j t  f , 
« f  %  f«r?»n> 1ft wa ^ t f  m ^ T f ^ r  
«m yt ^ r  « « f t  |  T t  w  %  ftr?rrq> i f t
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^ j m f t s c V r ^  % f r e r f a #  3rr 
% 1 ^  WFff 5f f  ̂  t^r forr 
I — ^rPTT ?ft I  f%  TTCjqfcT, sr«TR 
T O t , ^ T T ^ t r %  « f tr  WWW (W tsRH TT)- 
T̂?ft»rrq'

*rr?r-»TwkT ^r rm  t w  t t^  % f^r 
*  % 1 %ftrfr t  art «rear % v ?  p̂t̂ t 
^TjraT f  pp ir?fV »T5F5r % aft ^  ?T5pFT 
| — f<**it f a i w r  | -
^  » r  ^  ^ *0* 1* ^  spt «ft ^  
5tw t 3frcr, tt€V Jrrf^T t t *t  if  m. iT?r
JT^t 5TT?ft t  • U *  *tst » T T ^  ^ t  f t

fw f-T ^ T  «r, s*t *frT %sr f «  Sr *r$r 
« r r w ,  % 5 pt 5 R  ji^t <rc sir t r t  *rr ^ r f t  
$ *ff  <rc*fs ^  ?ft Ji w t ^  1

m^rnr *f\ nefa |, 
^n?PRT*F r̂ ?T^ 7$  w M
% ?rr<r I s  *nt, ?ft o t  ^  j ? r o r  f« r  
^ W fr $  *F?nfa srr^nr— ?ft t  ^ r r  
»r?w<r ^ ra T  gr far snr ir§: ?m wT ^ » > r  
*F t i  nn & i % t o t  eft w  wn̂ T
aiTJPTT— «lf ^ f ^ f f f - f r o f N r ^ T  % t
*r$ m* ^ r w  % aft vt^t ?̂t *psftit 
«T  ̂ W  ^  «SF?TT ^  I SES ftrq t  VWT3T
g f%  ^ r  % 3C7T ^ irr t  »ferSr U f t w ,  aft 
f x  farar % |, w w r c  ^r: fro? :
^  ^  ^  t  3t$t *foft i t m  *
% •rpjf ^ t  ^  ferrr *m |  zx f%& 
%> fa*nr# ?JTftr ^  jp t^ t ^ft ^ S t€ t 
«tt w  1

cr̂ > ?ftf # ?  *^t v r ^ N r f W  
m*$v t — % ftwT t — ^  
m: ^  ^[T W  It fo  »I^fCf%W<tf*vr 
^ r  far^ ?f*r, # w f e r  ff< t, aft « r k  
«r*rtJfe ^  «?T5rWt *6\ *rr3rN?n wr̂  t ,  
t  «ft ^  * ^ r r  iT 3 r w *t--4  ?wirerr |  
f¥ fjfcmK
| ,  w f f v  5*r *t i j w f e w  fe rr  f * n  |
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-{«ft tf® «ttt« q w ]  
f t ;  « f t f a * t  * p t ,  » , * 4 5 t e  %  * n f i

vt, % ®pt̂ »t vr wn% I? f̂ rtr 
«r*rr fast fa w  vr sswraivrr qft *rcft 
$ *rr nw^te vt % am  waft *t 
w m  f**rr ^mr $ 5ft *$ **  % «»?pfa 
:rft *nwr 11

V& W  % HI«T 3  f*l?T JPT 
flw<fa$T5rr £ i

17.54 Juv.

Be. BUSINESS OF THE HOUSE
THE MINISTER OF WORKS AND 

HOUSING AND PARLIAMENTARY 
AFFAIRS (SHRI K. RAGHU 
BAMAIAH): i  have an announcement 
to make.

Some hon. Members this side as well 
as that side told me that J.t would be 
desirable to have the discussion set 
down to-day under Rule 193 on some 
other day rather than at the lag end 
ol today I consulted the Opposition 
leaders. Now it is agreed that it will 
not be taken up to-day but it will be 
taken up on the 5th February if possi
ble after the government business is 
over and if for any ieason, the govern
ment business is not over on that day, 
then we will have to sit on the 6th 
also for this and also for such of the 
government business as may be left 
over on the 5th, If we are sitting on 
the 6th, 6th being a Friday, only the 
government business will be taken and 
also this discussion, and no other pri
vate member’s business.

•ft it*  «
j qr for <rr̂ r, i *  n *  tf Jrcr ^
|  f a r  i r f s F f o r  t f s r f t a r  * r e f r  a f t  %  t f t  f t w n c  

to t  | fasn. | i ftnc

f i v f r r i !  f t w w  ’qrffrr ^rr fa

wpt | ifhc af?rr ftp wpt % vtt
^ w  % ssft *qrnpt | , JM^r

t  ^T*far ?TT?¥, ft ftrttPT 
»rr? % v w r  1̂ c f T  £ ,  * r k  <tt wrcr 

«ft *rrcr srt «ft f , fa  
*o <fto t  *r# % fircrnff *rt m i m

t̂str *reft sft % sT«r, *r ° «fto %
% wwii qft sftT ^  *refr
>ft aft amrsftcr f t  ^  *rgt »wt 
«rr fa f*  *rr̂ t | fa  %■ ant $ qf?r 

w i r w  f o s n f R  * r t  ^

fft m  f t  arrqr (

V S  * « R r  % $  n ?  i f t  3p?5TT ^ 5 T T  

g fa  3|fT ?TC> X* *** WT T O  $,
*p=*rj <j<t *jnr%*t *nfa*ft $ i 

^  %^r %ff-sn^r w st  ?iff 11 
*rra r$ j*rrfa rq p T itffc rfs rrc ftT ? a m n 11 

y f t  wkk qrfasft w=t nzx if  
%ktt?®? % i *r ^rr^crT g f a  s h tt fasrt 
tft r̂ft% % ?̂r-srr?̂  *>t «rmsTT ?*r 
• f t  fsnrr srraT % ?ft «ft Twwwv
»Pt Tlwftsr 5T fa^T arTtr |

SHRI K. RAGHU RAMAIAH; As 
for the time, it will be discussed by 
the Business Advisory Committee if 
it has not already done so. 
Whatever the Business Advisory 
Committee decides, will be adhered to.
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fctl his.
STATUTORY RESOLUTION RE, 

DISAPPROVAL OF PREVENTION OF 
PUBLICATION OF OBJECTIONABLE 
MATTER ORDINANCE, 1975 AND 
PREVENTION OF PUBLICATION OF 
OBJECTIONABLE MATTER BILL— 
contd.

SHRI H. N. MUKERJEE (Calcutta— 
North-East)* To-day we have had 
something like a triple tragedy be
cause of Government’s attempting to

bring up legislation in regard to the 
Press* Council and in regard to the 
Prevention of Objectionable Matters

wrrqffc
snr far sjrV i

6.02 hrs.

The Lok Sabha then adjourned till 
Eleven of the Clock on Thursday, Jan 
uary 29, 1976JMagha 9, 1897 (Sakai.
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